12th February 1946

THE

LEGISLATIVE ASSEMBLY DEBATES

Official Report

Volume 1, 1946

:
( 12¢A February to 27th February, 1946 )

FIRST SESSION

OF THE

SIXTH LEGISLATIVE ASSEMBLY,
1946

Pumuasesp 3 tHm MANAGER or PusuicATiONs, Dmmr, Iwpia
h:w 3Y THD ManicER Govmnull'.r;:?or INDIA PrEss, Nsw Dmm, IFpna



v
LEGISLATIVE ASSEMBLY

President :

Tae HONOURABLE MRB. (3. V. MAVALANKAR,

Deputy President :

Sie MuuaMMAD YaMIN KHAN, M.L.A.

Panel of Chairmen :
Mg. K. C. NEOGY, M.L.A.
SYED GaurLaM BuIK NAIRANG, M.L.A.

Mz. P. J. GRIFFITHS, M.L.A.

Secretary :

Mr. M. N. Kavur, BARRISTER-AT-LAW.

Assistants of the Secretary :
Mr. M, V, H. CoLLINS, M.B.E.
Mg. A. J. M. ATKINSON.
Mz. S. Das.

. Marshal :

CapraN HaJr SarDAR NUBR AEMAD KHAN, M.0., LO.M., LA,

Committee on Petilions :
81k MuBAMMAD YaMiN KHAN, M.L.A. (Chairmanj.
8YED GHULAM BHAIK NAIBANG, M.L.A.

SHRI SBRI PRAKASA, M.L.A.
Me. T. CHAPMAN-MORTIMER, M.L.A.

SARDAR MaANGAL SINGH, M.L.A.



vi

CONTENTS
Volumee II—12th February to 27th February 1946

Tussday, 12th February, 1946,

—49
Sumd uestions and Answers . 818
Q tarred Questions and Answers . uo_agg
ﬂbon Notice Questions and Answers . .
l%tgom for At, osu{:;wntt ol technio
vernmen men
Institute Students® 3trike—W lt.gdnwn 856 —66
Fallure of the Government of India to
instruct delegate to U.N.O. to convey
« to the Security Council strong views
of the Assembly regarding AnlllO‘D“Wh 866—58,
operations against Indonesta—Adop! ted 878 ]
Papers laid on the Table n Notmeatlou .
\Pader Central Excises and Bal . 868—72
mndu Marrlnge th Removnl Bﬂl— 872
Btndu Mnrrled Women'’s Right w Se
Residence and Mnlnwmee Bﬂl—-— 872
duced .
The Bpecial uarriage (Amendment) Bﬂl—
uced 878
Delhi Sikh Gurdwnu and Bollslou Endow- 73
ments Bill—Introduced . 878
Committee on Petitions . 8
Vednexday, 13th February, 1946,— )
Member Bworn . 889
Starred Questions and Answers . . 889—014
* nstal Question and Answer . 914—10
Motions for Adjournment re—
Cloth Famine in North West Frontler
Province —Disallowed 921—22
. Disbandment of W.A.C. (I) —-Dlss.llowed 922—23
- Racial discrimination in the w. A.C (l
—Disallowed . 923—24
* Indiscriminate_Arrest of Musllm Lngue
Workers and other Demonstrators and
wanton use of Handcuffs and ehn.lm by
Delhi Police—Adopted . . 924—26
. 967 —71
‘mendment of the Indian Alrcraft Rules - . 0256—384
£lection of Members to tho Court of Delhi
Unlversity. . 986
Blection of Mcmbers to the Sundlng Oom
mlttee for the Educatlon Department gg?:g;
Mlseeds Commltwe Blll—-Bet‘erred to Soloct
Committee 989—61
Jode of Crlmlnul Procedure (Amendment)
Bill—Passed 9561—556
, mura.nce (Amendment) mll—Pmenuunn
' of Report of Select Committee 258
ode of Criminal Procedure (8econd Amend
ment) Bill —Passed as amended 956—66
. arsday, 14th February, 1948, -
' Starred Questions and Answers . 073——1005
* Short Notice Question and Answer
Doclaration Directing certain Budget Kuda
of Expenditure open to Dhcnulon y t.ho
Tegislative Assembly 1000
Aplpolntmont of the Honourable Sh Edwud
scntlu\ to perform functions of the
inance Member at B.ailw.y Budcet
Geneml Discussion. 1007
Rlection of Members to Bundlnc Commmee
for Commerce Deptt. 1007
Blection of Memben to Standing Committee
for Industrics and Supplies Department . 1007
Election of Memben to All-Indis Council for
Techni: cation
Factorles (Amcndmert) Bill- lntroduoot 1010
Transfer of Prog;lf-ty and Succession (Am
ment) Bill—Referred to Select Commltm 1010—19
l’n{o«lonn Tax Limitation (Amendment)
rlvvident Funds (Amendment) Bm__.'w . 1010—20
to Select Commitibe . 1020—88

Committee _rs Rail-Road
Scheme—Presontation of the
the Committee—Postponed

uu n;meh-

ruary 1046 . 1022
Statement of Bisiness . . 1022—25
Monday, 18th February, u«,-—-
Members Sworn . . 1027
Starred Questions and Answers . . 102765
Unsta. uestions and Amwm 1066
Statements laid on the Tnblo 1066—68
Motions for Adjournme
Fallure ’lgl‘st.rlnto Ind Prisoners
unde! al in Malaya—Ruled out
Bomihe of Piaoes of Worship and insult: 1005-69
ur o of Wo ang
of Women durlng noent Caloutta
Disturbances—Disallow! 1009—70
Klection of Mamben to Imperlnl Couneil of
Agricultural Research and its Governing 10T
y
Klection of Members to Stnndl%mmltbe
for Itnfommuon and Broadoas Depart- 1070
raent . . . . . .
Road-Rail Co-ordination Scheme—Presenta-
tion of the Report of the Committee . 1070—72
Pmenutlou of the Rallway Budget for
-47 ~ 1072—80
Imunn Colnage (Amendment) Blll—lntro-
duced 1081
Election of Members to andtnc Commi
for External Affairs Deputment 1081—-88
Statement of Business .
Tuceday, 19th February, 1946,
Starred Questions and Answers . 1086—1126
Unstarred Questions and Answers 1126—80

Curtailment of Oral Answers to Absentee
Mombers’ Qu

estions 1130—382
Report of the Lommltm on Bretton Woodn

. 1182—34
Motj for Adjoumment re Hefusal to
crease Price of I ns offered to Azrl
eultumu—nulod out of Order . 1184—86

Election of Members to Standing Committee

for Health Dopartment . 1187
Klection of Membon to Indian Centrai
Tobacco Committe: 1187
Election of Members to Bmdlna Committee
for Home Departme! 1187
Election of Members w Shndlng Committee
mage to He; 1187
Tha Insurance (Amendmant BiIll—Dis-
oussion on llouon to consider not con-
cluded . . . . 1187—60

Wednesday, 20th rebrunry mo -

Starred Questions and Answers .
tarred Questions and Answer

1171—1214
Uns! . 1214
Motion for Adjournment re Riof

ting in
Bombay by Naval Bntlnp—l’oot ed .
Eleotion ’Gt ¥Members B Deini 2101
Universi {{ 1216
Election of Members to Stnndlna Committee
for Education Departinent 1216
Instrument for the Amendment of the Cons-
titution of the International Labour Orga-
nisation . . . . . 1216—21
The Ralilway Budget—General Discussion . 122258
Thureday, 21st February, 1946,— '
Starred Questions and Answers . . . 1250—8!
Uns &nutwm and Answers . . 2 msg
Bexon of the Committee on Breton-Woods
greement 1280—92
l(eron‘:‘:t Seamen (thmtlon) ‘Bll—Intro-
1202
lnld.nm Trade Unions (Amendment) ‘Bili—
1202
lnnunnoe (AmcndmenG) Bill—Discussion on o
the motion to consider not conoluded .1202~--1800
Eleet.ton of Members to Defenoe
ve Commi 1800—08
ruwm- ( nt) Bm—-l.ohrnd o
Belect Committee . . . 1804—18
Friday, 22 nd February, u«.
thenllna with Question Hour . 1819
ns and Answers . . 1319—40
UIII Qnuuon and Answer . 1840—43




Short Notice Questions and Answers . . 1343—B2
Motion for Adjournment re Situation re
Stﬂko at Bombnr and Karachl by R.I.N.
‘rmod . 185258
H sy Bu get—l.let of Demands . 1866—80
ln‘t)o lﬂnniéwtymof i 1856—80
resen nagemen
E Rail s e e . 1367—T74
Attitude %ﬂny Board on Staff matters
eapecially those relating to wages, a.llow
ances, working hours, leave arrangemen
and securities of staff’ 13?4—89
Situation re Strike at Bombay m Kwhl
by R.L.N. Ratings 1880—96
aturday, 23 February, 1946,—
tl Strike at Bombay and I.umhl
S 1807100
Ho{.{m\ lor djournment re Bituation re
Btrike at Bombu and Kmehl by B. l ’N.
Ratings—Adopted 140625
Vonday, 26th February, mo.
Member Sworn . 1427—1472
Starred Questions and Answers . 1427—48
Indian ©Oflseeds Committee Bill—Presen-
uiuon of the Report of the Belect com 1448
T n.au Budget—List of Demand
hf' v . . . 1448—05
D d No, Board—Condd: .  1448—00
Hnnnchl Pooltion and Policy of Rail-
utac of Locomotlves and 144805
t
Manufacture MO T 1ese—18
nunienm to Pame 1479—00
Tlemand No. 11,—New Construction 1400—96
‘Want of Policy In New Conatruetion 1400—056
T'uesday, 26th February, 1946,—
Starred Questions and Answers . . 1407—1526
Rloction of Memb to Defe C Itative
Committee . . . 1526—28,
. 15649—560
Bretton Woods Conference Agreement—
Presental uon of the Inuﬂm Report of the
o ad t.—m-t " of Demnm— 162620
oy Contd.. e 1520-4&
»mand No. 12—0pen Line Works 1520—49,
D"ml ofﬂB p: for investment i ! 7
vestment in
Road Bervigc?. . . . . . 1520—40
1660—5¢
ranment r¢ Cash and
Pomm nrn Contractual mpf’.ﬁ
B. B. tnﬂ C.Land N. W. Rall-
ways 155855
Redustion in 'lulllm napmnhuon
due to Retrenchmen! 165656—80

Extenal to 8 . 1561—68
Non-Observance of Mmlirn Quotn in
Rallway Services . 1563—T3
Appendix . . 15673
Wednesday, 27th Fehmuy, INO.
Starred Questions and Answers . 1573—08
Unstarred Queations and Answers 1696—00
Bhort Notice Question and Answer . 1599—1601
Election of Additlonal Members to the Defence
Consultative Committee 1022
Rallway Budget—List of Demands—
Condd. . . . . . . 10‘)1—
Demand No. 1.— Rallway Boamd — !
Contd. . . . ' . . l“l's_ng
Pil!’erlge and Delays in settling Cla- .
. 160118
Wayu and Means for meeting tha n-
creased Operating Costs . . 1618—
102238
Inad te B tation of 8ikhs in
Railway Servioes . 1687—41
Need for granting a minimum wm of
Rs. (4} per mensem to B.;llway omployees
in the lower cadre . . 1041—47
Demand No. 2—Audit . 1647
Demand No. 83— Miscellaneons Expen
diture . 1047
Demand No. I‘i—l"uym?nts to Indtan States
and Companles 1047
Demand No. 6.- A—-Worlung e:pomeu-—- 1047
Maintenance of structural works .
Demand No. 8—H—Working expenses—
Maintenance and supply uf Lwomotive
Power . 1647
Domand No. 6—0~Worlr.lng nses—
Hamnnnoe of carriage Wagon
Demand No. G-D—Workins expfmaa— 1048
Maintenance and working of ferry stea-
mers and harbours 1048
Demand No. 6-E—Working oxpenses—
Expenses Tra Dopnrtrnanl 1648
Demand No. 8-F—Working expenses—
Expenses of General Departments 1648
Demand No. M—Worklng expenses—
Miscellaneous ex Pe 1048
Demand No. 6- Worklmz »xpenm_
Expenses of Electrical Depnﬂment 1648
Demand No. 7—Working expensea—
Appropriation to Depmchuon Fand 1848
Demand No. 8—Interest charges . 1049
Demand No. %Appmprhtbon to Better-
ment Fund . 1840
Demand No. 10—Appropriation to Re-
sorve . . 1849
Demand No. 10—A— Withdrawal = from
Reserve . 1640
Demand No. 11—New Construction 1840
Demand No. 12—0pen Line Works 1040




LEGISLATIVE ASSEMBLY
Tuesdey, 12th February, 1948.

The Assembly met in the Asscmbly Chamber of the Council House at
Kleven of the Clock, Mr. President (The Honourable Mr. G. V. Mavalankar) in
the Chair. ’

STARRED QUESTIONS AND ANSWERS
(@) ORAL ANSWERS

GRIEVANCES OF ToBAOCCO GROWERS

177, *Prof, N. &G. Ranga: Will the Honourable the Finance Member be
pleased .to state:

(a) if it is a fact that representations have been sent to bim and the Cen-
tral Board of Revenue about the grievances of the Tobacco Growers in connec-
tion with the Tobacco Excise Duty Rules, if so, when;

(b) whether on these representations, the views of the Tobacco Excise Offi-
cers stationed in the Guntur and Kistns Districts were obtained; if so, wha$
they are;

(c) whether the Conference of Excise Col.ectors recently held in Simla con-
sidered these representations; if so, what their. decisions are;

(d) the final orders of Government on these representations;

(e) whether Government will be pleased to welcome the co-operation of the
Tobacco Growers’ Associations in the collection of information regarding the
planting of tobacco, the distribution of T.P.1 and T.P.2 and other forms, in
the filling up of warehouse forms, bonds, etc; and

(f) whether Government propose to call a conference between the Growers’
Associations and the Department to work out a scheme of co-operation in ordey
to minimise the troubles und the growing harassment of peasants?

The Honourable Sir Archibald Rowlands: (a) Yes: in August 1945.

(b) Reports from the local officers disclosed that the various points raised
therein had been discussed in detail with the representatives of the growers and
curers of the Guntur area and with my Honourable friend, that the adjustments
in procedure which had progressively been made wherever remediable difficulties
were found to exist had been explained to them and that-there was at present
"no genuine cause for grievance. '

(c) This conference generally discussed means of facilitating excise operations
in relation to growers and curers. The Conference is held annually for the
purpose of discussing all problems and difficulties arising during the year which
have not been resolved in correspondence and it surveys the whole field, both

of primary production, trading and manufacture and excise operations of all
kinds throughout the country.

(d) In view of what 1 have just said, no further action on the part of Govern-
ment was necessary.

(e) Government will always weleome the general eo-operation of all persons
concerned in the production, manufacture and distribution of tobacco; but excise
operations such as those referred to in the question must, for obvious reasons,
be conducted by authorised officers of the Crown in direct relation with the
producer, manufacturer or trader concerned. The Honourable Member has,
however, since agreed, at my suggestion, to discuss with the local officers how
far such co-operation, if forthcoming, could in practice assist their operations.

(f) Government are satisfied that adequate arrangements already exist for-

maintaining effective liaison between their officers and the various branches of
the tobacco industry throughout the country.

Prof. N. @. Ranga: What is the objection that Government has for consult
ing tobacco growers associations also as a part of the growers with whom they

(813) A
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bave to maintain direct relations? The Honourable Member said that Govern-
ment preferred to maintain direct relations with growers. I suggest that in the
phrase ‘‘direct relations™ the growers associations should also be taken.

The Honourable Sir Archibald Rowlands: As my Honourable friecnd knows,
I suggested to him the other day that there were certain difliculties in accepting
other than the producer's declarations about the amount of tobacco he was
growing, but that if he could persuade the authorities, including myself, that
w satisfactory scheme could be evolved, I would willingly consider it. I suggest-
ed that the Honourable Member should take part in & tripartite discussion
between the excise officers on the spot, the growers and the association, and
my own office.

Prof. N. G, Ranga: May [ suggest that after considering the suggestion of
my Honourable friend, will it be possible for the Government to call for a con-
ference of two or three or four officers who are on the spot at Guntur and in
Madras—they can be got here and then the Honourable Member and myself
and the President of the Central Board of Revenue and others interested in this
matter ?

_ The Honourable Sir Archibald Rowlands: As you know, I suggested to fly
the Honourable Member to Madras at Government expense, but I gather his
business in the House prevents his doing that; but I would willingly try and
arrange a conference in Delhi if he prefers it.

SrooriNG oF I. N. A. PriSoNERS IN NiLGANJ CaMP

178. *Prof. N. G, Ranga: Will the War Secretary be pleased to state:

(a) when and why the I.N.A. prisoners in the Nilganj P.O.W. camp were
shot at by the jail or camp authorities;

(b) how many of the I.N.A. prisoners were (i) killed and (ii) injured;

(c) what has happened to the trial of Cdptain Menon, the Superintendens
of the Jail by the Court Martial;

(d) whether any compensation was paid or is intended to be paid to the dis-
sbled I.N.A. prisoners; and to the dependants of the deceased prisoners; and’

(e) what steps are being taken to prevent the repetition of such mishaps
in other P.O.W. camps for I.N.A. prisoners?

Mr, P. Mason: (a) A shooting incident took place at the P.O.W. camp
Nilganj, on the 25th September 1945. I do not think it would be proper for
me ‘0 comment on the reasons for that incident as the case is subjudice.

(b) Five civilian internees were killed and nine injured.
(e) The trial of Captain Menon has not quite finished. The findings of the

Court Martial are at present awaiting confirmation and will shortly be promul-
gated:

(d) The question of compensation must depend upon the results of the Court
Martial I have referred.

(e) Very explicit instructions have been issued which should prevent any such
incident in future.

1. N. A. PRISONERS

179, *Prof. N. G. Ranga: Will the War Secrefifry be pleased to state:
(a) the total number of I.N.A. prisoners;

(b) how many of them are now in hospitals;

(¢) how many more are in receipt of medical treatment;

(d) how many of those admitted into the hospitals are suffering from (i)
injuries inflicted during the shooting incidents in these camps (i) heart or lung
Wrouble (iii) bad nerves end paralysis (iv) partial or full insanity (v) other
werious silments; '

(e) whether any first-class and adequate mediesl aid is be'ing provided for
Xbece prisoners; ' L
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(f) if so, what is the per capita expenditure upon the medical assistance
’

. . . . d .
being given to these prisoners, say per mensem,.an

(g) bow does it compare with similar expenditure mcurred on the P.OW,
comps of other prisoners?

i i bout to give

Mr. P. Mason: I should explain, Sir, that the figures I am a ‘ A
concern only those prigconers who are members of the I_ndlan Army. WIﬂ? this
proviso, the replies to the Honourable Member's questions are a8 f?llowe.

(a) about 4,225 in India under interrogation and perhaps 1,500 going througb
Regimental Centres for discharge. There are about 3,000 o'versea?. '

(b) 418 of whom the majority came direct to hospitals in India in hospital
ships.
(¢) No return is made of those who report for _da_ily treatment and are not
detained in hospital, so it is impossible to give this information.

(d) (i) Three are suffering from gunshot wounds.

(ii) 94 are suffering from tuberculosis and 25 from other chest troubles..
(iii) 11 are sufiering from nervous diseases and paralysis. 2
(iv) 22 are mental cases. .
(v) 18 bave other serious aiiments.

(e), (f) and (g). These prisoners receive exactly the same standard of medical
treatment as other officers and soldiers of the Indian Army and enemy prisoners
of war. As far as the medical profession is concerned they are all human beings
in need of medical attention and no differentiation is made. I do not think,
therefore, that the considerable effort which would be needed to supply inform-
ation as to the cost per head of medical treatment would be justified.

Prof. N. @. Ranga: How do the Government ‘account for such a large number
of people—twenty two—suffering from partial or full insanity when there are
only eleven suffering from nervous diseases and paralysis and even fewer suffer-
ing ‘from heart trouble?

Mr, P. Mason: That will involve a wide incursion into the fields of surmise.

Prof. N. G. Ranga: But do not Government receive periodical reports from
officers concerned in regard to the diseases from which these people are suffering
and the causes therefor?

Mr. P. Mason: ] am unable to read the report on every person in the Indian
Army who is under hospital treatment.

Prof. N. G. Ranga: I submit, Sir, that is & very irresponsible answer. It
must be the task of some officer in his Department or in some other Department
_which is responsible to him to study these reports and supply him with the
necessary information. I would like to know whether he will take the trouble
to make inquiries hereafter at least in the light of these supplementary questions
that I have put?

Mr. P, Mason: Had I been asked what is the cause of these cases I would
have supplied the information; but I cannot be expected to have it in my head

-all the time. T have looked into one case which engaged ttenti
1 shall look into the others. gagec my sttention and

Shri Mohanla]l Saksena: May I know how ma. f th i i
after arrival in India? d ny of them developed insaaity

Mr P. Mason: I should require notice of that.

CAPTAIN DHARAM SINGH SHOOTING INCIDENT

180. *Frof. N. G. Ranga: Will the War Secretary be pleased fo state:
(a) the full facts regarding the Captain Dh i if ident
the hisdar owobe oampg; ing the Captain Dharam Bingh shmtmg incident iw

(b) whether ‘Captain Dharam Singh cownplained before he Wwas sbef st

qiag::t the restrictions imposed on his movements, and, if so, when and to
w ;
A8
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(¢) why were those restrictions imposed on hin and what answer was given
to bun to his complaints and by whom;

(d) whether any enquiry was made into that shooting incident, and, if so,
wher. and by whom, and what are the results of that enquiry;

(e) what is the present state of his health;

(f) where is he being kept;

(g) what is the nature of treatment given to him; and - -

(h) whether Government will order a pubiic enquiry into the whole of this
uuhappy affair and if not, why not?

Mr, P. Mason: (a) I would invite the attention of the Honourable Member
to the discussion which took place in this House on the 22nd of last month on
Mr. Satya Narain Sinha’s adjournment motion.

(b) No, 8ir,

(¢) As regards the first part he was under arrest; the second part does not
-arise.

(d) Yes, Sir, a properly constituted Court of Enquiry has been beld, the
findings of which have been confirmed by the Sub-Area Commander. Jemadar
Dharam Singh ignored the sentry’s challenge; and no blame attaches to the
sentry.

(e) (f) and (g) He is making good progress towards recovery at the C. M.H.

msckpore where he is receiving the same attention as any other patients.
The whole incident has been fully inquired into and Government does not
consl er that any further inquiry is necessary.

Prof. N. G. Ranga: Is it not a fact that the whole inquiry was made in
camera by the departmental officers?

Mr. P, Mason: The inquiry was made departmentally by militery officers.
It wa3 not particulurly in camera and there was no reason why anyone should
pot give evidence if he wished to do so.

Prof. N. G, Ranga: Did Captain Dharam 8ingh provide any defence counsel
to defend his own case?

Mr. P. Mason: There was no question of any defence counsel. e was not
accused of anything. :

Shri Bri Prakasa: What was the nature of the inquiry?

Mr, P, Mason: It was a court of inquiry which is held whenever a sentry
fires & round. An inquiry is held into the circumstances in which he fires a
round and the court records a finding as to whether he was right in doing so.
In this case, the circumstances are crystal clear and I have repeatedly explained
them in this House. The man was trying to go out through the wire. He was
challenged not three times, as I said before, but six times. He refused to
answer and continued to try to escape and the sentry fired. That firing was in
accordance with orders and was correct.

Shri Sri Prakasa: May I take it that Captain Dharam Singh was given every
opportunity to state his own case?

Mr. P, Mason: He was challenged by the sentry six times.

Shri Sri Prakasa: I am asking whether in the course of the inquiry Captain
Dharam Singh was given every opportunity to make his own statement?

Mr. P, Mason: No, Sir. No statement was-called for.

Shri Sri Prakasa: Then, Sir, may I take it that inquiries were made without
consulting the chief man concerned?

Mr. P, Mason: No, Sir. The man concerned was the sentry. It was the
gentry into whose actions the inquiry was taking place,

. Shrl 8rl Prakasa: May I take it that the Honourable Membar seriously
suggests that Captain Dharam Singh was not at all’concerned and there was no
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necessity of asking him any questions or giving him any opportunity of making
@ statement and presenting his own case?

Mr, P, Mason: I did not say that he was not concerned. What I said was
that the inquiry which was being made was into the conduct of the sentry and
the sentry was the person concerned. Had it transpired that the sentry had
behaved wrongly, then there would have been a case for a possible court-martig).

8hri Sri Prakasa: Was it not neceasary to ask Captain Dharam Singh whether
bhe was or was not challenged six times?

Mr. P, Mason: No, Sir.
Mr, President: That is a matter of opinion. Next question.

CREATION OF FUND FOR CREDITING UNCLATMED INTERESTS ¢F MUSLIM SaviNes Baxk
DEPOBITORS

181. *Mr. Ahmed E. H. Jafler: (a) Will the Honourable the Finance Member
please state whether Government are aware of the announcement made in the
Council of State as far back as on the 12th September, 1927, in reply to a
question of Sir Ebrahim Haroon Jaffer, to the effect that Government were
williny to make arrangements for facilitating the payment into special funds
supported by representative Muslim bodies, of sums representing the interest
earned upon monies standing to the credit of Muslim depositors in the Post
Offic: Savings Bunks, which the individual depositors do not wish to claim
for themselves?

(b) Will Government be pleased to state what steps they have taken during
this period of about 18 years to bring to the notice of the innumerable Muslim
funds established and supported by responsible Muslim organisations all over the
country of the arrangements which they had proposed to make to facilitate the
payment into such funds of the sums pertaining to the interests earned by Mus-
lim depositors in the Post Office Savings Banks who do not wish to claim such
interests ?

(c) Will Government be pleased to inform this House of the steps, if any,
taken by them to bring to the notice of individual Muslim depositors in the
Post Office Savings Banks the facilities which they bad intended to provide
to enable them to give the requisite direction as to the disposal of the interest
money standing in their names?

(d) As the number of Muslim depositors in the Post Office Savings Banks is
very large, and as a substantial proportion of them are likely to be in the re-
motest parts of the country did Government take steps to give the widest
possible publicity to ensure that the implications of their announcements were
fully appreciated by the vast number of Muslim depositors?

(e) Will Government be pleased to lay on the table full details, Province
by Provinece, of the amounts earned as interest by Muslim depositors but not
claimed by them for the past 15 years in (i) Postal Savings Banks, and (ii) in
other Banks? .

Mr. B. 0. A, Oook: (a) Yes. )

(b) The initiative in the matter was left to the Muslimis themselves. It
was for them to establish a special fund (or funds) for the purpose and there-
after for the individual depositors to give the requisite directions.

(c) and (d). Government gave no undertaking cither to bring the arrange-
ment to the notice of the individual depositors ‘or to take any special measures
for giving publicity to it.

(e) The information is not readily available and Government do not consider
that the advantage to be gained from the compilation of the necessary statistics
would be commensurate with the labour and expense involved.

Mr, Ahmed E. H. Jafler: How do you expect the Muslims to administer the
fund or to form the fund unless the Bank or the Post Office gives to us the
money which is lying with the Bank or the Post Office ?
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Mr. President: | could not follow the question.

Mr, Ahmed E. H, Jafter: The Honourable Member said in h's reply that it
is for the Muslims to admin‘ster the fund. I um asking how is it possible for
the Muslims to do so without getting the money that is lying in the Post Offices
or the Bank unclaimed?

. Presldent: That is asking for the advice. The Honourable Member can
for information only.

Dr. Sir Zia Uddin Ahmad: I raised a similar question when B8ir George
Schuster was the Finance Member and he gave me some figures which were
available in the Finance Department. So, the figures up to that time are
available in the office. The thing was left because he wanted to put a condition
that the opinion of all the Muslim charitable bodies should be invited, which
was impossible . . . ' '

My, President: What is the question? If each Honourable Member were
to put a question with a long introduction, it will not be possible for us to reach
turther questions at all. Only questions should be put for eliciting any answer.

Dr. 8ir Zia Uddin Ahmad: My question is whether the Honourable Member
has seen the file of the questions and answers given to me by 8ir George
Bchuster on the same issue ?

Mr. B. 0. A. Oook: I will look them up.

Mr. Ahmed E. H. Jafler: May I invite his attention to a resolution moved
by Sir Ebrah'm Haroon Jaffer and adopted by the Council of State? Will he
take the trouble of reading that debate ?

Mr. B, 0. A. Oook: I have seen the debate.

Shri Sri Prakasa: Sir, T should like to be enlightened on the question of
procedure. This question is addressed to the Honourable the Finunce Member.
When the Honourable the Finance Member is himself present in the House, 1
do not know how he can delegate his duties to some one else regarding the
answering of questions.
~ Mr, President: The Finance Member is competent to delegate this function
to any of his subordinate or to his colleague.

Prof. N. G. Ranga: They ought to have informed us who this other gentle-
man is,

Shri Mohan Lal Saksena: Has that been done with your permission, Sir?

Mr. President: Yes.

Dr, Sir Zia Uddin Ahmad: Is it not a fact that the interest of these invest-
ments was not handed over to the Christian charitable institutions? T$ so,
where is the money lying? Har it been confiscated by the Government®

Mr. B. 0. A, Oook: The money is being accounted for.

Dr. 8ir Zia Uddin Ahmad: Is it lying with the Government or has it been
handed over to other charitable institutions?

Mr. B. 0. A. Ocok: The money is still with the Government.

Dr. Bir Zia Uddin Ahmad: Do you want to confiscate it?

Mr. B. 0. A. Oook: No, Sir,

Hajl Abdus Sattar Haji Ishaq Seth: My friend Mr. Jaffer did not say that

the Government gave an undertaking. He wants to know what stepe Govern-
ment have taken to invest these individual deposits?

Mr. B. 0. A. Oook: Government did not undertake to take any such step
and therefore they did not take any step.

. Bhrl Srl Prakasa: May T know if even when the interest is not paid to the
investors, the Government computes the amount of interest accrued and
sccounts for it under definite heads? '

Mr, B, 0. A. Oook: Yes, Sir. '
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Mr, Ahmed E. H, Jafter: Will the Honourabl: Member cousider the question
of appoiuting u Cowmmittee of the Muslim Members of the Central Legisluture
to administer this Fund?

Mr. B, 0. A. Oook: I think a non-official Committee can form itself.
Mr. Ahmed E. H. Jafter: Will you hand over this money to the Committee ?
Mr, President: Next question. )

Dimesinization of HigHEr Paip PERSONNEL OF INpIAN FoRCES,

182, *Mr. Manu Subedar: (a) Will the War Becretary please state how many
men receiving more thun Rs. 200 per month including allowances, are being
demobulised in (i) the Army, (ii) the Royal Indian Navy, and (iii) the Indian
Air Force?

(b) Is it & fact that it is proposed to send away men, who have put in
several years' service, and to recruit for the purposes of the Department as a
whole new personnel either from India or from Britain, or from the British
Army in India?

(¢) What arrangements have been made for the absorption of those Indians,
who are being sent away from any one of the branches into (i) Civil Bervice,
Forests Education, Irrigation or other Services, and (ii) industries, existing and
post-war, as well as shipping?

(d) Is any preference being given to the Indians, who will be demobilised
under the proposal, over Britishers who have applied for admission to the Indian
Civil Service, the Irrigation Service, the Police Service and other Services?
If -not, why not?

Mr, P. Mason: (a) It would be impossible to give accurate figures in answer
to this part of the question since allowances vary according to location and
appointment held. 1f the Honourable Member will specify the ranks and trades
in which he is interested, 1 shall be glad to give him the figures.

(b) Yes, Sir, it is proposed to send away from the Services those who are in
excess of the figure which is being ussumed for the Post-war Services. At the
same time it is necessary to provide for the future a flow of persons of suitable
age and the recruitient of young officers and other ranks is beginuning. As
already announced in the Press, recruitment to the Indian Army and Royal
Indian Air Force will be entirely Indian, although it is hoped also to obtain
by secondment the services of a number of British officers for so long as they
are required. In the case of the Royal Indian Navy, recruitment will be of
Indians only except for 40 British officers now serving on the reserve who will
be required on account of the greater difficulties of secondment in the case of
the Navy.

(¢) (i) They will be eligible for pern.anent vacancies in Government Bervice
a percentage of which are reserved for men with war service.

(ii) A Resettlement and Employment Organization has been set up to guide .
and help them in their resettlement in civil life and finding employment for them
in various industries, etc. For further information on the subject, T would invite
attention of the Honourable Member to the ‘Progress Report’ of the Organiza-
tion for the period from the 18th July to the 31st December 1945, copies of
which are available in the Library of the House,

(d) This question is really for the Honourable Home Member. However,
in the I.C.8. and I.P. recruitment of Europeans and Indians to the reserved
vacancies will be made in the same proportion as before the war, due allowance
being made for those recruited since the outbreak of the hostilities.

As regards the Central Services, recruitment is ordinarily restricted to
British subjects of Indian domicile or dsecent.
Mr. Manu Subedar: In view of the very great importance of this question

to the officers concerned who have worked in the Indian Army, Navy and Air
Forces, will the Honourable Member either confirm or deny the information
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which I have got, namely that about 2,000 persons are being sent away in due
course from the Indian Navy on the plea that the Indian Navy is not big enough
to absorb them, and at the same time, 3800 officers are being taken from
R.N.V.R., and R.N. Reserve from the British Navy. When Indian boys.are
being sent away in this number, why are Britishers taken in their place?

Mr, P. Mason: No, Sir, that is not exactly the correct position. ] have not
got the exact figures in my head. Something in the nature of about 2,000 are
being reduced because the present strength is greatly in excess of future needs.
The number of British officers who are being given permanent commissions is,
a8 I explained, 40. They are people who are already serving in R.I.N.V.R.
and they stand aga'nst the number—1I think it is 60, I forget exactly—of Indians
who are already in that reserve who are being given permanent commissions.
The number to which the Honourable Member refers—again 1 have not got the
exact figures—is undoubtedly the number who are proposed eventually for
secondment from the Royal Navy temporarily for one or two years. Their
terms have not yet been settled. But in fact, it is very doubtful whether the
Royal Navy will be able to spare them.

Mr. Manu Subedar: What are the reasons for the Government throwing out
hundreds of young Indians who have done valuable service for over four years
during the war and who have got u good record and for not using them and
instead of that importing or to use your strange term, ‘seconding’, 800 Britishers
in their place? Why don’t vou adjust and use these very men whom you have
trained up and who have done pood service?

My, P, Mason: As I explained to the Honourable Member privately the
other day, the necessitv for any service is to have an even flow, a steady flow
of officers and not to have every one of the same age. We have in any case
fo reduce our R.I.N. very considerably, otherwise we will have a very consi-
derable number on our hands. We want to avoid making the mistake which
was made after the last war when a laree number of men recruited during the
war were of the same senioritv and had to be axed from the service, years later,
when thev were nearly all 85 vears old and thev had to start in new professicms.

Mr, Manu Bubedar: Apart from these 800 who are being imported, why
should 40 permanent commissions be given to Britishers, when Indians—
Hindus, Muslims, Christians and others—who have served in thc Indian navy
with distinetion are being thrown out?

Mr. P. Mason: There are certain specialist appointments and other appoint-
ments into which it is felt that only people who have certain ¢xperience will fit.
As for the question relating to 800, as T explained already, that is by no means
yet settled or determined.

Mr. Manu 8ubedar: In view of the feeling on this side of the House and I
take it to be the feeling in all sections, may I know whether the Government
will not make an endeavour not to take these 300 and these 40 when with
luitf_t:ble adjustments, they can use 340 out of 2,000 whom thev want to throw
out

Mr P. Mason: We will give our attention to this suggestion.

Mr. Frank R. Anthony: What is the total number on a permanent basis of
European and Indian officers that you intend to keep?
Mr. P. Mason: T am afraid. T cannot give the figure now.

Mr. Frank R. Anthony: Do you intend to recruit Indian officers on a perma-
nént bhasis?

Mr. P, Mason: Yes, Bir.

BurLprse CoNSTRUCTIONS AT CESSATION OF HOSTILITIES
183. *Mr. Manu Subedar: (a) Will the War Becretary please state how
many buildings were in the course of construetion at the time when (i) hostili-
Yes with Germany ceased, and (ii) hostilities with Japan ceased, for each of the
separate Army Commands?

0
6\'.'-
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(b) How many of them were permitted to be completed and why?

(c) How many new buildings were permitted to be started after the hostili~
ties with Germany ceased, and why?

-(d) What is the value of the building material, which is carried in hand by
the War Department in each of the separate Commands, and when and by
what method will this be disposed of to satisfy the acute requirements of the
civil population?

Mr. P. Mason: It is not possible to give the Honourable Member a reply ior
all the detail asked. (a) The number of projects cost.ng over one lakh in the
course of construction on the cessation of hostil ties with (1) Germany were 689,
(2) Japan 578.

(b) The cessation of hostilities in the West in no way reduced the military-
load on India: on the contrary the tendency was for the load to increase because
of the intensification of operational planning for the Far East. However,
between the surrender of Germany and the surrender of Japan 16 projects were
cancelled because they were of low prior'ty and cou'd not be completed in time-
for operations,

After the surrender of Japan a review of all projects was undertuken with.
a view to the immediate stoppage of all works where possible. Consequently
work was stopped on 822 out of the 578 projects with a resultant saving of
between Rs. 8 and 9 crores. Work was perm’tted to continue only on the
grounds of continued necessity for a project or when cconomic considerat’ons
required completion.

(c) 111 new projects were sanctioned between V. E. and V. J. days for
reasons I have just given, .

(d) Essential building materials, such as bricks, cement and timber are not
purchased for stock but on a monthly basis for known requirements. Such
stocks must be cons'dered negligible and no disposal problem arises. Thus the
military are unable to assist the civil population from their actual stocks but
their lessened demands leaves the greater portion of India’'s output at the d's-
posa! of civil consumers.

Mr, Manu Subedar: In view of the fact that the military appropriated to
themselves almost the entire available building material throughout the war
period, and in view of the fact that very acute residential distress was felt im
all major cities of India, and more particularly in Bombay, may I know whether
the military cannot slacken or suspend their building activities now so as to give
a chance {o the civil population for proceeding with their hous'ng?

Mr. P. Mason: Sir, as I already explained, it has been very considerably
slackened. 822 out of 573 projects have been given up. We have reserved only
such projects as it would be uneconomical to leave three-fourths finished and not
complete them and those we shall need for post-war purposes. We have
slackened the building programme as much as we can.

Mr. Manu Subedar: I refer to the new projects which have been started
since the cessation of hostilities. Even if they are considered necessary for the
military in due course, will not my Honourable friend consider this that they
may be taken not with the same speed and with the same monopoly of building
mater’als as you have been doing in the past and that housing needs for civil
population may be given precedence ? -

Mr. P. Mason: Yes, Bir, we will consider that.

Seth Govind Das: Is it not a fact that cement is available now for private
use, but that iron and steel are not available for ordinary civilian eonsumers ?

Mr. P. Mason: I must ask for not'ce.
Dr. Sir Zia Uddin Ahmad: T understand it is released now.
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BR1TISH AND ALLIED TROOPS IN INDIA

184. *Mr. Manu Subedar: (a) Will the War Secretary please state the highest
total number during the war in India of the (i) British troops, (ii) U.8.A. troops,
and (iii) troops of other Allies?

(b) What is the number of troops under these categories now?

(c) By what time and in what stages is it proposed to reduce this number?

(d) What is the minimum number of British troops, which will be main-
tained in India as part of the Indian army?

(e) Is it a fact that all orders and instructions in connection with the rocruit-
ment, promotion, retirement and changes in connection with the British section
of the army in India are received from the War Council in the United Kingdom,
or from Generals and officials directly responsible to the War Council?

(f) Is it & fact that the Government of India have no power whatsoever . in
regard to this matter?

Mr. P. Mason: (a) (i) British troops—246,000, (ii) American troops—170,000,
(iii) Troops of other Allies—58,393.

(b) 1 am afraid it would not be in the public interest to disclose the number
of troops at present in lndia.

(c) British and African troops are now being returned to the United Kingdom
and Africa as they become eligible for release and repatriation, and as shipping
becomes available.

Troops of the U. 8. Army are rapidly leaving and will all be gone by the end
of March, except for a few engaged in the disposal of U. B. stores and assets
in India.

There ar® negligible numbers of other Allied troops in the country now and
most df them are on the point of departure.

(d) The number of British troops to remain in India eventually will be for
the decision of the future Government of India.

(e) and (f). Yes, Sir, Decisions as to the recruitment, promotion and retire-
ment of British Units of the Army in India are received from the War Office.

All orders and instructions relating to British personnel serving with the
Indian Army are issued by the Government of India.

&

Mr, Manu Subedar: With reference to part (d), what is the minimum number
of British troops which will be maintained in Ind:a as part of the Indian army ?
My Honourable friend says that it is left to the future Government of India.
Until the future Government of India is installed—if it is not merely British
propaganda to talk of future Governments—hus he not received .instructions
trom the United Kingdom on this subject, which is giving instructions on every
army issue ?

Mr. P. Mason: No, Sir, most emphatically not.

Mr. Manu Subedar: At what stage will the question be decided about the
final number to which the British troops in this country will be brought down?

Mr. P. Mason: On the assumption that there will be a transfer of power

some time during the next summer; the period under considerat’on is only six
months so that no question of a minimum arises.

Mr. Frank R. Anthony: Has the attention of the Honourable Member been
drawn to a recent debate in the House of Commons where it was alleged tha
there is an unnecessarily large number of British troops in this country ?

Mr. P. Mason: No, Sir.

Mr. Frank R. Anthony: Was his attention drawn to a statement by Major

‘Wyatt that the officers in the G.H.Q. are falling over one another and do not
iknow what to do with themselves?

Mr, P. Mason: I have seen that, but I do not think it ariges out of the
question set down on the paper. :
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Mr. Manu Subedar: Will Government give this House a clear idea as to why
the British personnel is so terribly discontented at the slowness of demobilisa-
tion and if I may ask on behalf of the Indian side of this House—why addit’onul
charges in connection with the British personnel is still being heaped on the
head of India?
Mr, P. Mason: The reason why they are discontented is that they want to
leave India; and they cannot go away because of lack of shipping.

INDIAN TROOPS SENT ABROAD AFTER CESSATION OF HOSTILITIES

185. *Mr, P. B. GQole: (a) Will the War Secretary be pleased to state the
names of the Countries where the Indian troops were sent for quelling local
disturbances after the cessation of hostilities with the Axis Nations?

(b) At whose instance were the Indian troops sent?

(c) Was sending of such troops necessary for the defence of India?

(d) Who has borne the expenses of these troops?

(e) What is the number of troops so sent, and the number of casualties?

Mr. P. Mason: (a) Indiaa troops huve not been sent to any country for the
purpose of quelling disturbances. The forces of the United Nations, including
Indian Forces, have been sent to all couniries which, during the war were .
enemy or enemy occupied, for the purpose of imprisoning enemy troops, and
releasing prisoners of war and civilian internees. For these purposes Indian
troops have been sent, since the end of hostilities to Greece, Malaya, Siam,
French Indo-China, Netherlands East Indies and Borneo.

(b) Indian troops like any other forces of the United Nations were sent to
various places during and after the war by the Bupreme Allied Commander
of the theatre in guestion acting on a policy agreed to by ‘all the Governments
interested. .

(¢) Yes, Sir. 1t was the logical outcome of the successful defence of India.

(d) His Majesty's Government in the United Kingdom.

(e) I am sorry that T cannot give these figures in the public interest.

Mr. P. B. Gole: May I know what kind of defence of India was involved in
sending out Indian troops after the cessation of hostilities ?

Mr. P. Mason: As I have explained, it was the logical outcome of the
successful defence of India. As I explained in the debate the other day, it
naturally follows on the conclusion of hostilities that the troops which have
obtained a victory move forward to occupy the enemy’s territories.

Mr. P. B. Gole: May I know if the sending of troops to Indonesia was
necessary for the defence of India?

_ Mr. P. Mason: My snswer is the same as the answer which I have just
given, *

Prof. N. G. Ranga: When will the time come, in the view of GGovernment,
when it will not be necessary to move Indian troops abroad on the orders of
the Allied Command or of the British Command ?

Mr. P. Mason: They are not sent abroad on the orders of any authority
outside India.

Mr. Manu Subedar: Are they not sent in accordance with the orders of the
Defence Council sitting.in London ?

Mr, P, Mason: Orders are issued by the Government of India.

Mr. Manu Subedar: But are no instructions received from the Defence
Council in London ?

Mx. P. Mason: Not instructions but consultation. _

Mr. Manu Subedar: Only two minutes ago my Honourable friend said in

reply to a question of mine that these instructions are received from London.
I refer to clause (e) of question No. 184.
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. Mr, P, Mason: That is about recruitment, promotion, and retirement of
British Units of the Army in India; it has nothing to do with operations or
movements of troops.

8ri M. Ananthasayanam Ayyangar: May 1 know what the cost of these
movements has been after the cessation of hostilit'es ?

Mr. P. Mason: That is a matter for His Majesty’s Government; so I have
got no figures about it.

Srl M. Ananthasayanam Ayyangar: Is not the cost incurred in the first
instance from the Indian exchequer?

Mr. P. Mason: No, Sr.

Shri Mohan Lal Saksena: Were the views of this House regarding the send-
ing of troops to Indonesia communicated to the represenfatives.of the Govern-

ment of India in the U.N.O.?
Mr. P, Mason: ] have a number of quest'ons down on that subject.

DEeaTHS oF I, N. A. PRISONERS

186. *Mr, P. B. Gole: (a) Wil the War Secretary please state the number
of the I.N.A, soldiers who died in Indian or other prisons during the period of
detention ?

h(b) Were any of the I.N.A, prisoners shot while in detention? If so, by
w om ?

(e) For what offences, if any, were they shot?

(d) Were they tried before thev were shot?

Mr, P. Mason: (a) The number of military personnel of the I.N.A. who died
in hospitals attached to detention camps is five,

(b) In addition to two who died of self-inflicted ‘wounds, one military member-
of the I.N.A. has been shot wh'le in detention. He was shot by a sentry, as
has been more than once explaned.

(c) He was shot while trying to escape.

(d) The question of trial obviously did not arise in these circumstances.

Prof, N. G. Ranga: The Honourable Member said earlier that there was a
court of inquiry appointed: Are we to understand that according to Govern-
ment, it is not necessary that the accused should be provided with defence
facilities ?

Mr. President: Order, Order. I am afraid the Honourable Member has not
understood the point. The inquiry was with reference to the sentry who shot,

whether the shooting was proper or not. The accused was the sentry, not the
other man,

8hri 8ri Prakasa: The Honourable Member says that while the inquiry was
in progress no quesiions were asked of the person concerned.

Mr. President: That will be a different matter.

Prof. N. G. Ranga: I am obliged to the Chair for correcting me. My ques-
tion is this. ‘“Are we to understand that Government’s idea of a court of
inquiry is that the person who was really the victim of the shooting inc'dent
was not to be given any opportunities whatsoever to state his case before that
court of inquiry ?

Mr. P. Mason: The procedure of a court of inquiry depends on the circums-
tances; and in those circumstances, after considering the evidence that was
available, it did not appear necessary to take the evidence of Jamadar Dharam
Bingh.

Shri 8ri Prakasa: Was the statement corrobarated that he was challenged
six times?

Mr, P. Mamon: Yes, Sir, that is the finding of the court of inquiry.

Mr, P. B. Gole: May I know where this enquiry took place 2

Mr. P. Mason: On the spot.
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FOREIGNERS OF ASIATIC DOMICILE UNDER DETENTION

187. *Mr. Ahmed E. H. Jafter: (a) Will the Honourable the Home Member
be pleased to lay on the table of the House a complete and up-to-date l'st of
foreigners of Asiatic domicile who are deta'ned or interned in India by the orders
of the Government of India, showing their names, their ages, their countries
of orign or domicile as well as the reasons for detain'ng them, the time s'nce
when and the places where they are kept in detention and the allowances being
paid to each of them for their maintenance ?

(b) Is it a fact that in the Karwar Jail in the Bombay Province, the Gov-
ernment of India is detaining, since a very long time, male and female mem-
bers of a once distinguished family of Kabul in' Afghanistan?

(c) If the answer to (b) above be in the affirmative, will she Honourable
Member please state:

{i) the number and namnes as also the ages of these Afghan detainees,
(ii) the status and standing their family enjoyed in Afghanistan in the pass,

(iii) the circumstances under and the conditions on which these Afghans
fell into the custody of Goverument; and

(iv) the direct offence against Government for which it has chosen to con-
sign these respectable Afghans to the rigours and hardships of jail life without
trial?

(d) If these Afghans now rotting in the Karwar Jail are detained there
without any trial, have Government any intention of trying them in a regular
court of law or setting them free if their detention was for any consideration
connected with the recent great war which now has happily ended?

The Honourable Sir John Thorne: The questions should have been addressed
to the Secretary of the External Affairs Department.

Sri M. Ananthasayanam Ayyangar: Sir, 1 submit that the list of subjects
pul under the various Departments are so varied that in spite of all our care
we sometfimes find it difficult to address the proper Department. I suggest
that in such cases if any Honourable Member feels that a question relates to
some other Dupartment it should be passed on to that Department immediately.
I request that the Chair may be pleased to give a direction in those terms.

Mr. President: At the time of admission of questions such correct’ons are
made. But if there has been & slip now, the Honourable Member has got the
answer; he may put the question again.

Mr. M. Asaf Ali: Sir, on a point of order, I really do not understand this
attitude of Government in trying to evade answers. If a question does not
relate to a particular Honourable Member’s Department, is it or is it not his
duty to pass it on to the proper quarters? And is it right for him to stand up
here and say that it does not relate to his own Department? I th'nk it is a
very improper attitude to adopt.

Hajee Abdus Sattar Haji Ishaq Seth: Sir, with regard to such questions the
arrangement in thoe last Assembly was that the Department addressed, if it
was not corcerned with the question, itself transferred it to the other Depart-
ment and it was answered on the day that Department’s turn was due in {his
House. I {hink that should be the arrangement now also. ‘

The Honourable Sir John Thorne: That has been done in this case.
Mr. President: It is a question of propriety, not of any point of order.

Mr. Ahmed E. H. Jafter: I gave notice of this question a month ago. It
was admitted when you, 8ir, occupied the Chair on the first day, and I fail

to understand why this has not been forwarded to the External Affairs
Department.

- Mr, President: The matter has now been closed by the explanation given,
'and by the consent given. It may be answered very early. ;
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AFaHAN DETENUS IN PoONA.

Mr. Asat Ali: May I have an assurance either from the Chair or from the
Government that in future such answers will not be considered anything else
but as waste of the time of the House ? '

Mr. President: Next question.

ArGHAN DETENUS IN Pooxa.

1188. *Mr. Ahmed E. H. Jafler: (a) Will the Honourable the
Home Member be pleased to state if it is a fact that three-Afghan brothers
of a high family of Kabul in Afghanistan are being detained by Government
under surveillance within the limits of the Poona City and suburban areas?

(b) If the answer to (a) above be in the affirmative, will the Honourable
Member kindly state:

(i) their names and ages;

(ii) their family standing in Afghanistan;

(iii) the posts or profession which they held or followed in their own
country before tripping into its custody in India;

(iv) the circumstances under which they feil into the hands of Government;
and '

(v) the reason for which they are being detained at Poona?

(e} Is it a fact that the Afghan detainees in Poona have been paid Rs. 60
per month each for their maintenunce including house rent, medical expenses,
ae well as clothing charges up to very lately through all the abnormally expensive
vears of the recent war?

(d) Is it a fact that only two or three months back Government after re-
ceiving repeated representations from these sefons of a noble Afghan family
have been pleased to raise their monthly allowance to the sum of Rs. 80 per
month for each?

(¢) Ts it & fact that the Afghan internees in Poona are not allowed by Gov-
ernment to engage in any service or business whereby they might be able to
earn enough to live above penury which is their present lot?

(f) Tf the answer to (c), (d) and (¢) above be in the affirmative, will the
Honcurable M2mber please state if the allowances given hy Government to
the Afghan internees in Poona stand justified in the light of its own periodical
living cost indexes vis-a-vis the standard of living to which these internees have
been accustomed in their own country?

Araran DeTeNvs 1N Poona.

4189, *Mr. Ahmed E. H. Jafter: (a) Will the Honourable the
Home Member be pleased to state if it is a fact that the Afghan internees in
Poona have behaved worthily throughout the period of their detention in Poona
and that they themselves have no desire to return to Afghanistan under its
present regime?

(b) If the answer to (a) above be in the affirmative, have Government any
objection to removing them from their present surveillance and detention in
order to let them settle down as independent citizens with permiission to engage
in any trade or calling?

() If answer to (b) above be in the negative, does the Honourable Member
propose to issue early orders removing all restrictions on these internees or in
the alternative raise the amount of their allowances to a figure compatible with
the standard of living to which they have been accustomed in their own country
and with the prevailing hieh c¢ost of living in Poona?

“ TRUSTIFICATION " OF ALL THE PREsS

100. *Mr. Ahmed E. H. Jafler: Will the Honourable Member Yor Information
and Broadcasting be pleased to state if action is contemflated at ‘an early date
against what is sometimes called the ‘“Trustificat’on of all the Press’’ in India?

+For answet 1o the question, sek amawer io qbebion No. 187
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The Honourable Sir Akbar Hydari: If by ‘‘Trustificat'on of all the Press’
the Honourable Member's reference is to the Indian and Easiern Newspaper
Bociety’s proposal to start an Indian Press Agency, the answer is that such an
agency has not so for been formed.

Mr. Ahmed E. H. Jaffer: I it a fact that talks are in progress between the
Tory newspaper magnate Lord Kensley and Birla Brothers of Calcutta for
bringing into existence in India an inst:tution for check'ng irresponsible interna-
tional news-reporting ?

The Honourable Sir Akbar Hydari: 1 have no information, Sir.

InDIAN OPINION ON INDONESIA QUESTION

191. *Prof, N, G. Ranga: Will the War Secretary be pleased to state:

(a) if Government are aware of the wide-spread sympathy shown by the
Indian public for the people of the Indonesia and Indo-China in their stniggle_
for frcedom and also the popular observance of the South fast Asia ay,
organised by the National Congress in the last week of October, 1945;

(b) whether Government have informed the British Government about this
state of Indian public opinion; and, if so, whether Government will place on
the tabie of the House extracts from that report; and

(¢) whether Govermnent have made any protest to the British Government
against the use of Indian Troops in Indonesia and Indo China; if se, how offen
and with what results?

Mr, P. Mason: (a) Yes, Sir, but references to the struggle for freedom of the
people of Indonesia and Indo-China have been made without an adequate
apprec’ation of the facts of the situation, which were explained in the course
of the debate on the 2lst of last month on Prof. Ranga’s adjournment motion:
on this subject. !

(b) Yes, 8ir, Government have informed His Majesty’s Government in the
United Kingdom of the state of Indian public opinion; but I am afraid it will not
be in the public interest to publish the communications between the two
Governments.

(c) The Government of India have forwarded to His Majesty’s Government
copies of the debate referred to nbove. His Majesty's Government have
assured us that they appreciate the distasteful nature of the duties which the
developments in the Netherlands Eust Indies have imposed upon British and
Indisn troops in the course of the d'scharge of the obligations laid upon them
by the Anglo-Amer'ean Chiefs of Staff.

Prot. N. @. Ranga: Have Government heard since from the British Govern-
ment what they fcel about the adjournment motion passed by this House in
regard to this matter?

Mr. P. Mason: T have just read out their views.

Prof. N. G. Ranga: When was that reply received? My Honourable friend
gave no answer the other day in the course of his reply on the adjournment
motion moved by me as’to why the Government of India have sent Indian troops
to Tndo-China,

Mr. P. Mason: T explained the other day that at the beginning of this vear
there were two Brigades in Tndo-China. One of them has now come out;
there is one Brigade left. Tt is exclusively engaged in guarding the Japanese
Prisoners of War and has nothing whatever to do with the internal affairs of
Indo-China.

Mr, Muhammad Nauman: May T know whether the Government of Indis
has protested with regard to this matter, or not?

Mr. P. Mason: T have stated the nature of the communication, but T cannot
go further into details.

Sri M. Ananthasayanam Ayyangar: What steps the Government of India
have taken to withdraw the rest of the troops?

Mr. P. Mason: Sir, as T have explained, none.

Sri M. Anknthasayanam Ayyangar: Ts it making any attempt in that diree
tion to carry out the wishes of the people in this country?

M. P. Masoni: Not until the objects are completed.
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Shri Mohan Lal Saksena: May I know whether the views of this House on
this subject were communicated to the Government of India rerresentative on
the United Nations Organisation? _

Mr, P, Mason: ] am afraid that question must be addressed to my Honour-
able friend in charge of the External Affairs Department.

REDUOTION OF SizE OF INFORMATION BUREAU

192. *Bri M. Ananthasayanam Ayyangar: Will the Honourable Member for
Information and Broadcasting please state:

(a) if he is aware that the British Ministry of Information has been drasti-
«cally reduced in numbers and proposed to be abolished in a month or two; and

(b) if any steps are being taken to reduce the Informatipn Bureau to its
pre-war size and do away with all the war-time jobs in respeet of the Informa-
tion side of the Department, < #o, what steps are proposed to be taken, if not,
‘why not? '

The Homourable Sir Akbar Hydari: (a) 1 understand that the Ministry of
Information as such is being abolished: I am not aware whether as a result
there will be drastic economy in expenditure as some if not all its functions will
continue to be performed under different ministerial direction.
~ (b) The Press Information Bureau is being retained. I hope that as a result
-of certain measures now being taken it will continue to be of assistance to the
Press and through the press to the public in the different conditions of the present
.day. 8o long as it remains in being the expenditure on it is likely to be much
more than in the years before the war.

Mr, Manu Subedar: Will this Governmen§ follow the good example of
the United Kingdom Government in abolishing the British Ministry of Informa-
tion, and abolish the separate Information Department which they have instituted
~during the war?

The Honourable Sir Akbar Hydari: Sir, we need not foliow the example of
His Majesty’s Government in all respects. 1

Prof, N. G. Ranga: Are we to understand that the Government of India has
much more to publicize than the British Government?

The Honourable Sir Akbar Hydari: You may think what you like.

‘Sri M. Ananthasayanam Ayyangar: May we know if they are proposing to
reduce the expenditure on this to any level or to the level of the pre-war period?

The Honourable Sir Akbar Hydarl: I have already said in answer to part (b)
of the guestion, that the expenditure now will be much more than in pre-war
days. .

Sri M. Ananthasayanam Ayyangar: What is the present expenditure and
.what is the probable estimate?

The Honourable 8ir Akbar Hydari: On the Press Information Bureau, the
expenditure for 1945-46 anticipated is Rs. 15,82,000. The proposed budget for
1946-47 is Rs. 15,00,000.

Sri M. Ananthasayanam Ayyangar: May I know what the pre-war expendi-
ture in 1938-39 was?

The Honourable Sir Akbar Hydarl: Rs. 2,41,000.

Srl M. Ananthasayanam Ayyangar: What is the object in maintaining the
same level now, and what steps are being taken to see if it is possible to curtail
the expenditure? What is the further programme of work that is set on foot?

The Honourable 8ir Akbar Hydari: It is difficult to explain this by process of
questions and answers. If the Honourable Member will come and see me, I

-will give him a full explanation.

Sri M, Ananthasayanam Ayyangar: 1 wanted for the information of the
whole House. _ .

The Honourable 8ir Akbar Hydafsugdt will take the time of the House if ¥
“proceed to make a speeeh, - ~ vl T

1 I

r
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**UNI1TED PUBLIOATIONS'’ AND OTHER PUBLICATION AGENCIES

) 193. *8Sri M. Ananthasayanam Ayyangar: Will the Honourable Member for

Information and Broadcasting please state: _ o
(a) if his Department is responsible for ‘‘United Publications’ which pro-

duces certain books; _ )
(b) if there are any other agencies for which the Department is responsible;

(c) the names of any books or pamphlets which these agencies Have brought
out so far, together with their authors and their prices, and whether they are

all available in the Library of the Central Legislature; )
(d) where these publications are printed, and in case they are not printed
in the Government Press what amounts have been so paid so far and to whom
towards the printing and other charges; and
(e) the number of people—officers and Assistants—employed in the bringing
out of these publications, with their designations and the salary they are

drawing ?

The Honourable 8ir Akbar Hydari: (a) Yes.

(b) Certain publications are produced by All India Radio, the Press Informa-
tion Burcau, the Field Publicity Organisation and Information Films of India.

(c) to (e). A list of magazines in regular production by the Publiaations
Division with their prices is placed on the table of the House. They are avail-
able in the Library of the Legislature. They are printed partly in the Publica-
tions Division Press and partly at presses at various places in India. The total
amount at present paid to private presses is approximately Rs. 21,500 per
month. The total number of persons employed in the Publications Division is
264, made up of 20 officers and 234 others. A detsiled list of these officers
and members of the staff is available in the Library of the Legislature.

As regards similar information in respect of other agencies under this Depart-
ment, a statement is laid on the table. '

Name of the magazine Language in which produced P:lopo?yw

Ra. A. p

Al Nafir . . . . . Arabic . 1 00
Shaipur . . . . . Pesian. . . . . 1 00
Ahnag (Bilingaul) . . - English and Persian . . 1 00
Taj Mahal . . . . Afghan-Persian . . 0 4 0
Al Arab . . . . . Arabio . . 1 00
- Lyetopis Indii . . +  Russian 1 00
Perspective . . . English . . 1 80
India . . . . + English and Chinese 0 4 0
Ajkal . . . . + Urdu . 0 6 0
Ajkal . . . | | Hindi 060
Naunihal . . . + Urdu 0 4 0
Heyday . .+ - English 0 4 0
Foreign Review . . . English . . . . 08 0
Zhwand . - . . . Pushtu . . . . . 0 4 0
Indian Trade Bulletin |, . English . 02 0
Onward . . . . . [English . . 0 8 0
Dunya (Bilingsul) . . + English-Roman Urdu 0 4 0
English Hindi . 0 £ 0

Urdu-Pushtu . 0 4 0

English-Russian v 40

English-Persian 0 40

Nm"—'Pnl' oes given are those i ia. Pri ;
e ox i thes:o N‘:y o for u:;o;l;n ;nc'ha. Prm?a for sale in foreign countries, vary, and
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Prof. N. G. Ranga: What is the purpose these publications are supposed io|
serve? Is it to advance adult education in this country or elementary educa-
tion?

The Homourable Sir Akbar Hydari: It is difficult to answer this question.
These publications are both for purposes of internal publicity as well as external
publicity, and the objectives are different. In respect of publications which
deal with internal publicity, they are educational and informative in their objee-
tive; I cannot say whether it is in aid of elementary education or secondary
education. In regard to the publications which are meant for the Middle East,
and now will be meant for countries of the Far East, they will be in aid of India’s
efforts to expand her commerce and knowledge of the counfries with which she
is intimately connected.

Mr, President: Next question. AN
EpiTor or Perspective

194, *Bri M. Ananthasayanam Ayyangar: Will the Honourable Member for
Information and Broadcasting please state:

- (a) whether one Miss Ouwerkerke is the editor of a publication called Pers-
pective published by the United Publications; and, if so, what her nationality
is and ‘how she was recruited for the post and what she is paid;

(b) if any of these publications are meant as propaganda; and, if so, the
object of such propaganda;

(e) if persons with- the necessary qualifications for wntmg such books could
not be found in India itself; and

(d) how long it is proposed to continue these publications and the stafi
engaged to bring out such publications?

The Honourable Sir Akbar Hydarl: (a) Yes. Her salary is Rs. 850 in the
seale of Rs. 800—50—1,000.

(b) Yes, in support of India's interests, commereial, cultural, etec.

(e) Yes, a good many are Indians.

(d) The question is under examination.

Sri M. Ananthasayanam Ayyangar: What are the qualifications for being
the editor of the publication called Perspective and for being employed on
Rs. 800.

The Honourable Sir Akbar Hydari: I will give the Honourable Member the
information later. ’

Mr. Manu Subedar: The Honourable Member has not replied with regard to
the pationality of this person in (a) of the question.

The Honourable Sir Akbar Hydari: She is a British subject.

Prof. N. G. Ranga: Is she also an expert in this matter that she should have
been brought to this country and paid this high salary?

The Honourable Sir Akbar Hydarl: She is a very competent worker I under-
stand. But I will give the Honourable Member information as to her qualifica-
tions. I am sorry I have not got them.

An Honourable Member: She became an expert after she got the job?

Lt.-Ool. Dr. J. O. Ohatterjee: She is an Honours Graduate of Cambridge .
and has had 25 years’ of teaching experience in first rate colleges in this country.

Prof., N. G. Ranga: Are we to understand that the Government has failnd
to find an equally competent Cambridge Graduate among the Indian women and
tharefore they have chosen this particular lady and given an opportunity for my
Honourable friend to defend her.

Mr, President: Order, order. '

Shri Sri Prakasa: May we know how the name is pronounced?
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} Lt.-Gol. Dr. J. O. Chatterjee: ‘‘Ouwerkerke’’.
Shri Sri Prakasa: ‘‘Our care'’! Not their care!
Sri M. Ananthasayanam Ayyangar: What steps have been taken to find out
persons of the necessary qualifications with regard to part (c) in India itself?

The Honourable Bir Akbar Hydari: Persons with the necessary qualifications
for the writing of books can be found in India. I have answered that a good
many are Indians in the publications division of which Miss Ouwerkerke is a
member. There are quite a considerable number of Indian writers, both men
and women.

8hri Sri Prakasa: Does it rhyme with ‘‘Savarkar’’|

Mr. President: Next question.

GirLs 1N UNIFORM FOUND DEAD ON AGRA-DELHI Roap

195. *Sri M. Ananthasayanam Ayyangar: Will the War Secretary please
state:

(a) if his attention has been drawn to the article in Blitz of the 22nd Decem-
ber, 1945, headed *‘The Girl in Uniform: India's Hardest Problem’, and o
the allegations made therein;

(b) the details of the incident said to have been witnessed by the suthor of
the article on the 15th December, 1945, on the Agra-Delhi Road, where two
soldiers were found being attended by some officers with the horribly mutilated
corpses of two girls lying nearby;

(c) the names of the two soldiers and of the two girls in question, together
with any report that wus called for or made on the occurrance; and

(d) if the relatives of the dead girls were communicated with?

Mr, P. Mason: (a) Yes, Sir.

(b) At about quarter past four in the afternoon of the 15th of December
last a jeep ran off the Delhi-Agra Road about 20 miles north of Agra, hit a tree,
rolled over 3 times and finally came to rest on its wheels about 35 yards from
the place where it left the road. The four occupants were thrown out, two
girls being killed instantly and the two men seriously injured.

(c) Sergeants R. J. Martin and H. Goad of the American Army, Miss Dorothy
Clark and Miss Thelma Reid. Government have seen the report on the accident
which was made by the American military authorities.

{d) Yes. Sir. _

Sri M. Ananthasayanam Ayyangar: What steps have been taken to punish
those persons who are guilty of this?

Mr. P. Mason: Guilty of what?

Srl M. Ananthasayanam Ayyangar: Is this due to an accident or due to any-
thing else? I did not follow the answer. That is why I asked my Honourable
friend to read slowly and loudly.

Mr, P. Mason: Do you want me to read it all over again?

{Mr. P. Mason then read the answer again.)

Mr, Manu Subedar: Have Government enquired into the circumstances under

which these two girls came to be with these two soldiers and for what purpose?

Mr. P. Mason: Certainly not.

Bri M. Ananthasayanam Ayyangar: Was any compensation given?

Mr. President: Next question,
ResiavaTioNs oF Cot. RANGA RAo aND OTHERS FRoM W.A.C.(I) ORGANIBATION
mm. *Sri M. Ananthasayanam Ayyangar: Will the War Secretary please
state:

(8) the circumstances which led to the resignation of Col. Ranga Rao from
the W.A.C.(I) Organisation;
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(b) the circumstances which led to the resignations of the other officers )
mentioned in the article, Mrs. Srinivasa, Mrs. Vasi and Miss Pauline Thomus;

(¢) whether any more officers resigned from the W.A.C.(I) in any period
before the end of the hostilities in August, 1945, and, if so, their names, and
why they resigned;

(d) how long it is proposed to continue this W.A.C.(I) Organisation, and for
what purposes;

(¢) the number of Europeans, Anglo-Indians and Indians in the W.A.C.(I)
together with their designations and the salaries they are paid; and

(f) whether their duties cannot be performed by men, in view of army
demobilisation and general unemployment in the country?

Mr. P. Mason: (a) Miss Ranga Rao was appointed Deputy Director W.A.C.
(I) with the acting rank of Controller on the 20th December 1944,

Before joining the Corps Miss Ranga Rao was informed of the nature of the
duties which she would perform which were as follows:

{i) To act in an advisory capacity to the Director W.A.C.(I) in all matters
concerning Indian members of the Corps.

(i) To take over from the other Deputy Director the duties as she learnt
them, she was to perform as a stafl officer. This necessitated a detailed know-
ledge of all W.A.C.(I) terms of service and regulations.

(iii) To carry out tours of inspection. This included inspections of Hospitals
snd messing arrangements, investigation into morale ani women management
and contact with prominent Indian ladies for propaganda purposes.

In March 1945 Controller Warren was appointed Deputy Director in pluce
of Controller Douglas. Miss Ranga Rao protested against this appointment on
the ground that she had not been consulted regarding the change and that ‘she
had been superseded. It was then explained to her that Controller Warren had
joined the Corps in September 1942 whereas Miss Ranga Rao had only three
gon:(llls' service and moreover such appointments were made by a Selection

oard.

In May 1945 Controller Ranga Rao asked that she might be relieved of her
duties as Deputy Director as she considered that she was not being consulted
in matters of policy and that she was not permitted free access to files. It was
explained that all senior officers in the Directorate were given the opportunity
of expressing their views on all questions and that decisions were taken with due
regard to the advice made. Major questions of policy were decided not in the
W.A.C.(I) Directorate but by the A. G. or War Department.

When asking to be relieved of her duties as Deputy Director Miss Ranga Rao
had expressed her willingness to revert to the position of Honorary Adviser, an
appointment which had been originally suggested. However after further
deliberation she decided to resign her commission, and this resignation was
regretfully accepted on the 1st September, 1945.

(b) Mrs. Srinivasa, and Miss Pauline Thomas résigned from the Corps in
October 1945 as a protest against alleged discrimination.

Junior Commander Vasi was permitted to resign her commission in June
1945 on her marriage.

(e) Junior Comn?ander Hgnry,_ 4/Officer Bonner and Junior Commander
Wahid tendered their resignations on account of the alleged discrimination in

the Corps and their resignations were accepted on the 5th October, 28
and 5th December. 1945, respectively. P otober. 28rd October

Junior Commander Arunbhati was released from the Corps with effect from
the _5th May 1945, in order to undertake work of National importance in a
civilian capacity.

2nd Officer Naidu was permitted to resi

her commisgion on the 14th t
1945, on the occasion of her marriage. & . Avgus
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The 4th Officer Bhagwat was permitted to resign her commission with effect
from the 22nd August on medical grounds.

(d) Tt has been decided to disband the W.A.C.(I) Organisation.
(e) I lay a statement on the table.

(f) In view of the decision to disband the W.A.C.(I) the duties hitherto
performed by them will gradually be taken over by men.

W.A.C. (I) Officers

British Indian Anglo-Indian Others Total Pay
‘8. Controller 1 180
Controller 4 4 8635
Ch. Comdr. 12 13 578
Sen. Comdr. . . 87 4 . 8 3 82 380
Jun. Comdr. . 287 47 92 14 440 229
Subaltern . 83 18 32 137 176
2/8ubaltern 55 17 27 105 150
Total. 509 87 159 27 782
W.RI.N. Officers
Ch. Officer . . 1 . 578
1st Officer . . 8 8 J86
2nd Officer . 42 13 8 66 220
3rd Officer B . 48 33 18 102 175
4th Officer . 18 19 11 2 50 150
Total. . 117 65 37 227
Grand Total 626 152 196 35 1,009
Auziliaries

Total Pay
w.o.I . . . 192 186
W.0. 11 . 113 145
8/Sgt . 650 140
8gt. . 2,174  Varies between 115 and 135 according

to trade.
L/Sgt. . . 505 Varies between 110 and 130 according
to trade,
Cpl. . . 1,299 Variea between 105 and 130 according
P ’ to trade.
L/Cpl. . 699 Varies between 100 and 120 according
to trade
Private . 3,985 Variea between 95 and 125 accordirg to
tarde.
Grand Total . 9,567 )

The Total of 9,667 Auxiliaries consists of:—

British
1,112

Indian Anglo-Indian Others
*4,077

3,056 422

Total
9,567
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Mr. Manu Subedar: May I know why Government has not held an enquiry
into the alleged discrimination complained of by so many officers of the W.A.C.
(I)? And if they have not done so up till now, will they consider holding such
an enquiry in the near future to allay public feeling on the subject?

Mr, P, Mason: Departmental enquiries have been held.

Mr. Manu Subedar: Will Government appoint a committee of enquiry of
this House and take up the challenges these W.A.C.(I) women have so frequent-
ly made?

Mr. P. Mason: I think it would be a waste of public time since the W.A.C.
(1) is to be disbanded.

Mr. Manu Subedar: What have Government to fear if the allegations are
wrong, may I know?

Mr. P. Mason: The only reason is that it would be a waste of time since it
has been decided to disband the Corps.

Mr. Manu Subedar: Why have Government decided to disband the Corps
instead of maintaining a useful Corps, if it was useful? If it is due entirely to
alleged racial discrimination, why not hold an enquiry as demanded by public
opinion throughout the country and the press.

Mr. P. Mason: The reasons for the disbandment of the Corps have been
explained in the Statement on the 30th of last month.

Mr. Pregident: The question hour is now over.

(b) WRITTEN ANSWERS
OFFICERS IN GENERAL HEADQUARTERS

197.*Sri M. Ananthasayanam Ayyangar: Will the War Secretary please
state :

(a) if his attention has been drawn to the letter in the Hindustan Times of
the 24th December, 1945, about the number of officers in the General Head-
quarters;

(b) the number of the King's Commissioned Officers in the General Head-
quarters, (i) Indian, and (ii) British and others on the 1st of July, 1945;

(c) the number of similar officers on the 1st January, 1946;

(d) the number of British personnel other than officers in the General Head-
quarters on the 1st July, 1945, and on the 1st January, 1946;

(e) the number of Indian personnel as (i) V.C.O.s, (ii) clerks and Assistants,
and (iii) Superintendents and above on the 1st July, 1945, and on the 1st
January, 1946;

(f) if any retrenchment has been carried out so far in the General Head-
quarters after the close of the war; and, if so, to what extent;

(g) whether any officer has been put on special duty in this connection to
retrench superfluous personnel both British and Indian; and

(b) whether any instructions have been issued with a view to replacing such
British personnel as may be left, by Indian personnel within n specified period;
and. if not, why not? ‘

Mr. P. Mason: (a) Yes. Sir.

194‘(511) Military commissioned officers (nctual strength) in G.H.Q. on 1st July

6) Indian .~ . . . .. L. 351
(it) British and othera . . . . . . . . 1,976
194&0) Military commissioned officers (actual strength) in G.H.Q. on 1st January
(#) Indian . . . . . . . . . ! 354
(¥i) Britishandothers . ., . . . . . 1,542
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(d) British personnel (Other than officers) (actual strength) in G.H.Q.:

1.7-45 . . . 1,208
1-1-48 . . . . . . 1,020
(e) Indian personnel (Actual strength): .
1-7-45 1.1-48
(i) VCOs .. 236 235
(ii) Clerks and Assistan . . 5,527 6,760
(iii) Superintendents and above .. 694 691

(f) The sanctioned establishment of G.H.Q. has been reduced to the follow-
ing extent since the termination of hostilities : :
Officer esvablishment . . .
Suvbordinate establichment . . . . . . .
(g) No, Sir. We are trying to avoid any new appointments.
(h) No, Sir. No such instructions have been issued; but the percentage of
Indian personnel will steadily increase as temporary British personnel are able
to obtain their release from war service for which they are in almost all cases,
very anxious.

640
439°

* DemoBiLIZATION PoLicy

198, *Sri M. Ananthasayanam Ayyangar: (a) Will the War Secretary please
state the policy of Government for demobilisation both in respect of British
and Indian soldiers?

(b) What is the period within which demobilisation will be complete ?

(¢) What is the number of British, Indian officers and other ranks to be go
demobilised ? \

(d) What is the proposed strength of Land Force, Air Force and Naval Force
intended to be kept in India both British and Indian as the Standing army?

(e) Has any provision been made for re-employment of demobilised soldiers?
If so. what are the broad outlines of such a measure?

Mr. P. Mason: (a) The general policv for the demobilization of personnel of
the British Army is determined by H.M.G. and the responsibilities in this
respect of thc Government of Indin are mainly confined to the despateh of such
personnel to the U. K. '

The policy of the Government of India with regard to the Indian Forces is
on similar lines to that adopted in the T. K. and is directed towards securing
& phased reduction of the Tndian Armed Forces to a strength in accordance
with post-war requirements.

The system adopted is one of release by groups. Each person is allotted a
priority group based on his age plus lengfh of war service. Each group is
released simultaneously wherever located. This is known as Class A release.

. The system also permit of Class B release in advarce of their normal turn
in the case of personnel who are required for urgent work of national reconstruc-
tion. There is also provision for Class C release on compassionate grounds.

There is however a fundamental difference in that while most British per-
sonnel are anxious to return to civil Tife. the majority of the Indian Army wish
to serve on as long as they can. All volunteers for release are therefore per-
mitted to go before age and service groups bezin to operate,

(b) It is not vet possible to state when demobilization will be finally com-
pleted. By 1st April 19047 the vast majority of personnel surplus to peace re-
quirements will have been disposed of.

'(7c) Tt is estimated that the following will have been demobilized by 1st April

Britinh Officers . . . . . . . . 32,000
Indian Officers i . . . . . . . 7.000
B.O.Rs. .* . . . . . . 180,000

V.C.0r.,1 0.Rs. & N, (. E. . . .. . 1,540,000
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(d) The strength of the forces required for the defence of India in peace is
still being discussed. Whether any of them will be British will be a matter for
the decision of the future Government.

(e) Yes, Sir. T am laying on the table a progress report* prepared by the
Department of Labour covering the period 18th July to 81st December, 1945,
copies of which will be available in the Library of the House. The report gives
details of the Employment Exchange Organisation and of a number of training
schemes. Provincial Governments also have schemes in readiness including
land colonization schemes exclusively for the benefit of ex-servicemen.

DETENTION OF SARDAR SARDUL SiNGH CAVEESHAR

199, *Sardar Mangal Singh: Will the Honourable the Home Member
please state: : ! :

(a) when Sardar Sardul Singh Caveeshar, President of the Forward Bloc
was arrested;

(b) the charges against him and what replies he gave to them;

(c) the special reason why Sardar Sardul Singh Caveeshar has not Uteen
released so far while all the other prominent members including Shri Sarat
Chandra Bose have been released; and

(d) whether Government will make a comprehensive statemgnt as to the
reasons why Bardar Sardul, S8ingh Caveeshar has been selected for such a treat-
ment; whether it is the Punjab Government that stands in the way of his
releagse as has been stated by a section of the Punjab Press?

The Honourable 8ir John Thorne: (a) On 9th March, 1942.

(b) I cannot undertake to give any information about the charges intimated
to him or his replies thereto.

(c) and (d). As I have already informed the House, the question whether he
should be released before the present order of detention expires is under consi-
deration. The Punjab Government have been consulted; no reply has yet
been received. .

InL-HeaLTH oF SARDAR SARDUL SINGH CAVEESHAR

200. *Sardar Mangal 8S8ingh: Will the Honourable the Home Metnber please
state: . .

(a) whether Government are awarc that the official visitors including the
present District Magistrate of Dharmshala where Sardar Sardul Bingh Caveeshar
is being detained for the last three years reported that Sardar Sardul Singh
Caveeshar is suffering from rheumatism and that the climate of that place does
not suit him;

(b) whether Government are aware that the Civil Burgeon of Dharmshala
has written to the Punjab Government that the Bardar Sahib is suffering from
rheumatism, that eold and rains of Dharmshala have aggravated his trouble,
and that he should be given Diathermic treatment which is not available at
that place; : .

(c) what action has been taken on these reports, or whether any medical
treatment has been given to himn as suggested by the Civil Surgeon; and

(d) whether these reports are sent to the Government of India; if not,
whether the Honourable Member will call for them and take approprinte action
in the matter?

The Honourable Sir John Thorne: (a) and (b). I have seen a report of the
Civil Surgeon, Dharmshala recommending diathermic treatment for Mr.
Caveeshar. T have not seen any report the climate of Dharmshala is
injuripus to his health. The Government of the Punjab have reported that it
is on medical advice that he is kept there rather than in the plains.

(¢) A report has been called for from the Punjab Government.

(d) The Government of India receive monthly health reports with respect to
all their prisoners. .

*Not printed in these debates, copies are available in the Library.
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WITHDRAWAL OF INDIAN TROOPS FROM INDONESIA

201. *Sardar Mangal Bingh: Will the War Secretary please state:

_(a) what action, if any was taken on the adjournment motion passed by
this House on the 21st January, 1946, regarding the withdrawal of Indian
troops from Indonesia; and

(b) whether the copy of the debate was forwarded to His Majesty’s Govern-
ment, whether the Government of India also expressed their own opinion on
the matter, and whetheg any reply was received from His Majesty’s Govern-
ment; if so, what that reply is?

Mr, P. Mason: (1) and (b). As I said a few minutes ago, a copy of the
debate has been forwarded to His Majesty’s Government. As I have also-
already explained, the Government of India and His Majesty’s Government ‘have-
both expressed their views on this subject.

InpiAN TrRoOP CASUALTIES IN INDONESIA

202. *Sardar Mangal Singh: Will the War Secretary please state:

(a) the total number of Casualties of the Indian troops in Indonesia suffered’
by them after the war with Japan ceased; '

(b) the total number of the Indian troops employed in Indonesia in January.
1946; and

(c) whether any further reinforcement was also sent or will be sent in the-
near future? .

Mr, P, Mason: (a) and (b). I would invite the attention of the Honourable
Member to my reply given a few minutes ago to part (e) of Mr. Gole’s question:
No. 185.

(¢) No, Sir.

Howmi: MDMBER'S INTERVIEWS WITH SARDAR SARDUL SINGH CAVEESHAR AND OTHERS:

203. *Sardar Mangal Singh: Will the Honowable the Home Member please
state:

(a) whether it is a fact that on or about the 21st January, 1946, Sardar-
Sardul Singh Caveeshar, the President of the Forward Bloe, was brought to the
Delhi Jail and that the Honourable Member had an interview with him;

(b) whether the Honourable Member has had similar interviews with Mr.
Jai Parkash Narain and Dr. Ram Manohar Lohia; and

(c) whether these interviews were held in connection with their release in-
the near future?

The Honourable 8ir John Thorne: (a) to (¢). I would refer the Honourable-
Member to the statement I made in this matter in connection with the adjourn-
ment motion moved by Mr. Mohan Lal Saksena in this House on the 25th.
January, 1946, on the subject detenus.

Sussipy T0 New Horizans

204. *Haji Abdus Sattar Haji Ishag SBeth: Will the Honourable Membet:
for Information and Broadcasting be pleased to state:

(a) whether the monthly journal ‘‘New Horizans’’' published from Allahabad
is subsidized by Government, if so, to what extent;

(b) whether any financinl help is given to this journal at least by way of
purchasing a number of Copies; and

(c) whether his attention has been drawn to the article ‘‘Whether Indian-
Communists’’ in the January, 1946, number?

The Honourable Sir Akbar Hydari: (a) and (b). A thousand copies of each:
issue are purchased for distribution.

(c¢) Yes.
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RevisioN oF CASEs oF MR. JAIPRAKASH NARAYAN AND OTHERS

205. *Shri Sri Prakasa: Will the Honourable the Home Member be pleased
ito state:

(a) when the cases of Mr. Jaiprakash Narayan, Dr. Ram Manochar Lohia,
:and Sardar Sardul Singh Caveeshar were last examined;

(b) when they were last informed of tie charges against them; and what,
iif any, were the replies received from them: .

(¢) what orders were last passed on them continuing the detention, and
-what was the period specified for their further detentiqp; )

(d) the state of the health of all these persons, and the places of their
‘present confinement; and )

(9) the amenities provided for them on behalf of Government in the matter
«of books, correspondence, interviews and newspapers; and if they are permit-
:ted to supplement their food?

The Honourable Sir John Thorne: (a) The periodical review preseribed by
‘law was last carried out in the cases of Messrs. Jayaprakash Narayan and Ram
Manchar Lohia in November, 1945, and in the case of Mr. Sardul Singh
‘Caveeshar in December, 1945. But their cases are considered at other timea
:also and are being further considered now. :

(b) The notices required by section 7 of Ordinance III were sent to Mr.
Sardul Singh Caveeshar on the 8th February, 1944; to Mr. Ram Manohar Lohia
on the 10th July, 1944; and to Mr. Jayaprakash Narayvan on the 9th August,
1944. T cannot undertake to give information about any replies received thereto.

(c) Orders extending the period of detention of Messrs. Jayaprakash Narayan
-and Ram Manohar Lohia were passed in November, 1945 and of Mr. Sardul
‘Bingh Caveeshar in December, 1945. No period was specified therein.

(d) Messrs. Jayaprakash Narayan and Ram Manohar Lohia are in the Cen-
tral Jail at Agra and Mr. Sardul Singh Caveeshar in the Jail at Dharmshala,
‘The health of all is reported to be satisfactory except that Mr. Sardul Singh
‘Caveeshar suffers from occasional pain in the back.

(¢) Messrs. Jayaprakash Na?:syan and Ram Manohar Lohia are subject to
‘the United Provinces' BSecurity Prisoners’ Rules and Mr. Sardul Singh
‘Caveeshar to the Punjab Security Prisoners’ Rules and they enjoy all the ameni-
ties provided therein.

T. N. A. PrisoNErs

208. *Shri Bri Prakasa: Will the War Secretary be pleased to state:
(a) the number of I.N.A. men at present—(i) kept by Government in custody
-without trial, and (ii) undergoing sentences in various prisons of India;

(b) the classification that is awarded to them; and
(c) the amount of money that is spent on each of them on an average?

Mr. P. Mason: (a) (i) On the 19th January, the number in Ind'a was 4,225.

(i) 16.

(b) As T have explained before, those who are in detention are treated as
-goldiers under arrest. As regards those who are under-going sentences in various
‘prisons, they are treated as ordinary convicted eriminal prisoners. One of them

who is in an Indian Military Prison is governed by the rules for Indian Military
Prisons.

(¢) To work out nctuarially a figure in answer to this part of the question
would involve more time and labour than it would be worth. :

““Quit INDIA'® ABBCONDERS

207. *Shri Mohan Lal Saksena: (a) Will the Honourable the Home Member
‘be pleased to state the names of all those men and women who were declared
.absconders in connection with the ‘Quit India’ movement and against whom
«warrants have not been cancelled? .

(b) Will Government consider the advisability of cancelling all such warrants?
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‘The Honourable Sir John Thorne: (a) There are no such persong absconding.
from 'the orders of the Ceutral Government or Chief Commissioners.

(BY Does not arise.

“Quir INDIA"' PRISONERS

208. *Shri Mohan Lal Saksena: (a) Will the Honourable the Home Member
be pleased to state how many prisoners, if any, convicted in connection with
the 'Quit India’ movement are still undergoing imprisonment?

(b) Did Government issue any instructions regarding their treatment in jail?
If so, what?

(¢) In view of the changed situation, will the Honourable Member consider
tha desirability of remitting their sentences?

The Honourable Sir Jobn Thorne: (8) So far as the Central Government and -
Chief Commissioners provinces are concerned no prisoner is still undergoing
imprisonment for offences committed during the disturbances beginning about:
the 9th August 1942,

(b) No instructions were issued for the treatment of such prisoners,

(c) Does not arise.

I. N. A. PrISONERS

209, *Shri Mohan La] Saksena: (a) Will the War Secretary be pleased to
lay a statement on the table giving the names of all the men and womep of the
I. N. A. detained in India, with the dateg of their detention as well as the
places where they are detained?

(b) How muny of them, if any, are detained in jails?

(c) Have any instructions been issued regarding their treatment?  If so,
what?

(d) How long will it take to examine the cases of the detenus?

(e) Is it not a fact that muny of the detenus are not being given any allowance
during the period of detention; nor are their dependents receiving family
allotment?

(f) Have separate instructions been issued for treatment of those I. N. A..
men who did not originally belong to the Indian Army? If so, what?

(g) What is the totul number of women detained in connection with the
I N. A.? Have any special instructions been issued for their treatment? If
so, what?

(h) Do Government propose to direct their early release?

Mr. P, Mason: (a) The preparation of such & statement would involve so-
much work and correspondence that I fear that by the time it was ready, most,
if not all of them, would not longer be in detention.

(b) and (¢). I would invite attention to answers to parts (a) (i) and (b) of
Shri Bri Prakasa’s question No. 206, answered a few minutes ago.

(d) It is hoped to finish all the examinations in such cases by the 1st April.
1946.

(e) No, it is not a fact.

(f) No, Bir.

(g) None.

The remainder of this part and also part (h) of the question do not arise.

TROUBLE BETWEEN SoOLDIERS AND CLERICAL STaFr N M. T. C. LuckNow

210. *Shri Mohan Lal Saksena: (u) Will the War Secretary be pleased to
state if there was any trouble between the soldiers and the clerical staff in the
M. T. C. at Lucknow? Tf so, does he propose to make a full statement about
the incident?® '

(b) What action, if any, was taken against those at fault?
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Mr. P, Mason: (a) and (b). There was a quarrel on the 22nd January 1846,
between personnel of the Veterinary Corps and clerks of the Deputy Field.
.Controller of Military Accounts, Lucknow. As far #s is known the matter

wus settled, amicably by the removal of the Veterinary Corps personnel to
other lines.

A full report on the incident has been called for by telegram and I hope to
be avle to give the Honourable Member further details when the report has
deen examined.

InpiaN TroOPS IN INDONESIA AND INDO-CHINA

211, *Bhri Mohan Lal Saksena: (a) Will the War Secretary be pleased to
state the total number of Indians belonging to Army, Navy and Air Force in
Indonesia and Indo-China?

(b) Have any steps been taken to withdraw them since the censure motion
was passed by the Assembly?

Mr. P. Mason: (a) I am afraid, Bir, that it would not be in the public
interest to give the information,

(b% As explained in the debate, Sir, they will be withdrawn when the objects
for which they went to Indonesia and Indo-China have been fulfilled.

AcCREDITED CORRESPONDENTS AT HEADQUARTERS

212, *Prof. N. G. Ranga: Will the Honoursble Member for Information
and Broadcasting please state:

(a) the total number of accredited correspondents at the headquarters, and
ithe number of newspapers represemted by eech;

(b) if it is" & fact that some correspondents claim to represent from six to
twenty newspapers; '

(¢) if it is a fact that some aocrédited correspondents have been promoted
from B to A class and that some have been demoted from A to B class; if so,

‘whother any uniform policy has been followed in regard to all promotions
and demotions; and

(d) if it is & fact that demotions ure due to failure of correspondents to

attend the Press Conferences; if so, whether all the absentee correspondents
were treated uniformly; if not, why not?

The Honourable Sir Akbar Hydari: (a) 54. The number of papers repre-
sented varies in each case,

(b) No. The maximum number of newspapers represented by one corres-
pondent does mot exceed eight. ‘

(c) and (d). Subjeet to the opinion of the concerned Advisory Committee
1 propose to sabolish this system of class distinctions.

Hign DENoMixATION CURRENCY NOTES

213. *Sri R. Venkatasubba Reddiar: Will the Honourable the Finance
Member be pleased to state:

(8) the total number of issue of eurrency notes of each of the denomina-
tion of Rs. 10,000, 1,000 and 500 and the number in circulation on the 11th
January, 1946; ’

(b) the total number of notes of each denomination stated above with the
benks and treasurier on the 26th Jenuary, 1946;

(¢) the total number of notes of each denomination stated above presented
between the 12th and 26th January, 1948 to hanks and treasuries for payment;

(d) the total number of notes of each denomination stated above that is
still with the public;

(e) the total number of notes of each denomination stated above which have
bee. presented but not paid for by banks and treasuries as & result of the
Demonetization Ordinance; and '

(f) what Government propose to do with the money represented by the
notea which have been presented for pavment but could not be paid?
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The Honourable Sir Archibald Rowlands: (a) I assume that the Honourable
Member desires to know the value and number of high denomination notes in
circulation on the 11th January, 1946. The relevant statistics are:

Denon:ination Value (Rs.) Number
Rﬂ- .
500 26,18,000 5,236
1,000 1,19,70,11,000 11,097,011
10,000 24,00,40,000 24,004
Total valve Ra. . 1,43,96,60,000

(b) High denomination notes ceased to be legal tender as from the 12th
January, and it is unlikely that banks and treasuries would have kept any
such notes with them on the 26th January. In any case, there is no means
of knowing how many of these notes sfill remained with banks and treasuries
on the 26th January without making a widespread enquiry involving an amount
of time and labour which would not be justified by the results.

(c) The total value of high denomination notes exchanged at the offices of
the Reserve Bank, scheduled banks and treasuries between the 12th January
and the 26 January 1946 on the basis of the latest available figures is as
follows:

Rea. Ra.
500 . . . . . . . . 12,837,600
1,000 . . . e . . . . 85,58,18,000
10,000 . . . . . . . 15,99,70,000
1,01,70,20,500

(d) It is not possible to give the information required as exchanges of high
denomination notes are still proceeding and up to date figures from all centres
have not yet been received.

(e) The figures are not yet available as doubtful cases are still being referred
to the Central Government. I may however say that out of & total outstanding
of about Rs. 14397 crores as on the 11th January, 1946, approximately Rs. 109

crores were exchanged by the 1st February and so far no declaration has been
rejected.

(f) As it is not the intention to refuse payment if the roquired information
ig furnished by declarants and sufficient reasons are given for non-presentation
within the preseribed time, the question does not arise.

OVER-ASSBESSMENT OF SALES PROFITS FOR INCOME-TAX PURPOSES

214. *Beth GQovind Das: (a) Will the Honourable the Finance Member be
pleased to state if it is & fact that the income-tax authorities have been talculat-
ing profits at more than 20 per cent. on sales, even though the statutory ordin-
ance under the Defence of India Rules and the rules made thereunder, has fixed
theb;naximum profits of 20 per cent. on the landing cost or the manufacturing
cost ?

(b) If the answer to (a) is in the affirmative, does this kind of assessment
not contravene the statutory provisions?

(¢) Does the Honourable Member propose to furnish the total number of
cases in which profits have been calculated at more than 20 per cent. over and
above the landing cost, in the account year when these ordinances were in force?

(d) What relief do Government propose to grant in all such cases of over
assessments ?

. (e) Do Government propose to issue instructions for the early refund of
income-tax collected in excess in thig manner?

The Honourable Sir Archibald Rowlands: (a) On the assumption made by
the Honourable Member that the actual profit is 20 per cent. the answer is
in the negative. But where the assessee is unable to satisfy the Income-tax
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Officer that this was his actual rate of profit and there iy reason to believe
that he made s higher rate of profit such higher rate is adopted in making
his assessment.

(b) No,

(c) The time and labour involved in' collecting the information would not
bs commensurate with any result that may be expected to be achieved.

(d) and (e). If the assessee has reason to think that he has been over-
assessed, he can have recourse to the ordinary appellate procedure,

DisaLLowaNcE oF MuxicipaL TAXEs FOR INCOME-TAX PURPOSES

215, *Seth G@ovind Das: (a) Will the Honourable the Finance Member
please state if it is a fact that the income-tax authorities have started dis-
allowing Municipal taxes, held allowable under section 9 of the Indian Income
Tax Aect, from this year without any justification and even in spite of the clear
;gling 60f the Allahabad High Court on this issue, during the assessment year

5‘4 f -

(b) If the answer to (a) is in the affirmative, does the Honourable Member
propose to issue instructions allowing such deductions?

The Honourable Sir Archibald Rowlands: (a) The Allahabad High Court
judgment which the Honourable Member has in view is under appeal to the
Privy Council. Pending the Privy Council’s decision on this question, it is
open to the Department to follow in other cases the view of the law contended
by them to be correct, particularly as that view is supported by the judgments
of two other High. Courts: But to avoid any hardship instructions have been
issued that where the assessee objects to the disallowance of Municipal texes,
the payment of tax on the income in dispute, if it exceeds Rs. 10 in a single
case, should be held in abeyance till the judgment is pronounced by the Privy
Council.

(b) Does not arise.

REJECTION OF STATEMENTS MADE ON AFFIRMATION FOR INCOME-TAX PURPOSES

218, *Seth Govind Das: (a) Will the Honourable the Finance Member please
state if it is a fact that in day to day practice and administration of the
Income Tax Act the faots affirmed in a statement on Oath and affidavits, are
summarily rejected without even an attempt to rebut them?

(b) If the answer to (a) is in the affirmative, does the Honourable Member
propose to issue necessary instructions on this subject?

The Honourable Sir Archibald Rowlands: (a) I am informed that statements
made on oath or in affidavits are not rejected without sufficient reason.

(b) Does not arise.

AgsESSMENT oF FraT RATES oN SALEs FOR INCOME-TAX PURPOSES

217. *Seth Govind Das: (a) Will the Honourable the Finance Member please
stat: the percentage of cuses in which, in spite of the production of adequate
material, recourse to section 18 of the Income Tex Act, has been adopted by
applying arbitrary flat rates on sales?

(b) Is any method or data prepared in those cases where percentage on flat
rate basis in sales is being adopted?

(c) Does the Honourable Member propose to issue instructions whereby
assessments on flat rate basis be adopted by actusally considering the trading
conditions of a particular business in a particular sccounting period?

. The Honourable Sir Archibald Rowlands: (a) The time amnd labour involved
in the collection of the information would not be commensurate with any
result that may be expected to be achieved:

(b) In cases where the assessable income has to be assessed at by the appli-
catimm of em estimated rate, such rute is normally arrived at after taking into
account all available data relating to the particular assessee, @nd also the
general condition of the business or trade that he was engaged in during the
period in question, :

(¢) In view of the reply fo part (b) no instructions ure called for.
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Hinpi-Urpu Porioy oF ALL-INDIA RapIO

218. *Pandit Balkrishna Sharma: (a) Will the Honourable Member for
Information and Broadcasting please reveal the nature of discussions held by
him in connection with the Hindi-Urdu-Policy of the All-India Radio with the
Advisory committee appointed by him consisting of Dr. Tarachand, Dr. Zakir
Husain, Mr. Abdur Rahman Siddiqi, and Rao Bahadur Shri Narayan Mehta?

(b) Has the attention of the Honourable Member been drawn to the fact
that the All-India-Hindi Sahitya Sammelan, in protest against the Anti-Hindi
Policy of the All-India Radio, has passed a resolution at its Jaipur session ask-
ing the Hindi writers, poets, story-writers, play-wrights and novelists not to
participate in the programmes of the All-Indit Radio?

(c) Were any decisions regarding the Hindi-Urdu controversy taken in the
conference with the Advisory Committee mentioned in (a) above?

(d) What criterion was followed in selecting the members of the Advisory
committee? . .

(e) Is he aware of the protests made by the Hindi Press and Hindi Literary
Institutions against the composition of the committee?

(f) Does he intend making any changes in the personnel of the said com-
mittee, in view of the dissatisfaction prevailing in the Hindi speaking public?

The Honourable Sir Akbar Hydari: (a) and (c). The attention of the
Honourable Member is invited to the Press Note which was issued by Gov-
ermnment on the 5th February, 19486,

(b) Yes.

(d) Suitability. '

(e) Yes, from some; but on the whole there has been remarkably little cri-
ticiem of its composition. .

() The Committee has concluded its work.

REeCRUITMENT OF HinDI URDU SOHOLARS FOR ALL-INDIA RADIO

219. *Pandit Balkrishna Sharma: (a) Will the Honourable Member for
Information and Broadcasting please state how many scholars of Urdu and
Hindi were employed by the All-India Radio for preparing the lexicon of the
so-called Hindustani words?

(b) Were they recruited through the Federal Public Bervice Commission or
through some departmental Commission?

(c) Were they employed by the All-India Radio? If so, who was the ultimate
recruiting suthority?

(d) What are the names of the scholars to whom the work of preparing the
lexicon was entrusted?

(e) Is the Honourable Member aware of the fact that in the beginning only
one scholar of Urdu was sppointed and that the Hindi scholar was employed only
when the work on the lexicon had progressed far enough?

(f) Will the Honourable Member state since when Urdu and Hindi scholars
have begun their work on the lexicon respectively?

(8) Is the Post of the Hindi Scholar still vacant? If so, why?

(h) Is the lexicon meant to be used for preparing the Hindustani News
Bulletin? ' .

(i) Were any experienced journalists of Urd indi i .
paring the Iexl_chn?Pﬁ ] rfm ste of Urdu and Hindi appointed for pre

(i) Who was entrusted with th k. ; .
for the All India Radio? w e work of suggesting finally the words suitable

(k) ;a i!; & fact that the Director General of the All Indisa Radio had the
final voice in selecting the words?

c
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The Honourable Sir Akbar Hydari: (a) Five; two or three at a time

(b) No.

(c) Yes; Director General, All-India Radio.

(d) Dr. Akhtar Hussain, Mr, Chiragh Hassan Hasrat, Mr, 8. H. Vatsayana,
Dr Yadu Vanshi, Mr. Rafig-uddin Ahmed.

(e) No.

(f) Both began this work in July 1940. .

(g) The work of compiling the Lexicon was finished in August 1944.

(b) Yes. ° . -

(i) Yes.

(j) The scholars engaged on this work.

(k) No. It is proposed to invite the views of suitable experts on the Lexicon
and to finalise it in the light of the views received.

SmaLL CausEs CourTs IN DELHT PROVINCE

220, *Babu Ram Narayan Singh: Will the Honourable the Home Member
please refer to Sections 5, 8, 7 and 8 of the Provincial Small Causes Courts Act
(No. IX of 1887) and state:

(a) the places within the territories under the Delhi Provineg Administration
whereat a Court of Small Causes hag been established;

(b) the local limits of the jurisdiction of the said court; and

(c) the time fixed since 1912 at which the said court will sit?

The Honourable Sir John Thorne: (a) At Kashmere Gate Delhi.

(b) The area within the boundaries of the Delhi Municipslity, the New Delhi
Municipality, the Civil Station Nofified Area, the Fort Notified Area and Delhi
Cantonments. .

(¢) From 10 aA.M. to 4 p.M.

RENT SuiTs JURISDICTION OF DELEI SMaALL Cavses COURT

221, *Babu Ram Narayan Singh: Will the Honourable the Home Member
please refer to item (8) of the Second Schedule to the Provincial 8mall Causes
Courts Act (No. IX of 1887) and state the particulars of the notifications under
which the Local Government of the Delhi Province has expressly invested the
Judge of the Court of Small Causes with authority to exercise jurisdictions with
respeet to a suit for the recovery of rent, other than house rent and including
rent for electric meters installed for recording the consumptions of electric
supply? '

The Honourable Sir John Thorne: No such notification has been issued.

ProuNiARY JURISDIOTION OF DELHY SMaLL Cavus®s COURT

222. *Babu Ram Narayan Singh: Will the Honourable the: Home Member
please refer to Sub-SBection (2) of Section 15 of the Provincial Bmall Causes
Courts Act (No. IX of 1887) and state the particulars of the notification under
which the Local Government of the Delhi Province has expressly specified the
value of suits of a civil nature to be cognizable by a Court of Small Causes
within the Delhi Province?

The Honourable 8ir John Thotne: No such notification has been issued.

ReroRTED DEATH OF “ NETAJI ” BOSE _

223. *Sardar Mangal Singh: (a) Will the Honourable the Home Member
please state whether Government have made enquiries about the reported death
of Netaji?

(b} What is their information whether Netaji has really died or whether he
i atill living and is hiding somewhere as suggested by Mahatms Gandhi ?
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The Honourable Sir John Thorne: (a) and (b). Government have taken
steps to verify the reports of Mr. Subhas Chandra Bose's death by reference to
Admiral Mountbatten’s and General McArthur's Headquarters. The informa-
tion received from the Japanese Government and their agencies through these
channels is that the aircraft in which Mr. Bose was travelling to Japan crashed
during the take off at Taihoku Airfield on August 18th, 1945, and that he
succumbed to injuries sustained during the crash.-

. EmergENCY CoMMISSIONED OFFICERS APPLYING FOR CIVIL APPOINTMENTS

224. *Bardar Mangal Singh: (a) Will the Honourable the Home Member
please state the number of Emergency Commissioned Officers who have so far
applied for civil appointments? ;

(b) How many of them have been selected, and what is the total number of
vacancies which are to be filled by these officers and others with approved war
services ?

The Honourable 8ir John Thome: (a) The number of applications received

., so far from ‘war service’ candidates including Emergency Commissioned Officers

" for the reserved vacancies in the Secretary of State’s and Central Services is 11,
112. No separate information regarding the number of applications~ from the
Emergency Commissioned Officers is available.

\ (b) The total number of vacancies that have been held in reserve for ‘war
service’ osndidates is 836 in the Secretarv of State’s Services and 468 in the
Central Bervices. The preliminary selection of candidates for these vacancies
has begun but it will take some time before it is completed and fina} appoint-
ments made, ' - -

y EMerGENCY COMMISSIONED OFFICERS APPLYING FOR PRRMANENT COMMISSIONS

225. *Bardar Mangal Singh: (a) Will the War Becretary please state the
number of Emergency Commissioned Officers who had applied for permanent
Commissions ?

(b) How many of them have so far been selected for permanent Commissions?
(c) Are Government satisfied with the number of suitable®officers coming up
. for permanent Commissions? ~
i Mr. P. Mason: (a) 3,655.
i (b) 277.
(c) Yes, Bir.
RErPoRT OF ARMY REORGANIZATION COMMITTEE
226, *Sardar Mangal Singh: (a) Will the War Secretary please state when
! the report of the Army Reorganization Committee will be ready and made
¢ available to the memters of this House?
4 (b) Has the Small Committee appointed to consider the question whether
. V.C.Os. should or should not be retained in the Army, submitted any report?
(0) What is its recommendation about the retention or otherwise of the
V.C.Os? .
Mr. P. Mason: (a), (b) snd (c). Both the Reorganisation Committee and ¢
the Committee to consider the future of VCOs were Committees of staff officers.
¥aPPOMted by H. E. the Commander-in-Chief in order that they might report to.

g e

him personally on the problems referred to them. Their reports were never
‘intended for publication and will not be published. As decisions are taken on
| their recommendations, these will usually be published.

I INDIAN SOLDIERS APPLYING FOR ELECTORAL REGISTRATION

227. *8hri Satya Narayan Sinha: Will the War Secretary be pleased to
state:

.

L]
a) how many of the 2} million soldiers of the Indian Army taking advantage
of the removal of residential disqualification by the Indian Franchise Act, 1845,
applied for electoral registration—Provincial and Central;
c2
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*(b) how many from (a) got their names registered ; and:

(¢) how many from (b) were and are being given opportuni.ty to record their
votes ? : , .

Mr. P. Magon: (a) This information is not readily available and would take
at least two months to obtain as it would involve consultation with all units
including those overseas. '

(b) and (c). Any service personnel who have registered Pon th# electoral
roll may apply for leave in order to vote. The grant of this'leave is however
subject to the exigencies of the service.

RELATIVE STATUS OF VIOEROY'S COMMISSIONED OFFICERS AND BRITISH WARRANT
OFFICERS, ETO. ,

228, *Shri Satya Narayan Sinha: (a) Will the War Secretary please state
the relative status of—(i) the Viceroy's Commissioned Officers and British
Warrant Officers, and (ii) the Indian Other Ranks and British Other Ranks,
whenever they have to work in the same Unit or in the same office?

(b) Is’it a fact that British Warrant Officers and British Other Ranks are
permitted to exercise powers of command over the Viceroy’s Commissioned
Officers ? :

(c) Is it a fact that Viceroy’s Commissioned Officers are at no time permitted
or authorised tq exercise command over the British Warrant Officers and
British Other Ranks whenever they are workirig in the sgame office or in the same
Unit?

(d) Is it & fact that British Other Ranks are permitted to exercise command
over Indian Other Ranks irrespective of their rank and seniority and that Indian
Other Ranks can at no time exercise command over British Other Ranks when-
ever they are working in the same office or Unit?

Mr. P. Mason, (a) and (d) (i). The status of a Viceroy’'s Commissioned
Officer and a British Warrant Officer is governed by different Acts. A Viceroy's
Commissioned Officer is subject to the Indian Army Act and can exercise com-
mand only over persons subject to that Act, whereas s British Warrant Officer
is subject to the Army Act and cannot exercise command over persons subject
to the Indian Army Act unless such persons, being other than Indian Commis-
sioned Officers are specially placed under his orders. A Viceroy's Commissioned
Officer is, however, not normally placed under the orders of a British Warrant

Officer.
(ii) A British private soldier has no power of command over an Indian Other
Rank. Indian Other Ranks cannot exercise command over British Other Ranks.
(b) A British Warrant Officer can only exercise such command when specially
ordered. British private soldiers have no such powers.
(c) Yes.
INDIA’s EXPENDITURE ON SECRETARY OF STATE'S ESTABLISHMENT

229. *Mr. R. Venkatasubba Reddiar: Will the Honourable the Finance

Member kindly state: l

_ (a) what portion, if any, of the expenditure, in pounds or rupees on the
Becretary of State for India and his establishment in England is borne by this
QGovernment ;

(b) if any portion of such expenditure is paid from the Indian revenues,
whether any Indian nationals are employed in that office; and, if so, how much
they are paid; and '3

(c) if the answer to (b) above is in the affirmative, whether he proposes to
take steps to employ Indian nationals to the utmost possible extent in that
offiee and inform the Assembly as to what steps are being taken in that direction?
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The Honourable Sir Archibald Rowlands: (a) In accordance with section 280
of the Government of India Act the expenses of the Becretary of State’s Depart-
ment including the salaries and remuneration of the staff thereof are borne by
His Majesty's Government but payment is made by the Government of India
of a part of such expenses, being a sum agreed upon from time to time as
attributable to the performance of certain agreed agency functions on behalf of
the Central Government. Such payment for 1945-46 has been agreed at
.£175,000 sgainst the total cost of the establishment amounting to £409,100.

(b) No Indian nationals are employed in the establishment of the Becretary
of State. Two Indians are, however, serving as the Secretary of State's Advi-
sers. Their salaries are £1,300 per annum free of tax.

(c) In view of the fact that the payment is only for a part of the expenses
of the Secretary of State attributable to his agency functions and this arrange-
ment is economical and advantageous to India, it is not proposed to take the
action suggested.

UNSTARRED QUESTIONS AND ANSWERS,
PROSORIBED PUBLIOCATIONS

33. Bhri Mohan Lal Saksena: Will the Honourable the Home Member be
pleased to lay & statement on the table giving a list of books and publications
proscribed during the last four years and a statement giving the names of
Presses and Newspapers from which securities were demanded sinee January,
19427 ' '

The Honourable Sir John Thorne: The information asked for by the Honour-
able 'Member is being collected and & statement so far as the Central Govern-
ment is concerned will be laid on the table of the House in due course.

EXPENDITURE ON PuBLIcITY FiLms, ETC.

34. Shri Mohan Lal Saksena: Will the Honourable Member for Information
and Broadcasting be pleased to lay on the table statements giving:

(i) the number and cost of various films prepared during the last four years
by the Department;

(ii) the existing arrangements for external publicity and the total amdung
spent thereon during the last four years; and _ -

(iii) the total amount of money spent on advertisements during the last four
years and the names of the various papers to which' advertisements were given
with the respective smount paid to them? : -

The Honourable Sir Akbar Hydari: The information is being collected and
will be laid on the table in due course, '

SHORT NOTICE QUESTIONS AND ANSWERS. . |

APPOINTMENT oF BriTisH (EuBorEAN) PERSONNEL 1v I. C. S. anp I. P, 8.

. Mr, Manu Subedar: (a) Will the Honourable the Home Member please state

whether Government have sent to the Secretary of State the p ings of the

,debate, which took placquon the 81st of January, 1946, in the House on the

adjournment motion in regard to additions to British (European) personnel in

the Indian Civil Service and the Police Service by competitive selection with

special provision for lump payment for voluntary retirement and even highar
payments on dismissal? .

(b) Have Government received instructions, after the despatch of such report,

¢ whether to proceed with the proposed scheme or to hold it in abeyance?

(c) How many have gone through the first interview, how many men have

' gone through the second interview and how many men have already been
appointed ?

(d) Has the Finance Department wholly accepted the scheme, or has it
suggested a modifcation? If so, when?
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The Honourable 8ir John Thorne: (a) The text of the adjournment motion
and the fact that the motion was carried in the Assembly without a division were .
communicated fo the Becretary of Btate.

(b) The Becretary of State has intimated that he does not propose to hold
the recruitment scheme in abeyance for the following reasons:

(i) An undertaking was given that recruitment would be carried out on the
basis of pre-war ratios as between British and Indian recruits, in _accordance
with which recruits would have entered the services but for the whr. With-
drawal of vacancies from Europeans would be regarded as a breach of this under-
taking. -

(i1) Terms under which new recruits are to serve make clear provision for
constitutional changes.

(iti) The Secretary of State hopes that the time is elose at hand when a new
Government will be able to make their own arrangements but he feels that in
the meanwhile the administrative machinery should be maintained by filling the
vacancies that have accrued on the basis of pre-war ratios,

_(c) The total number of eligible European candidates is about 700. 272 have
been tested by the Selection Board, 84 have been finally interviewed, 20 have
been finally selected and offered appointment and 5 have accepted appointment.
No formal appointment has yet been made.

(d) The Secretary of State consulted the Governor General in Council on the
proposals before coming to a final decision.

Mr. Manu Subedar: In view of the fact that only 20 have been offered
appointments, and in view of the fact that the Secretary of State refers to the
future Government which will be able to make its own arrangement, may I know
whether the Government of India informed the Secretary of State that the public
feeling on this subject in this country is acute as evidenced by the discussions in
this House and whether in view of that public feeling they recommended hold-
ing up the further progress, that is to say, the further appointment of these men?

The Honoursble Sir John Thorne: I cannot undertake that such a recom-
mendation will be made.

Mr, Manu Subedar: The question is not whether you will do so in future.
My question is did the Government themselves of their own accord make this
recommendation when they sent the debates to the Secretary of State?

The Honourable Sir John Thorne: I am sorry I did not follow the question.

Mr, Manu Subedar: Did the Government, when gending the debates of this
House, also convey their own views to the Becretary of State that in view of the
high feeling on this subject on all sides of the House, the scheme of further
British recruitment may be held in abeyance?

The Honourable 8ir John Thorne: No, Bir.

Mr, Manu Subedar: In view of the Becretary of Btate’s own suggestion that
the new government will in the matter of two or three months take charge of all
this, may I know now whether the Government of India will make such a recom-
mendation, viz., to hold the scheme in abeyance?

The Honourable 8ir John Thorme: I think Sir, th# was fully covered in the
discussions on the adjournment motion recently and I cannot undertake that any

recommendation in the sense in which my Honourable friend desires sI}Jould be
made. .

Mr. K, 0. Neogy: 1f I have caught my Honourable friend aright—he said
that the text of the motion was forwarded to the Becretary of State. Did the
Gevernment convey to the Secretary of State the state of feeling on the subject
in the country or did the Government merely forward the text of the motion,
which is not self-explanatory?

The Honourable Sir John Thorne: My answer was that the text of the
adjournment motion and the fact that the motion was carried in the Assembly
without a division were communicated to the Secretary of Stnte.
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Mr, K, 0. Neogy: Is it not usual in such cases to forward also a summary
of the debate? Why was it that merely the text of the motion was forwarded
and also the information that it was carried without a division?

The Honourable 8ir John Thorne: I have not received the proceedings of
the debate: it would be impossible to summarise them,

Seth Govind Das: Will they do it now as soon as they receive the debates?

The Honourable 8ir John Thorne: Yes, Sir: the proceedings will be sent.

Mr. Manu Subedar: In view of the impending unemployment of a large
number of men who have served Government in connection with the war, may I
know whether the Government of India would not now suggest that as a goodwill
gesture, this particular scheme of further recruitment of Britishers may be
beld in abeyance? .

The Honourable 8ir John Thorne: I cannot undertake that that will be done.

8hri Mohan Lal Saksena: Is it not a fact that if the Honourable Member had
taken care he could have had the proceedings the next day?

The Honourable Sir John Thorne: I am sorry I did not follow the question.

Mr. President: The question was, ‘“Would not the Honourable Member have
got & copy of the proceedings the next day, if he had tried’'?

The Honourable Sir John Thorne: I cannot say. That ig a matter for the
Legislative Assembly Department, ‘

8ri M, Ananthasayanam Ayyangar: May I know what was the recommenda-
tion of the Government of India while forwarding the decision of this House?

The Honourable 8ir John Thorne: No comments were made.

Prof, N, G. Ranga: Is it the intention of this Government to see that & suffi-
cient supply of Englishmen in strategic places is maintained here in this country,
even after this country is supposed to have become free two months hence, s0
that they can play a fifth column role here?

Mr, President:, Order, order._

Foop BiTuATioN 1IN BIHAR,

Shri Satya Narayan Sinha: (a) Has the attention of the Food Secretary
been drawn to the report that hus appeared in today’'s Hindustan Times in which
the adviser of the Bihar Government Sir Eric Ansorge is reported to have said
that the suggestion méde during the last debates in the Central Assembly on

food, that Bihar is & surplus Province, is wrong?

(b) 1s the Food Secretary aware that the Bihar Government had made cer-
tain proposals to the Government of India before the Food Debate in the Assem-
bly in order to meet the food situation but the Central Government turned round
these proposals and that is going to seriously affect the Food situation in the
Province ?

(c) Is the Food Becretary aware that if the import is not increased in the
Province, in view of the failure of the food crops this year which showed deficib
of 2 lac tons, there will be a terrible famine in the Province?

Mr. B. R. Sen: (a) Yes Sir, but no such suggestion seems to have been made
in the course of the Food Debate.

(b) With a view to improving procurement of rice and paddy in the Province,
the Bihar Government made certain proposals with most of which the Govern-
ment of India were in agreement but there were some which required further
consideration and consultation with other Provincial Governments.

(e) A quota of foodgrains based on our existing resources has already been
allotted to Bihar and the Bihar Government’s request for additional allotments
will be considered as soon as the import position becomes clearer, .

Shri Satya Narayan Sinha: Is the Honourable Member aware that the neb
imports of foodgrains into Bihar were about 2,75,000. tons yearly, excluding
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74,000 tons of paddy from Nepal and that these imports have almost cessed from
the year 1942, except a small quantity of paddy, which is still imported from
Nepal?
Mr. B, R. Sen: Yes. : . -
Sir Oowasjee Jehangir: May I ask the Honourable Member whether Bihar
was not one of the provinces in which the Government of India decided was &
province for monopoly procurement?

Mr. B. R. Sen: We have done that a few weeks agp.

Babu Ram Narayan Singh: Is Bihar a surplus province according to the
decision of the Government of India as regards food production?

Mr. B. R. 8en: No, Sir.

8hri Satya Narayan Sinha: Is the Honourable Member aware that Bihar
with its growing population has somehow managed to maintain itself so far with
the existing production and with the eight lakhs tons of cereals which it origi-
nally received from outside?

Mr. B. R. 8en: I am quite aware of that. But I would like to ask the
Honourable Member whether he is aware that India used to import 1} million
tons of cereals before the war and is not now getting those imports ?

Shri Sri Prakasa: Can an Honourable Member ask a question in reply to a
question?

Prot. N, G. Ranga: What definite steps are being taken or are proposed to
be taken by the Government of India to help Bihar to become self-sufficient in
regard to rice production?

Mr. B. BR. S8en: The Honourable Member is aware that we are taking steps
all over India under the grow-more-food campaign to get larger production.

8hri Batya Narayan Sinha: 1s the Honourable Member aware that following
the debate in the House on food, the prices of rice in Bihar have gone up very
high, so much so that rice is selling there at Rs, 25 a maund? And if the answer
is in the affirmative, will the Honourable Member care to say, what be is. going
to do to remedy the situation?

My, B. R. 8en: I am aware of what the Honourable Member said jus{ now;
the whole matter is under discussion with the Bihar Government.

Babu Ram Narayan Singh: May I know whether any immediate steps. are
going to be taken by the Government of India to improve' the situation there?

Mr, B. R, Sen: Yes.

Babu Ram Narayan Singh: What are those steps?

Mr. B. R. Sen: I feel it would not be in the public interest to discuss these
proposals on the floor of this House at this stage.

Prof, N, G. Ranga: Will the Honourable Member be pleased to give this bit
of information at least? Is the raising of the price of paddy,. which is actually
being received by the growers of paddy there, also one of the proposals that are
being discussed by Government, so that they may be encouraged to grow more
paddy?

Mr. B. R. 8en: That is one of the proposals under discussion,

Mr. B. B. Varma: May I know the reason for not accepting the Bihar Gov-
ernment’s proposals regarding the inter-provincial control.and co-ordination of
prices by the Centre?

Mr. B. B. Sen: As I explained in the course of the food debate in thiw
House, it hag been the policy of the Government of India throughout to co-
ordinate prices all over India. In 1943 the disparity of prices was very great
and alreidy we have narrowed down that disparity. )

l3aba Ram Narayan Singh: Will the Honourable Member advise the Govern-

" ment of Bihar to remove the inter-district ban against the movement of food-
graing, from one district to another?
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Mr, B. R. 8en: That is primarily a matter for the Provincial Government to.
consider.

8ri M. Ananthasayanam Ayyangar: Has the Government considered the
suggestion in the resolution which was passed here in the Food Debate, of
granting subsidies to growers wherever there are inadequate prices being paid?

Mr, B. BR. 8en: That is a matter for the Agriculture Department, but I think
that subsidies are given to cultivators even now, though not in the form that the
Honourable Member wants them to be given.

8ri M. Ananthasayanam Ayyangar: Has any revision of the scale been
thought of or considered since the passing of the resolution the other day?

Mr. B. R, 8en: The Honourable Member has put a short notice question and
I shall give him a reply then. -

Shri Satya Narayan Sinha: Is the Honourable Member aware that Bihar
just managed to ward off a famine in 1943, and that its present ration is already
one of the lowest in India and below the minimum recommended by the Central
Government?

Mr, B. R, Sen: I am not sure that it is one of the lowest in India, but sl}
over India the ration is very low.

Shri Satya Narayan Sinha: Will the Honourable Member care to make
inquiries about it? )

Mr. B. R, Sen: Yes.

Pandit Govind Malaviya: Are steps being taken to take note of the resent-
ment which has been caused in Delhi and in other places in India by the reduc-
tion in the rations?

Mr. President: Order, order, the question does not arise out of this.

Huneer STRIKE BY INDIAN AIRMEN IN BomBay.

Shri Satya Narayan Sinha: (a) Has the attention of the War Becretary
been drawn to the news published in Newspapers regarding Indian airmen (600
in number) in the City Camp of Bombay who have gone on hunger strike, on axr
alleged insult by the Camp Commander? )

(b) Will he kindly enlighten the House regarding its full details?

Mr. P. Mason: (a) Yes, Sir,

{b) The facts are contained in a statement made by Air Officer Commanding
Bombay at a Press Conference in Bombsy on Thursday last.

FrANCHISE To INDIANS IN SOUTH AFRICA

Seth Govind Das: (a) Will the Becretary for Commonwealth Relations be
pleased to state if it is a fact that the South African Government has decided to
give Indians in Natal and Transvaal a right to vote? If so, will these Indians be
registered on a communal roll or on the ordinary voter’s roll?

(b) Will these Indians be allowed to elect their own Indian representatives 1o
the Senate, Assembly and Provincial Councils?

/

(c) Are the Government of India aware of the fact that a delegation of the
- Natal Indians is shortly coming to India in this fortnight?

Mr. R. N, Bmetr]ef: (8) and (b). It is understood that the Union Govern-
ment have under consideration draft legislation to give Indians a limited fran-
chise on a communal roll, on the basis of literacy and a certain annual income
or ownership of immovable property of certain value. This franchise is intend-
ed to enable Indians to elect a limited number of representatives on the Senate,
House of Assembly and the Natal and Transvaal Provincial Council. It is
understood, however, that on the official interpretation of the present legal posi-
tion such representatives must be of European descent.

(c) A telegram has been received from the Natal Indian Congress intimating
that u delegation is coming to India,
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Seth Govind Das: Will the Honourable Member be pleased to state whether
he has received any communication from the High Commissioner of India in
Natal or from the representatives of the Natal Indian Congress, whether this
franchise which is being contemplated to be given to Indians there, will be
acceptable to Indians? .

Mr. R. N. Banerjee: I have no information on the present attitude of the
Tocal Indian community towards this kind of franchise; but the matter was
examined by the Judicial Commission over which Justice Broome pres!f:led, and
in the report of the Commission published a few months ago the following state-
ments were made:

‘“Natal Indians are not a backward race like the Bantu. Their racial pride
would not therefore permit them to accept communal representation by persons
‘of a different race as happens in the case of natives. The ‘Commission is satisfied
'on the strongest possible evidence that any offer to Natal Indiang of representa-
tion on a communal basis would be rejected immediately and unanimously."’

I do not know whether that is the present attitude of the Indian community.
We have no up to date information.

8eth Govind Das: What do the Government of India under these circum-
stances contemplate to represent to the Union Government? Are they going to
express any opinion with respect to this proposal of franchise?

Mr, R, N, Banerjee: I am afraid 1 am not prepared to make any further
statement on the subject of franchise at this stage. Government will consider
the matter. I hope the Honourable Member will realise that our relations with

that country are in a most delicate stage and I think it will be against our
interests to discuss this matter further now. :

Prof. X. G. Ranga: Does this proposal also include the right of Indians to
«elect Indians to the Legislature? '

Mr. R. N, Banerjee: No, Sir.

Mr. M. Asat Ali: 5ir, I am compelled to ask thé” Honourable gentleman
‘whether it is proper for any Memwmber of the Government to address the other side
-of the House which happens to be the elected side of the House in that lecturing
.and hectoring manner by saying ‘‘Members should realise’’. ‘““Will Members
kindly realise’’ or some such expression ought to be the form of his warnings.

Mr, R. N. Banerjee: I am sorry if 1 have given the Honourable Member
-offence. '

]
INnTERROGATION OF 1. N. A. PERSONNEL

Pundit Thakur Das Bhargava: (a) Will the War Secretary kindly state how
.any interrogations and enquiries are ut present proceeding in regard to officers
and other ranks of the I.LN.A.?

(b) How many persons of the I.N.A. yet remain to be interrogated?

(c) Against how many officers of the I.N.A. whose interrogations have been
<completed, are the cases at present in contemplation?

(d) Are there any women prisoners also belonging to the I.N.A.? If so, how
many? How many women have been convicted or arraigned so far? Are there
any cases in contemplation against them?

Mr. P. Mason: (a) and (b). The number of persons of the I.N.A, under
interrogation and enquiry is approximately 4,225. Six Courts of Inquiry are
engaged on this work dealing with approximately 400 men every week.

(c) No proceedings are being contemplated against any of the officers whose
‘interrogation has beén completed.

(d) No, Bir, and to the best of my knowledge no such case is contemplated.

Cosrt oF I. N. A. TriaLs
Pundit Thakur Das Bhargava: (a) Will the War Secretary kindly state the

total cost of the first I.N.A. trial viz. the trial of Capt. Shah Nawaz and
others? v
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(b) How much cost have Government so far incurred in the triuls of Capt.
Burhanuddin, Capt. Singhara Singh, Fateh Khan and Capt. Abdur Rashid?

(¢) How many officers and other persons are engaged in investigations,
inquiries and interrogations of the I.N.A. men, and what do they cost Govern-
ment each day? .

Mr, P. Mason: (a) Rs. 26,503 fdr counsels and stenographers.

(b) Re. 42,427 for counsel and stenographers up to the end of last month. As
regards the remainder of the cost incurred on these trials, the Members of the
Courts and most of the witnesses are Military persons and almost all were
brought by Service measns of transport, which was carrying other persons as
well. The extra cost of the trials on this account was therefore small; to work
out actuarially the proportionate cost would involve a great deal of work and
would be of little practical value.

(¢) 1867 Commissioned officers and 14,033 other military persons. These
persons are paid at the normal rates which they would be receiving anywhere so
that no extra cost is incurred on this account. o

I. N. A. MEN HANGED.

Pundit Thakur Das Bhargava: Will the War Secretary kindly state whether
out of the persons of the I.N.A. hunged, any‘one was tried for waging war
against the King? If so, how many, and with what result?

Mr P. Mason: Waging war against the King was included in the charges
against all those who were hanged, and all except one were convicted on that
charge.

. MOTIONS FOR ADJOURNMENT
GOVERNMENT STATEMENT ON POLYTECHNIC INSTITUTE STUDENTS' STRIKR

l.r. Pregident: I have received notices of five different adjournment motions.
One is from Seth Govind Das. He wants to adjourn the House because of *'the
unsatisfactory statement of Dr. John Sargent on Polytechnic Institute students

strike”. I should like to know what specifically is unsatisfactory in that state-
ment. Without it, it seems to be vague.

Seth Govind Das (Central Provinces Hindi Division: Non-Muhammadan):
8ir, the main grievance of the strikers was that their diploma is not being recog-
nised and when the Deputy Leader of my Party put a specific question to
Dr. John Sargent whether the Governinent were prepared to recognise that
diploms and instruct the Federal Public Service Commission sccordingly, Dr.
John Bargent did not even care to reply to that question. Sir, this has been
the main grievance of the strikers. 1f he had said something on this subject
and if hig reply was satisfactory, we would not have been compelled to move
this motion today. Even now if he can assure us on this subject, we shall
consider whether we should press this motion or not.

Dr. John Sargent (Secretary, Education Deptt.): 8ir, I am very sorry if my
reply on that point was not satisfactory. It was not my intention to evade it
in any way, nor do I wish to evade any further discussion on this particular
matter which may lead to a satisfactory solution of the question. 1 had an
opportunity last night after the matter was referred to in this House of having
a talk with certain students and I agree that the crucial point is the recognition
for employment both in Government service and elsewhére of the diplomas
awarded by the Polytechnic Institute. As I said yesterday in answer to a
question, I think, by the Honourable gentleman himself, I myself regard, in
Spite of the difficulties to which I have referred, the diploma courses which
have been carried on in the Polytechnic Institute as quite good and as equiva-
lent in standard to the University courses which are recognised for purposes of
employment. , I have put that point personally to the Chairman of the Federal
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Public Services Commission because, I think, we can feel that the first step
towards general recoguition of these courses is their recognition by the Federal
Public Services Commission. I have represented my view to him, He gave
me a very sympathetic reply and I shall certainly continue to press my view
on him. But he naturally wanted a little time to consider it and he also wished
to consider any report which the Commission had received from the All-India
Board of Studies. I &an assure the House that I shall spare no efforts to try
and persuade the Federal Public Services Commission to recognise the value of
this course. But I am afraid I cannot force the issue on them.
Seth Govind Das: Sir, in view of this explanation, I do not press my motion.

Mr. President: Then there is another adjournment motion practically on the
same subject by Mr, Mohan Lal Saksena,

Shri Mohan Lal Saksena (Lucknow Division: Non-Muhammadan Rural): Bir,
I do not press my motion in the hope that the Honourable the Education SBecre-
tary will expedite matters and will see that the matter regarding recognition is
settled at an early date.

Dr. John Sargent: Certainly.

-
—

Mr. Preaident: The next adjournment motion stands in the name of Mr.
Rohini Kumar Choudhuri. It runs as follows:

‘““‘Action taken by the Government of India for ruination of Industry of
manufacture of umbrellas in Assam by refusing to release cloth and othar
materials necessury for the manufacture and by requiring the province to take
ready-made umbrellas from Calecutta."”

Sreejut Rohini Kumar Ohoudhuri (Assam Valley: Non-Muhammadan): Sir,
I withdraw my motion at this stage.

FAILURE oF GOVERNMENT OF INDIA TO INSTRUCT ITS DELEGATE To U.N.O. To
CONVEY TO THE SECURITY COUNCIL STRONG VIEWS OF THR ASSEMBLY REGARD-
ING ANGLO-DUTCH OPERATIONS AGAINST INDONESIA.

Mr, President: The next adjournment motion stands in the name of
Mr. M. Asaf Ali. It runs thus:

“The failure of the Government to instruct its delegate to U.N.O. to convey
to the Security Council now in Session in London the strong views of the vlected
members -of the Assembly on the subject of Anglo-Dutch operations against the
nationalist forces in Indonesia.”

As | understand the Motion, it is mot for debating again the position in
Indonesia, but it is restrioted only to the failure of this Government to convey
to the British Government the views of this House. What is the position with
regard to this? : I .

Mr. H. Weightman (Secretary, HExternal Affairs Department): On a preli-
minary point, Sir. 1t seems possible that this Motion requires the consent of
the Governor General under the provisions of Rule 12(v), read with Rule 28
(2)(ii)(a). It relates to 'a matter connected with relations between His Majesty
ar the Governor (General in Council and a foreign State or Prince’,

Mr. President: But here the Motion does not relate to any relations of that
type. It merely seems to be a matter between the Government of India and
the Secretary of State. Let me get it clear from the Honourable Mémber.

Mr, H. Weightman: It refers to an allegation of Anglo-Dutch operations
against the nationalist forces in Indonesia,

Mr, President: It does not seek to have any clarification of the Anglo-Dutch
aperations. The mere mention of these words need not bring the Motion within
the Rule quoted by the Honourable Member. The point of the Motion, as J
understand it, is the failure of this Government to instruct its delegates to
U.N.O. Tt does not relate to. Anglo-Duteh relations at all. That i how 1

aderstand the motion to be. .
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Mr. M, Asaf Al (Delhi: General): May I just say one word? I should like
to know whether there has been any communication or any failure to commu-
nicate. ,

Mr. H, Weightman: No, Sir. I submit it is not a matter of urgent public
importance.

Mr. President: The question is simply whether the Government of India
have communicated or failed to communicate to its delegates,

Mr. H. Weightman: No communication has been made. But I urge that
there is no question here of failure of Government leading to a definite matter
of urgent public importance. T may go a little further and say that it is a
mormal, natural and perfectly comprehensible fact that when a Government
sends a delegation to an International body such as U.N.O. and if that Govern-
ment has instructions to issue to its delegation, it will issue instructions which
it conriders to be reasonable. A great deal of time was taken up the other day
in explaining exactly why Indian troops as well as British troops were in
Indonesia . . .

" Mr, President: Order, order. I am not going into the merits of this question.
The merits of the question are entirely different. Now that, that matter has
been debated upon, no further debate on that point can now be permitted in
this House. But the present Motion for Adjournment raises a different
question, and that is that this Government failed to communicate to their
delegate attending U.N.O. the wishes of this House or the discussions that took
place in this House. This point is entirely different. Am I clear to the Hon-
ourable Member?

Mr. H. Weightman: I was trying to indicate that thete was no need for the
Government of India to do it.

Prof. N. G. Ranga (Guntur cum Nellore: Non-Muhammadasn Rural): Oh! Oh!
Mr, President: That is a matter of opinion. What was the Honourable
Member urging about the point of urgency?
+ Mr H. Weightman: There is no urgency. If the Government of India did
not do something, it was not under any obligation to do it.

Mr, President: The point appears to me that if the Delegation is there and
if the Becurity Council is going to take some decisions then, of course, before it
comes to any adverse decision, or to any decision at all, for the matter of that,
this House may feel it quite necessary that their views, for what they are
worth, may be communicated to the delegation. The urgency arises from that
point. Has the Honourable Member got to say anything about that?

Mr. H. Weightman: I have nothing more to say.

Mr. M. Asaf Ali: May I explain about the point of urgency? Nothing has
been said till now by the Honourable Member which may in any way go ageinst
the urgency of this motion which I propose to move. I shall ask the leave of
the House to ‘move my Motion at the appropriate time, if you, Sir, admit it.

. wl.t. President: The point is that the Security Council is having deliberations
ow. '

Mr. M. Asaf All:_ Precisely . . . May I say one word about it? The reason
why I put down this Motion today is this, that Reuter has sent out & long
message from London which has appeared in the Press today in which I came
across the following words which have been uttered by no less eminent and
lﬁnportnnt. a person than M. Vyshinsky, the representative of Soviet Russia.

e says:

rerjl:Adlﬁi g:roo u:‘y:i ttu]:fi'-onwuiti{ bzillg wageclo sg:in;t the I:idonanim;l pulation. 'Il‘]llu:1 uwﬂ:
+ J 18 t . t ight k . .
set light to the powder barrel and atart. s world wide oonﬂ:éra'ztiog." & fpark whie

I ask this Government of India, Sir, whether they are utterly oblivious of
this fact? They are trying to evade the issue today. They are telling us there
is no urgency of this question. Is it or is it not their duty to be fullv apprised
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of all the facts to realise that they are passing through days when the world is
almost in an explosive state? We have expressed our views because we are
vitally affected by the developments that are taking place throughout the world.
We have expressed our views very strongly on the subject and today the Govern-
ment Member has the audacity to stand up and tell us that they do not consider
it a matter of such urgency that they should communicate the views of this
House—of the elected part of the House—to the representative whom they have
sent to U.N.O. and who is sitting in London today and listening to the Indonesia
debate. He does not even convey the feelings of this House to the Security
Council, Sir, I think it is monstrously scandalous that this Government should.
return replies like these and try to evade the issue and tell us here that this is
not & matter which should claim the attention of this House. If this matter
cannot claim the attention of this House, I cannot imagine any other matter
that can possibly claim the attention of this House. We are most vitally
affected. We have gone through two wars, not of our seeking, and a third war
is in progress. Are we to allow this Government to go on without conveying
our views to the proper authorities and to the proper quarters?

Mr. President: I think the motion is admissible; the question is when it
should be taken up.

Mr. H. Weightman: Sir, let it be taken up at 4 o'clock.
Mr. President: The motion will be tuken up at 4 p.M.

PAPERS LAID _ON THE TABLE
NOTIFICATIONS UNDER CENTRAL EXCISES AND SarLT AOT

. The Honourable Sir Archibald Rowlands (Finance Member): Sir, I lay. on
the table a copy of each of the following notifications in accordance with section
80 of the Central Excise and Salt Act, 1944: ' '

(1) Central Excise Notification No. 4-Camp, dated the 10th Febsuary, 1948,
(2) Central Excise Notificution No. 5-Camp, dated the 10th March, 1045, °
(3) Central Excise Notification No. 2, dated the 2lst April, 1945.

(4) Oentral Excise Notification No. 6, dated the 2nd June, 1945.

(6) Central Excise Notification No. 8, dated the 168th June, 1945.

(&) Central Excise Notification No. 10, dated the 18th October, 1945.

(7) Central Excise Notification No. 11, dated the 27th October, 1845.

(8) Central Excise Notification No. 1-Camp, dated the 26th January, 1946.
(9) Balt Notification No- 1, dated the 1st April, 1945.

(10) Salt Notification No. 4, dated the 26th May, 1945.

(11) Balt Notification No. 6, dated the 22nd September, 1945. i

(12) Balt Notification No. 7, dated the 18th October, 1845.

(18) Salt Notification No. 8, dated the 3rd  November, 1945.

(14) Salt Notification No. 10, dated the 8rd November, 1945; and

(156) Salt Notification No. 11, dated the 15th December, 1945.

B

FINANCE DEPARTMENT (CENTRAL REVENUES)
NOTIFICATION.
CextrAL ExcisEs
New Delhi, the 10tA February, 1845,

No. 4Qamp.—In exercise of the powers conferred by section 37 of the Central Excises
and Salt Act, 1944 (I of 1944), the Central Government iz pleased to direct that the following
further amendment shall be made in the Ceniral Excise Rules, 1044, namelm:—

To rule 60 of the said Rules, the following shall bs added, namely :—

““The purchaser shall keep a correct daily account of such goods in like manner as-

is prescribed in rule 58."”
. H. GREENFIELD, Jt. Secy.
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4-Camp/C. No. 21(2)-C. Exc./44.
Copy forwarded to :—

'Lhe Collectors of Central Kxcise.

The Secretary to the Government of Sind, Revenue Department.

The Political and the External Affairs Departments.

The Deputy Director of Inspection, Customs and Central Excises

The Director-General of Commercial Intelligence for publication in the Indian Trade

Journal.
By order eto.,
W. A. ROSE,
Under Secretary to the Government of India.

FINANCE DEPARTMENT (CENTRAL REVENUES)
NOTIFICATION.
CentrAL Excise.
New Delhi, the 10th March, 1945.

No. 5-Camp.—In exercise of the powers conferred by section 37 of the Central Excises -
and Salt Act, 1944 (I of 1044), the Central Government is pleased to dlrect that the follow-
ing further amendments shall be made in the Central Excise Rules, 1844, namely :—

In rule 65 of the said Rulea—

(i) in sub-rule (3)— L]

(a) for the words ‘“‘a security bond in the proper Forms” the words *a bond in the proper
Form with such surety or sufficient security as the Collector may require’” shall be
substituted ;

:b the proviso shall be omitted ;

ii) sub-rule (4) shall be omitted and sub-rules (5) and (6) shall be re-numbered as sub-
rules (4) and (5) respectively; :

(iii) in sub-rule (4) as re-numbered—

(a) for the words, brackets and figures ‘‘sub-rules (3) and (4)" the word, brackets and
figure '‘sub-rule (3)"" shall be substituted ;

(b) for the words ‘‘the enquiry’ the words ‘““‘due enquiry’’, shall be substituted;

‘H. GB_EEN'FIE_LLD, Joint Becy.

No. 5-Camp./C. No. 18 (1)-C. Ex./46.

Copy forwarded to all Collectors of Central Exgise; the Political and External Affairs,
Departments; the Becretary to the Government of Sind, Revenue Department ; the Director-
of Commercial Intelligence and Statistics for publication in the Indian Trade Journal and
the Deputy Director of Inspection, Customs and Central Excises.

By order, etc.,
W. A. ROSE,
Under Seoy. to the Gout. of India.

FINANCE DEPARTMENT (CENTRAL REVENUES)
NQTIFICATION,
OmxrrAL Excise.
Simla, the 21st April, 1045,

No. 2.—In exercise of the powers conferred by section 37 of the Central Excises and
Balt Act, 1844 (I of 1844), the Central Government is pleased to direct that the following
further amendment shall be made in the Central Excise Rules, 1844, namely :—

In rule 58 of the said Rules, after the words '‘in the proper Form'" the words ‘“‘or in
such other form as the Collector may in any particular case allow” shall be inserted.

’ ' By order, etc.
W. A. ROSE,

Uudu; Secretary to the Government of India.
FINANCE DEPARTMENT (CENTRAL REVENUES)
NOTIFICATION,

CenTrAL Excrses .

_ Simla, the 2nd June, 1945,

No, 6.—In exercise of the powers conferred by section 37 of the Uentral Exciss and
Salt Act, 1844, (I of 1944), the Central Government is pleased to direct that the following
further amendments shall be made in the Central Excise Rules, 1844, namely :—

- In Form L-2 (Tobacco) of the forms appended to the said Rules, dplrl‘rlph 3 shall be
renumbered as paragraph 4 and before paragraph 4 as so renumbered the following shall
be inserted as phragraph 3, namely :— '

“3. 1t is & condition of this licence that the holder shall not use his tobacco for &
purpose to which & rate of due higher than the rate sctually paid thereon would be

Appropriste. H. GREENFIELD, Joint Secy.
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_ Copy forwarded to all Collectors of Central Excise, the Secretary to the Government of
‘Bind, the Political and External Affairs Departments and to the Deputy Director of Inspeo-
.tion, Customs and Central Excises. |

, By Order, eto.,
; W. A. ROSBE,
for Joint Secy. to the Govt. of India,

FINANCE DEPARTMENT (CENTRAL REVENUES)
NOTIFICATION.
CentAL Excises,
Simla, the 16th June, 1945,

No. 8.—In exercise of the powers conferred by section 37 of the Central Excises and
‘Salt Act, 1944 (1 of 1044), the Central Government is pleased to direct that the following
further amendmenta shall be made to the Central Excise Rules, 1944, namely :—

In Appendix I to the said Rul

1. In the Table under the heading ‘‘Forms’’ for the entries relating to Central Excise
.Beries No. 32, the following shall be substituted :—

Central
Excise Series Description of Form Rule No.  Bhort title
No.

88  (with security) for due disposal of excisable goods 103 B-8 (Beoc.)
obtained, without payment of duty, for use in
special industrial processes.
32.A (with surety) for due disposal of exocisable goods 103 B.8 (8ur.)
. obtained, without payment of duty, for use in
spoeoial industrial proocesses.
. .
II. For Form B-5 (Gen. Bur) (Central Excise Series No. 238), the following form shall
-be substituted ~—
Central Excise Series No. £28. Range.
Girale.l

FORM B-5 (GEN. SUR.).

General Bond (with surety/ies) for the due arrival and rewarehousing of excisable goods
removed from one bonded warehouse to another,
(Bule 154). .
Delete the letters and words not applicable.).

1 of
|‘[herv£i::v:fhr called the obligor(s)] am/wre bound to the Govergor General in Council in the
sum of rupees and I/we .
of (bereinafter called the “First Surety”).
of (hereinafter called the ‘‘Becond Burety'’).
of (herethafter called the ‘Third Burety”).
of (hereinafter called the ‘‘Fourth Surety').

(8]l hereinafter collectively referred to as the first Burety, the Second Burety, thg Third
‘Burety, the Fourth Surety ard each of us severally bound to the Governor General in
+Council in the sum of rupees each to be paid to the Governor (Reneral
in Council for which Jnfmmt I/we the obligor/obligors bind myself/ourselves and our
:legal representatives and I/we the abovenamed First Surety, the Becond Surety, the Third
Surety and the Fourth Surety, severally bind myself/ourselves and our legal representatives.

The above bounden obligor(s) being permitted to remove from time to time, conditional
-on the provisions of the Central Excise Rules, 1944, being observed*,
from the bonded warehouse(s) at
to other bonded warehouses or vice-versa,

*Here enter description of the excisable goods.
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The condition of this bond is that if the obligor(s) and his/their legal representatives
shall :bareva all the provisions of the said Rules, to be observed in respect of the goode
so0 transferred from time to time;

And if the said ds are duly removed to and rewarehoused at the bonded warehouse(s)
of d:ttiz:a.tio: to whqlzoh they are permitted to be removed, within such time as the Collector
of Central Kxcise at directs ; e

This obligation shall be void. ..

Otherwise and on breach or failure in the performance of any part of the condition, the
wame shall be in full force.

We declare that this bond is givén under the orders of the Central Government for the
performance of an act in which the public are interested.

Place.
Date. ) Signature(s) of obligor(s).
Witnesses (1) Address (1) Occupation (1).
(&) Address (2) Qccupation (2).
lace,
D l..‘..
e ’ Bignature(s) of Surety(ies).
Witnowews (1) Address (1) Occupation (1).
@ Address (2) Occupatiop (2).
Accopted by me this day of 19 .

Collector of Central Excise,

I1I. In Form B-8 (Central Excise Series No. 32), for the existing heading, the following
shall be substituted :— .

FORM B-8 (SEC.).

Bond (with mnrit}g.f.o be entered ip%o by person licensed to obtain, without payment
of duty, excisable goods to be used for.special industrial purposes.
IV. After Form B-8, as hereinbefore amended, the following new Form shall be
dnserted :—
Range.

Circle.
Central Excise Series No. 32-A.
FORM B-8 (SUR.).

Bond (with surety) to be entered into by person licensed to obtain, without payment of
.auty, excisable goods to be used for special industrfal purposes.

(Rule 182).
(Delete the letlers and words not applicable.)

1/we of [hereinafter
«alled the obligor(s)] and
of (hereinafter called the surety) are jointly and
severally bound to the Governor General in Council in the sum of R rupees
4o be paid to the Governor General in Council for which payment we jointly and severally
bind ourselves and our legal representatives.

The above bounden obligor(¥) having been permitted by the Collector of Central Excise,
o (hereinafter called the Collector) to purchase from time to
time such quantities of . as may be required, mot exceeding
per year for use in the factory at )
for the manufacture of the commodity(ies) and in the menner, specified in his/their
application No. , dated without payment of duty.
The condition of this bond is that if the obligor(s) shall not make any change in the
: nature or manner or manufacture specified in hiu}tﬁeir application or use the

F.&la&% purpose other than that stated in the application without the prior approval of the
e T :
And shall cbserve all the provisions of the Central Excise Rules, 1944, so far aa they

| ‘relate to the use of excisable goods for industrial purposes without payment of duty;

And if all dues, whether excise duty or other lawful charges, which shall be demandable
on the goods [obtuined by the obligor(s) without payment of duty] as shown by the records
of the proper officer of Central Excises, be duly paid into the treasury-to the account of
i ithe C.‘o]ﬁctor within ten days of the date of demand thereof being made in writing by b
?md officer of Central Excises; -

-
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‘This obligation shall be void.

Otherwise and on breach or failure in the performance of any part of this condition,
the same shall be in full force.

T/We declare that this bond is given under the orders of the Central Government for
the performance of an act- in which the public are interested.

Place.
Date. .
Bignature(s) of obligor(s).
Witnesses (1) Addresa (1) Occupation (1).
(2 Address (2) Occupation (2).
Place.
Date,
Bignature(s) of Surety (ies).
Witnesses (1) Address (1) Occupation (1).
@ Address (2) Occupation (2).
Accepted by me this day of 18

Collector of Central Excise.

i
V. To Form R. T.-2 (Central Excise Series No. 68), the following shall be added at
the back - —

“‘Central Excise Officer’s Account.

Removals to bonded warehouse

Quentity | Serial Nos. of Quantity removed Berial numbers of
amemed to duty] Demands for
duty
Under Under Transport Transport
transport trausport permits certificates

permit certificate
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FINANCE DEPARTMENT (CENTRAL REVENUES)
NOTIFICATION
CentrAL Kxcises
Simla, the 13th October, 1845
No. 10.—In exercise of the powers conferred by section 37 of the Centrul Excises and
Balt Act, 1944 (I of 1844) the Central Government is pleased to direct that the following
further amendment shall be made in the Central Excise Rules, 1844, namely :—
In paragraph 2 of form L.5 of the forms appended ip the said Ryjgs, afteg the words
“Tho licenee is granted to Mr./Messrs. : " t.i:? words ‘‘who have
paid the prescribed licence fee of Ra. ** shall be inserted.

H. GREENFIELD,
Joint Secretary to the Government of India.

No. 10/C. No. 41 (31)-CXT/45.

Copy forwarded to :— .

1. The Collector of Central Excise, Calcutta with reference to paragraph 1 of the minutes
dated 7th August, 1945, of the Assistant Collectors’ Conference enclosed with his letter T.
No. XVI/58-GI/45/24758, dated 23rd August, 1945.

Other Collectors of Central Excise. )
The Secretary to the Government of Sind, Revenue Department, Karachi.

2.
3.
4. The External Afiairs Department.
5. The Political Department®,
6.
7.

The Director of Commercial Intelligence for publication in the Indian Trade Journal.
The Deputy Director of Inspection, Customs and Central Excises.

By order, etc.,
W. A. ROSE,
Under Secretary to the Government of India.

FINANCE DEPARTMENT (CENTRAL REVENUES).
NOTIFICATION.
CentrAL Excises,
Simla, the 2Tth Uctober, 1845,

No. 11.—In exercise of the powers conferred by section 37 of the Central Excises and
Balt Act, 1044 (I of 1844), the Central Government is pleased to direct that the following
turther amendments shall be made in the Central Excise Rules, 1844, namely :—

In the forms in Appendix I. appended to the said Rules.—

(i) the following shall be inserted as a penultimate paragraph in Central Excise Series
Noe. 3 to 7 and as a final paragraph in Series No. B. -

“I/We hereby declare that no excise licence previously held by me/us has Leen revoked or
suspended or has failed to be renewed owing to & breach of the Act and/or Rules governing
the grant of such licence.” )

The final B:rn.gmphs in Series Nos. 3 to 7 shall be renumbered accordingly.

ii) the following shall be inserted as a final para. in Central Excise Series Nos. 9 to 16 :

*This licence may be revoked or suspended or its renewal may be refused, if any declara-
tion made or information given in the application therefor is found to be false or if any
undertaking given in such application is not carried out.”

H. GREENFIELD,
Joint Secretary to the Government of India.

No. 11/C. No. 27-11.C. Exc. T./45.

1. The Collector of Central Excise. Calculta, with reference to his letter C. No. VII/
34-Tob. [45/24052, dated 1lth August, 1945, :

2. Other Collectors of Central Kxcise,

3. The  Secretary to the Government of Sind, Revenue Department, Karachi.

4. The Ex‘ternuf Affairs Department.

5. t'ne Political Department.

6. The Director of Commercial Intelligence for publication in the Indian Trade Journal,

7 Th? Deputy Direclor ‘of Inspection, Customs and Central Excises.

By order, etc.,
« W. A, ROSBE,
Under Srcretary to the Government of India,
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GOVERNMENT OF INDIA
FINANCE DEPARTMENT (CENTRAL REVENUES)
New Delhi, the 26th January, 1046
NOTIFICATION
CuntraL Excisgs
No. 1-Camp.—In exercise of the powers conferred by section 37 of the Central Excises
and Balt Act, 1844 (I of 1844), the Central Government is pleased to direct that the following
further amendment shall be made to the Central Excise Rules, 19044, namely—
In form A.L.-5 set forth in Appendix I to the said Rules—
after paragraph 3, the following paragraph shall Le inserted, namely :—
“#83A I/we have verified that the surety/sureties specified in the bond(s) executed
by us in form(s) under rule(s) is/are alive and is/are solvent.
** Btrike out if the application is made-for the first time and if the bond has been

executed with security’’.
H. GREENFIELD, .
Joint Secretary to the Government of India.

1.Camp/C. No. 8/6-C.X. /465,
Copy forwarded to—
1. All Collectors of Central Excise. '
2. The Secretary to the Government of Sind, Revenue Department.
3. The Political Department.
. 4. The Director of Commercial Intelligence for publication in the Indian Trade Journal

5. The Inspectorate of Customs and Central Excises.
By ﬁarder, etc.,

. A, ROSE,
Under Secretary to the Government of India.

FINANCE DEPARTMENT (CENTRAL REVENUES).
NOTIFICATION.
Sarr. -
Simla, the 1st April, 19456,

No, 1.—In exercise of the powers conferred by sub-section (I), read with clause (xvii)
of eub-section (2) of section 37 of the Central Excises and Salt Act, 1844 (I of 1944), the
Central Government is pleased to make the following rule, namely :—

Rule.

Salt removed from Saltpetre refineries in the Punjab, the United Provinces, Bihar,
Orissa, Dulhi or Ajmer-Merwara is hereby exempted from the duty imposed on salt by
section 3 of the Ceniral Excises and Salt Act, 1844 (I of 1844), read with section 2 of the
Indian Finance Act, 1045—

(a) in the case of Sitta (i.e., impure salt unfit for human consumption), to the extent
of one rupee and eight annas per Standard maund;

(b) in the cuse of salt other than Sitta, to the exient of one rupee and one anna per
Btandard maunds.

By order, etc.,

W. A. ROSE,
Under Secretary to the Goverament of India.

1/C. No. 80-8alt/45.
forwarded to the Collectors of Central Excise, Delhi, Allahabad and Calcutta, the
Government of the Punjab, the United Provinces, Bihar and OUrissa, Chief Commissioner of
Delhi and Ajmer-Marwara and the Accountant Gencral, Central Revenues.
By order, ete.,
. A. ROSE,
Under Secretary to the Government of India

COVERNMENT OF INDIA
FINANCE DEPARTMENT (CENTRAL REVENUES)
NOTIFICATION

Savr
Simla, the 26th May, 1845

No. 4.—In exerciee of the powers conferred by clause (xvii) of aub-section (2) of section
37 of the Central Excises and Salt Act, 1844 (I of 1944), and in supersession of the notification
of the Government of India, in the Finance Department (Central Revenues), No. 28-Salt/27,
dated the 1st October, 1827, the Central Government is pleased to remit the duty imposed
under sub-section (I) of section 3 of the said Act on salt manufactured in the Province of
Madras or in the territories transferred from the Province of Madras to the Province of
Orissa by the Government of India (Constitution of Orissa) Order, 1936, when such salt
is used in the Province of Madras or in the said territories or, with the special approval of
the Central Government, in any other place for any industrial purpose other than the
preparation of refined salt or as an ingredient or preservative in any article of food or drink,
subject to the following rules — :
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. deules,

1. Any person intending to use salt in an industrial process (hereinafter referred to as
the mappfacturer) and wishing to be admitted to the concession shall make an application to
the Assistant Collector of Central Excise of the division in which his works are situated
(bereinafter referred to as the Assistant Collector). If he wishes the concession to extend
to more than one factory or works, a separate application must be made for each such factory
or works. Each application shall contain a statement of the estimated monthly quantity of
salt required, of the salt factory or depot from which it is desired that it may be issued,
and of the purpose and manner for and in which it is intended to be used, as well as »
declaration that the salt applied for will be used solely for such purpose and in such manner,
and it shall be accompanied by a fee of Rs. 100 : Provided that if the concession is granted
after six months of a financial year have expired, the fee payable for the said year shall be
Ra, 50 and that if the full annual fee of Ra. 100 has been paid and a concession is surrendered
before the expiry of six months of a financial year or in the casc of a mew grantee within
six months of the grant, Rs. 50 shall be refunded.

2. If the Aesistant Collector is satisfied, from his previons knowledge of the manufacturer
or from inquiries or otherwise, that he is a person to whom the privilege of the duty-free
issue of salt may be allowed without danger to the revenue, he shall then inspect the

orks, or shall depute an Inspector to do so, or if the works are situated in the Mysore
te, shall arrange for their inspection by an officer of the State and shall satisfy himself
that they contain a secure store room for the custody of the salt. If the Assistant Collector
finally approves the application, he shall require the applicant and one approved surety to
execute & bond in Form I annexed hereto which he shall forward to the Collector of Central
Excise (hereinafter called the Collector) for signature on behalf of the Central Govern-
meni and shall at the same time issue an order for the delivery of the salt from the factory
or depot named by the manufacturer. The conceesion shall expire on the 31st March, each
year, but may be renewed if the Assistant Collector seces no reason to the contrary on pay-
ment of a fresh fee of Ra. 100 for each financial year.

3. When the delivery of the salt is required the manufacturer shall give nol less than
twenty-four hours’ notice, exclusive of Sundays and of sanctioned holidays, to the officer in
charge of such factory or depot, at the same time remitting to him the price of the salt at
such rate as the Collector, may from time to time, prescribe.

4. The salt shall be removed from the factory or depot in gunny bags, to be provided
by the manufacturer, and to be approved by the Collector each of which shall contain two
maunds of salt and shall be sealed by or under the orders of the Collector.

5. The manufacturer shall be Lound Lo convey the salt direct with unbroken seals from
the factory or depot to his works. He shall there keep it in a store-rcoom approved by
the Assistant Collector in the bags in which it was removed from the factory or depot. Thae
bags shall not be opened before the salt is actually required for use nor shall the seals
be broken or removed except in the presence of the manufacturer or his manager, who shall
be a person approved by the Assistant Collector.

6. The key of the room in which the salt is kept shall be in the personal custody of
the manufacturer or his manager who shall execute an agreement in Form II annexed hereto
and who shall maintain an account in Form III annexed, showing the quantity of =salt
received, Lhe quantity expended from time to time with the purpose for which, and the manner
in which, it has been used and the daily balance in hand. He shall also maintain any
other accounts which the Collector may prescribe in connection with the issue of salt for
any particular trade. The factory or worke may be entered into and examined at any
time by any magistrate or by any officer of Police not below the rank of Inspector or by
any officer of the Central Excise Collectorate not below the rank of Bub-Inspector or by
any person whom the Assistant Collector or other superior officer of the Collectorate may
at any time ;pecially empower in this behalf, or by any officer of the Central Excise
Collectorate of, a Province other than Madras who may be especially empowered in this
behalf by the Central Board of Revenue or by any officer of the ﬁysore State empowered in
this behalf by the Durbar in respect of factories or works situated within that State, and
duae facilities for examining the accounts as well as for checking the stock of salt received.
:)xpﬁl_\ded and in hand, shall be afferded by the manufacturer and all other persons employed

7. Bave with the written permission of the Assistant Collector or in unavoidable circum-
stances such as the occurrence of a fire or the like, salt shall be removed from such store-
room only for nse for the purpose and in the manner specified in the manufacturer’s applica
tion. All salt so removed for use shall be at once so used. All spent lye or other useless
refusre contairing salt shall be effectually destroyed on or near the premises in such manner
a2 the Assistant Collector may direct.

Bt.. Theu?entral ?ovamment reserve to themselves power to impose a preventive establish-
ment on the manufacturer at his expense whenev i i
the. protection of the aennny his ex p:ﬂ : enever the Collector considers it necessary for

9. In case of any infraction of these rules, the permission to use salt duty-free in the
manofacture will be liable to be withdrawn and .np salt remaining in store will be liable
to be destroyed under the orders of the Assistant Collector. No refund will be made on
sccount of the price of salt so destroyed.

10. If any salt issued under these rules is not duly accounted for aa having been ased
for the purpose and in the manner stated in the manufacturer’s application, the manufacturer
shall, on demand by the Assistant Collector, be bound immediately to pay to Central Govern-
ment duty on all salt so unaccounted for at double the rate of duty on salt for the time
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leviable under the Central Excises and Salt Act, 1844 (hereinafter referred to as the Ac:,,
or other law for the time being in force and relating to the salt revenue.

The above condition does not prejudice the liability of the li to prosecution unde:
Section 8 of the Act or other law for the time being in force relating to the salt revenue, it
it shall appear that such salt so unaccounted for has been otherwise used by him or with
hia consent or connivance so as to defraud the salt revenue.

11. After the Assistant Collector has once given permission for the duty free issue of

salt to any manufacturer, it shall not be necessary so long as that permission remains un.

revoked for the manufacturer to apply to the Assistant Collector for the issue of such furthey

supplies as he may require in the conduct of his business for use for the same purpose and

in the same manner in the same official year. It will be sufficient for him to apply to the

officer in charge of the factory or depot from which the first issue was made. The manufac-

turer ghall be bound to remove and keep the salt issued on the second and all subsequent

:ﬁuslc}? in bzgn-bearing a distinctive mark differing from that borne by the bags in whioh
e salt issue

on the urst or any previous occasion was issued and kept, and not to use

any of it until the whole of all previous issues has been expended and entered as expended
in his account.

12. The permission to remove salt duty-free under these rules may at any time he
cancelled and withdrawn by orders of the Collector without cause being assigned. in which
case the manufacturer shall be bond to deliver up to the Assistant Collector or to such
person as he may, in writing, appoint to receive the same, all salt removed under these rules
which may then remain unexpended in the custody of the manufacturer who shall be entitled

to payment therefor at the rate at which he paid for it, but to no other payment or
compensation whatever.

13. Any person who may be dissatisfied with an order passed By the Assistant Collector
under these rules may appeal to the Collector and any person dissatisiied with an order
pussed by the Collector under thise rules may appeal to the Central Board of Revenue.

FORM I

Form of Bond (.c¢ Rule 2)

Know all men by these presents that we.............ccccicviiiieeiinnininns Of oiiviiiini i
A0 O e are jointly and severally bond to the
Governor General of India in Council in the sum of Government Rupees®.......................... .

to be paid to the said Governor General in Council for which payment we jointly and
severally bind ourselves and our legal representatives.

Dated this.......cccooiiiiiinnereerienen day of i 19 .

Witness to the signature of the said (Sd.).

Witness to the signature of the said (Sd.).

The above bounden...............ccooviriiiunans (hereinafter called the manufacturer) having been
permitted to remove from time to time from the salt factory or depot ab.............. such
quantities of salt as he may require not exceeding........................Indian Maunds at a time

er month for use in his manufactory of ..ol fOR
fhe purpose and in the manner below stated without payment of duty under the rules, of
which a copy is8 hereunto annexed.

Purpose of use. Manner of use.

The condition of this obligation is that if the manufacturer and his legal represcntatives
und his or their servants empioyed in the said manufactory shall at all times well and truly
observe and keep the conditions of -the said rules, then this bond shall be void, otherwise

by hall remain in full force. i .
' .s:;?:d “on behalf of the said Governor-General in Council BY.oreeereeeeeereeneneeren..Collector
of Central Excise, Madras on the.........c...cccocvverreeennday of ceeeenes SRR | BN
) COLLECTOR OF CENTRAL EXCISE.
Witness to the signature of the Collector of Central Excise.

Note —After the establishment of the Federation of India the words ‘in Council’,
wherever they occur, shall be omitted.

FORM II.
Form of agreement (see Rule 6).
) TP PRI Of it being appointgd by ......... e f ....... “"i;
£ his...ooooverieneniiieieaa manufactory at..........cceccnviiiiiininienu for use
twohilza;: 1}1::: e: ;urpme and in the manner below aet forth the duty-free issue of salt has
been permitted by the Assistant Collector of Central Excige...........ccociiiniiiniiinnns Division,

ander the Rules, a copy whereof is hereunto appended do hereby declars that I will faithfully
observe and keep all the conditions of the said Rules and will, so far as income lies, cause
all servants employed under my orders in the said manufactory so to observe and keep them.

Purpose of use;
Manner of use;

*Here enter double danty on the salt allowed to be removed.
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1 understand that in the event of any portion of the said salt being used otherwise than
for the said purpose or in the said manner, so as to defraud the public revenue, by me
or with my connivance or consent, I shall be liable to fine and imprisonment under Section 9
of the Central Excises and Salt Act, 1944 (I of 1944), or other law for the time being in
force and relating to the Balt Revenue.

Bigned on the................ccoeeennnddy ofeeveiriiiiieiiinennn 19, in the presence of
) FORM III
Daily account prescribed under Rule 6 of the receipts and expenditure of salt issued
duty-free for use in manufactures at the.............cccoco.... Manufactory at........c.c.ccoeverrinnnne
Reoceipts Expenditure gg
358
g = 9 Y
£ 3 3 335
B B a 5 Remarks by
g 3 ?,'3 ok In.ptho”
-E = g = . o 5 §1 oM ting
) z g w B B g . oer
Be B Tg |5 |02 |55 55k
2 2 -E g o = ‘g 2 E.!.r:
HEERRIAE 2| 8| =8
3188 |2 |38 % B |3 (3|3 fes
(=] < B Ay =4 E mn @«
1| 2 [a| s 5| 8 | 7] 8| 9| 10 n
f ]
T Mds. T Mds. 1 Mds.|T Mds./M11 .
| 8. T.|8T.|8 T

N.B.—This account should be closed and the balance of salt in hand be carried forward
to a new account on the first day of April in each year.
R. J. PRINGLE,

Deputy Secretary to the Government of India.

GOVERNMENT OF INDIA
FINANCE DEPARTMENT (CENTRAL REVENUES)
Simla, the 22nd Seplember, 1945
NOTIFICATION
Sarr

No. 6.—In exercise of the powers conferred by section 37 of the Central Excises and
8alt .Act, 1844 (T of 1944) the Central Government is pleased to direct that the following
amendments shall be made in the Sind Salt Rules (1940, published with the Resolution of
the Government of Sind in the Revenue Department, No. 223-B., dated the 15th January,
1040, namely :—

In the said Hales—

(i} For Rule 8 of the following shall be substituted, namely :—

*8. The hours of work during which salt shall be issued for removal shall be from 8.0 a.m.
te 6.0 .M., excluding a period of recess from 10 pM.,, to 3.0 p.M. When, however,
during the said period of recess salt is being removed from a salt works by sea under the
Salt Transport and Export, Rules, 1843 and the trader so desires, arrangements for work
during the period will be made only when the steamer taking cargo is in harbour. Tssues
of salt for removal under the Salt Transport and Export Rules, 1843, may, however, be
allowed during night on payment of fees prescribed in rule 12 but no removals of such salt
shall be allowed from the salt works at night, except by sea. At Dilyar and Saran the
hours of work may be varied by the Superintendent to suit the local conditions, with the
approval of the Revenue Commissioner for Sind.”

(ii) In rule 8, for the words and figures “Transport and Export Rules, 1833, the words
and figures “Salt Transport and Export Rules, 1943, shall be substituted.

(iii) The following ghall be inserted as Rule 12-A, namely :—

‘12.A. When salt is removed in bond from a salt works by land for shipment at the
mt of export, the transporter or exporter shall pay a fee of annas three per hour or part

reof for every escort posted by the Superintendent. The fce so recovered shall, in the
first instance. be credited to Government and later drawn on a bill and paid to the guard
g:.nlh and peons) as overtime allowance according to the period of extra work put in by

Note.—The fee shall be payable from the time the escort i placed at the disposal of the
applicant to the time he is brought back to the works by him. The applicant shall make
arrangements for the escort’s transport to and fro at his (applicant’s) cost.”

R. J. PRINGLE,
Deputy Secretary to the Government of India.
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GOVEENMENT OF INDIA,
FINANCE DEPARTMENT (CENTRAL REVENUES)
Simla, the 3rd November, 1845
NOTIFICATION
Sarm
No. B.—In exercise of the powers conferred by section 37 of the Central Excises and Salt
Act, 1044 (I of 1944) the Central Government is pleased to direct that the following further
.anendments shall be made in the rules published with the notification of the Government
of India in the Finance Department (Central Revenues), No. 1-Salt, dated the 12th January
935, as amended from time to time, namely :—
I. Ir the said Rules—

1. In rule 1, after the words ‘‘for each such factory or words" the words ‘‘even if they
are situated in the same premises” shall be i .

2 After rule 1, the following rule shall be inserted, namely— o

“1-A. The Central GoYernment or the Collector; while sanctioning an application, may,
if necessary, fix the maximum quantity of salt upto which refund of duty may be allowed
in a year. The sanctioning authority may fix different maximum limits for different factories
.and works run by a manufacturer. The limit so fixed may be varied from time to time
by the sanctioning authority”.

3. Rule 3 shall be renumbered as sub-rule (1) of that rule and in sub-rule (1) as &80
renumbered— -

(i) after the words ‘salt works'' the words ‘‘saltpetre refinery, Government golah,
Government’’ shall be inserted :

(ii) for the words “‘supported by the....................... returned to the manufacturer”
the words ‘‘supported as the case may be by the (1) receipt in forin A, of the firm from
which salt has been purchased, (2) salt removal permit in form A-I in the case of salt
obtained from private salt works or saltpetre refineries, (3) certificate in form A-II in the
case of salt obtained from (iovernment salt works or depote or (4) customs receipt or a
copy of the import bill of entry showing that customs duty has becn paid in the ,case of
imported salt removed from Government golahs. These documents shall not be returned
to the manufacturer’’ shall be substituted; and

(iii) after sub-rule (1) as so rcnumbered the following shall be inseried, namely—

*(2) No refund of duty shall be allowed unless an application for such reiunu reaches, the
Aasistant Collector within six months of the close of the relevant half year."

4. Rule 7 shall be renumbered as sub-rule (1) of that rule and after sub-rule (1) as so
renumbered the following shall be inserted, namely :—

**(2) Each consignment of salt procured by the manufacturer under this concession shall
be stored separately in the store-room and distinctively marked, and the manufacturer shall

not uk any salt from any such consignment until all the salt previously procured has been
ezpended and entered as expended in his accounts’'.

5 1n role 8—
(1) to sub-rule (2) the following shall be added namely : —

“provided that when the store-keeper is away from the premises of the factory or works
‘he shall leave the key with the Manager."

(LI) after sub rule (2) the following shall be added as sub-rule (3), namely—

“(3) The key of the store-room shall be available at the premiaca of the factory or works
4o facilitate inspection of the salt godown by inspecting officers, at any um: between tha
hours of sunrise and sunset, failing which the manufacturer shall be unable to a fine not

axceeding rupees one hundred for each occasion the inspecting officer has to return without
being able to inspect the godown''.

6 In rule 10, after the words “‘in Form B’ the words ‘‘appended to these rules'' shall
be inserted.

7. To rule 11, the following shall be added at the end, namely—

“The Collector may, however, permit the manufacturer to stock Khewra rock-salt in bulk.”
1I. In the forms appended to the said Rules— )

1 in form A after the words ‘‘Receipt’’ the words *‘in case of salt purchased from a
Mfirm of spproved dealers’’ shall be inserted; and

2. after form A, the following forms shall be added, namely—

“FORM A1
Form of permit in respect of salt obtained from private salt works or saltpetre refineries
(Rule 3)
concessionaire(s) is/are psrmitted { remove i
Balt works/saltpetre or

.

Mr. /Messrs.
maunds of salt from
€actory /refinery for use in his/their factory at

Date. Inapector.

|
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FORM A-II
Form of Certificate in respect of salt obtained from Government salt works or depots.
. (Rule 3)

Certified that wagon(s) (........... ISP maunds) of salt
has/have been cleared oON...............ccocvrivviiiiciiiiiniins .against indent No..........cceeee oy
dated.....ooceiiiiiiiins , placed by Mr. /Messrs.........oiieriiimiiniiniiieriiinie e
concessionaire(s) at the....................................treasury.

Officer Incharﬁo,
Date. of the..........ccceveeeevnnnnn . Depot f Works. !

GOVERNMENT OF INDIA
FINANCE DEPARTMENT (CENTRAL REVENUES)
Simla, the 3rd November, 1845

NOTIFICATION
BaLt
No. 10.—In exercise of the powers conferred by section 37 of the Central Excises and
Salt Act, 1844 (I of 1944), the Central Government is pleased to direct that the following
further amendments shall be made in the rules published with the notification of the Govern-
ment of India in the Finance Department {Central Revenues), No. 5-Salt, dated the 4th
February, 1828, as amended from time to time, namely :— '

I In the said Rules—
1. T> rule 2, the following shall be added, namely—
“even if they are situated in the same premises.’’

2. After rule 2, the following shall be inserted, namely—

“2.A. The Collector, while sanctioning an application, may, if he considers necemgr,
fix the maximum quantity of salt up to which refund of duty may be allowed in a year. (]
may fix different maximum limits for differcnt factories and works run by a manufacturer.
The limit so fixed may be varied from time to time by the Collector."

3 In rule 4—

(i) for sub-rule (1) the followinF shall be substituted, namely—

“{1) The concession shall only be allowed on salt used on and from the date of deposit
of the inspection fee into the Treasury. After maKing this payment the manufacturer shall
in the first instance provide himself with duty paid salt for use in the process mentioned
in his application under rule 2, by purchase from a salt works or a firm of salt dealers
approved by the Collector, and shall at the close of each quarter submit to the Assistant
Collector an application for a refund of duty on the salt used which should be supported
by the Salt Hemoval Permit in Form A, in the case of salt obtained from a salt works
or the receipt in, Form B, of the firm from which salt has been purchased. The forms A

and B are appended to these rules.” ’

(iij after sub-rule‘(4) the following shall be inserted, namely—

*“(5) Nu refund of duty shall be allowe] unless an application for such refund reaches
the Assistant Collector within three months of the close of the relevant quarter.”’

4, After sub-rule (2) of rule 5 the following shall be inserted, namely—

*“(3) Each consignment of salt procured by the manufacturer under this concession shall
ba stored separately in the store-room and distinctively marked, and the manufacturer shall
not use any salt from any such consignment until all the salt previously procured has been
expended and entered as expended in his accounts.” '

6. In rule 6—

(i) to sub-rule (2&, the following shall be added, namely—

“provided that when the atore-keeper is away from the premises of the factory or works,
he shall leave the key with the Manager of the factory''; and

(ii) after sub-rule (2) the following shall be inserted, namely—

*(3) The key of the store-room s be available at the premises of the factory or works
to facilitate inspection of the salt godown by inspecting officers, at any time between the
hours of sunrise and sunset, failing which the manufacturer shall be liable to a fine not
exceeding rupees one hundred for each occasion the inspecting officer has to return withouat
being able to inspect the godown.”

6. In rule O, for the words ‘‘the form" the word and letter “Form (' shall be
substituted.

IT. (i) in the form appended to the said Rules, the word and letter * *” 1l
inserted above the words ‘‘Balt Register’’; and ter “Form C' shall be

(ii) before the said form, the following forms shall be inserted, namely—

o “FORM A
Form of Permit in respect of salt ol}fﬁil}edafrom private salt -works.
ule 4)
Mr. [Mesdrs. ... e concessionaire(s) is/are permitted to remove
ttenrerinaseeseeranensresseenserneeesenBUDds of salt from.. reeeeeteer . salt works
or factory for use in his/their factory at.....................cccocovernninnn..

Date. Inspector.,
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FORM B.
Form of Receipt in respect of salt purchased from a firm of approved dealers,
(Rule 4)

Received from the...........cocccenveeesum of R in payment for
.......................... maunds of full duty-paid salt purchased for uvee in his/their factory
Bl
Date

Signature of Approved dealer’’.
R. J. PRINGLE,
Deputy Secretary to the Government of India.

GOVERNMENT OF INDIA
FINANCE DEPARTMENT (CENTRAL REVENUES)
Simla, the 15th December, 1945,
NOTIFICATION.
SacrT.
No. 11.—In exercise of the powers conferred by clause (v) of sub-section (2) of section
37 of the Central Excises and Balt Act, 1844 (I of 1944), the Central Government is pleased
to direct that the following further amendments shall be made in the rules issued with

the Notification No. 561, dated the 18th December, 1899, under clause (b) of Section 85-A,
of the Madras Salt Act, 18990 (Madras Act IV of 1889), namely :—

(1) In section B, of the said Rules—
(a) in rule 7, for ‘5 p.M.' substitute ‘4 p.M."; and

(b) in rule 8, for the figure and words ‘8 A.m." and will continue until 1 .M.’ substitute
‘T a.M., and will continue until NooN’.

(II) In rule 3 (VIII) of section C, of the Said Rules, for '6 .M.’ substitute ‘5 p.M.".

A. A, BURNEY,
Deputy Secretary to the Government of India.

Prof. N. G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural): Sir,
will all these papers form part of our proceedings and will therefore be circu'ated
to us?

Mr. President: I understand the procedure is that short statements are

ipcluded in the Assembly proceedings, but if the statements are long they are
placed on the Library Table.

HINDU MARRIAGE DISABILITIES REMOVAL BILL

Dr. @G. V. Deshmukh (Bombay City: Non-Muhammadan Urban): 8ir, 1
beg to move for leave to introduce a Bill to remove legal disabilities under Hindu
Law in respect of marriagé between Hindus.

Mr. President: The question is:

“That leave be granted to introduce a Bill to remove legal disabilities under Hindu Law
in respect of marriage between Hindus.”

The motion was adopted.
Dr. @G. V. Deshmukh: S8ir, I introduce the Bill.

HINDU MARRIED WOMEN'S RIGHT TO SEPARATE RESIDENCE AND
: MAINTENANCE BILL
Dr. G. V. Deshmukh (Bombay City: Non-Muhammadan Urban): Sir, I beg
to move for leave to introduce a Bill to give Hindu married women a right to
separate residence and maintenance under certain circumstances.

Mr. President: The question is:

“That leave be granted to introduce a Bill to give Hindu married women ‘a right to
separate residence and maintenance under certain circumstances.’’

The motion was adopted.
Dr, G. V. Deshmukh: Bir, I introduce the Bill.



Dr. @, V. Deshmukh (Bombay City: Non-Muhammadan Urbaen): 8ir, I
beg to move for leave to introduce a Bill further to amend the Special Marriage
Act, 1672, for certain purposes. * '

Mr. President: The question is:

‘"That leave be granted to introduce a Bill further to amend the Special Marriage Act,
1872, for certain purposecs.’

The motion was adopted.
Dr. G. V. Deshmukh: Sir, I introduce the Bill.

DELHI S1KH GURDWARAS AND RELIGIOUS ENDOWMENTS BILL.

Sardar Mangal Singh (East Punjab: Sikh): 8ir, I beg to move for leave to
introduce s Bill to provide for the better administration of the Sikh Gurdwaras
in the Delhi Provinece and their properties wheresoever situate.

Mr. President: The question is:

_“*That leave he granted to introduce & Bill to provide for the better administration of the
8Bikh Gurdwaras in the Delhj province and their properties wheresoever situate.’

The motion was adopted.
Sardar Mangal Singh: Sir, I introduce the Bill.

COMMITTEE ON PETITIONS.

Mr. President: I have to announce that under sub-order (1) of Standing
Order 80 of the Legislative Assembly Standing Orders the following Honourable
Menbers will form the Committee on Petitions, namely : —

1. Syed Ghulam Bhik Nairang.

2. Mr. Sri Prakasa.

3. Mr. T. Chapman-Mortimer,

4. Bardar Mangal Singh.

According to the provision of the same Standing Order the Deputy President
will be the Chairman of the Committee. '

The Assembly then adjourned for Lunch till Four of the Clock.

The Assembly re-assembled after Lunch at Four of the Clock, Mr. Prsident
(The Honourable Mr. G. V. Mavalankar) in the Chair.

MOTION FOR ADJOURNMENT

FAILURE OF THE (FOVERNMENT OF INDIA TO INSTRUCT ITS DELEGATE To U. N. O.
TO CONVEY TO THE SECURITY COUNCIL BTRONG -VIEW OF THE ASSEMBLY r¢
ANGgLO-DUTCH OPERATIONS AGAINST INDONESIA

Mr, Pregident: Before the Honourable Member, Mr. Asaf Ali, begins, 1
might just invite the attention of the House to the limitations of this debate.
-As 1 have stated while admitting the motion, the scope of the motion is restrict-
« ed to the failure of the Government of India in communicating or not com-
municating the wishes of this House to thelr representative in London. 8o
far as the original merits are concerned, there has been a discussion once in
this House and that discussion will not be permitted, and I hope that the
Honourable, Members will co-operate with me in not going into the merits of
the question. Perhaps some remarks may be necessary, but that is only just to
introduce the subject. The scope of the motion is only restricted to the failure
of the Government of India. )

. (873)
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Mr. M. Asat Ali (Delhi General): I am thankful to you, Sir, that you have
defined the scope of today's debate and have in a way given me and others also
necessary guidance in the matter so that we may not stray into forbidden fields.

Bir 1 move:
““That the Assembly do now adjourn."

Bir, when 1 gave notice of this motion for adjournment to discuss a definite
matter of urgent public importance, namely, the failure of the Government to
instruct its delegate to the United Nations Organisation to convey to the security
Council now in Session in London the strong views of the elected members of
the Assembly on the subject of Anglo-Dutch operations against the nationalist
forces in Indonesia, 1 meant to do no more than merely expose the true nature
and attitude of the External Affairs Department and the Government of India
in relation to the elected side of the House. We have been invited from time
to time to consent to participate in international conferences and it is suggested
to the world, I suppose, and also to India, that we are really attaining an
international status. Perhaps we may have been induced to consider these
invitations as genuine if the real spirit of the Government of India was not ex-
pressed- in the kind of reply that was given by the External Affairs Secretary
this morning. He, in the first place, tried to evade the issue. He tried to put
in the way of my adjournment motion technical difficulties and finolly he got
up and said ‘‘after all it is our duty to decide as we happen to he the Govern-
ment of the day, whether the views expressed in this House should or <hould
not be communicated to anybody outside the country. It is we who have to
judge whether the views and opinions of this House are worth considering at
all'’—that is what he said in effect. On the one hand we are beine told, and also
the world is being told from day to day that India is on the threshhold of free-
dom; that India is about to attain her full stature; that India is about to take
charge of her own destiny; and it is only a matter of weeks before the popular
representatives will be sitting on the other side of the House and they will be
shaping the destinies of India according to their own wishes. If that is true, is
it or is it not correct that the Government of India should treat the opinion
and views of this House=s if they were binding upon them? After all if they
are no more than caretakers for the next three or four weeks, or may be two or
three months, then, as caretakers, it is their duty to take into consideration
and to give full weight to the opinion of this House and to deal with us in a
manner as if they were responsible to us. We do not find it to be so. On the
contrary we find that in a matter which is of the most vital importance not
merely to India but, to the whole world, they treat our opinion with scant
courtesy and dismiss it almost unceremoniously. And they have the audacity
to come and tell us ‘well, we do not think that the opinion of this House, as
expressed by the elected Members of this House, is worth considering, and
therefore we have not communicated it to our representative who has gone to
participate in the U. N. O. Conference in London’. We are not aware whether
their delegate to the United Nations Organisation has any voice in the Security
Council, but in any case even if he had any voice, it is obvious that he is not
required to voice the feelings and the views of India. He is only required to
voice the feelings and views of his masters. If that is so, the only reply we
oan return is that we cannot possibly agree to any person going to any of these
international conferences and pretending that he represents India. He does
not represent India; he represents somebody else, somewhere else.

When the United Nations Organisation was started, it had the following
principles before 1t. Its purposes and principles are defined as follows:—

““The purpose of the United Nations are to maintain international peace and security,
and to that end to take effective collective measures for the prevention and removal of
threats to the peace, and for the suppression of acts of aggression or other breaches of the
peace, and-to bring about by peaceful means and in conformity with the principles of
justice and international law an adjustment or settlement of ‘international disputes or
situations which might lead to a of the peace. .
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Further, to achicve international co—'operstian in solving international problems of economic,
sotial, cultural or humanitarian character and in promoting and encouraging respect for human

rights and for fundamental freedoms, for all. ... . "—mark the words—. **funda-
mental freedom for all. . . . .. ""—*(for all without distinction as to race, sex, language or
religion).”

Now, 8ir, in so far as these objectives and principles are concerned, Indis
has expressed herself over and over again both in and outside this House in
unmistakable terms. We do not want any subject country to remain subject
to any other country anywhere in the world. We want to see free nations
flourish all over the world without any interference by outsiders. We do not
want any foreign governments to come and exploit other countries, much less
do we want strong countries to come and exploit weaker countries. That is
our view, and in so far as Indonesia is concerned, we have made it perfectly
clear that we do not want the Dutch Government to go and establish their
sovereignty there now when they cannot possibly do it on their own even on
the basis of brute power. They have to be supported by someone else; and we
have made it perfectly clear that we do not want the British Government to
support the Dutch in re-establishing their sovereignty in Indonesia which had
all but disappeared before the British began to support them. This is a view
which is based not merely on the fundamental freedom 'of the nations but it is
also based on the fundamental issues of the human race, namely, that we do
not want any wars to recur in this world and we do not want the causes of war
to fester in the body politic of humanity. It was our view that the Indonesian
trouble should be brought to an end as quickly as possible. This view ought
to have been communicated to their delegate who had gone to the United
Nations Organisation, so that he might have conveyed it to the Security Council,
even if he had no direct voice in the Council, and the world should have known
how India was viewing this problem. It would have lent support to the view
expressed by some one who cannot easily be brushed aside even by the United
Nations, namely, the representative of Russia. And what did he have to say
about the situation? He says that the messages received from Hague show
that ‘‘we can expect still more extensive military activities against the
Indonesians'’ and he says: ‘T must submit that such activities are fraught with
threats to future peace and security’’. Further he says ‘‘I feel I am unable
to admit that operations of this kind agminst popular elements and a nationalist
movement are limited to action against terrorists and for the maintenance of
order. I must say how strongly 1 feel myself in agreement with Mr. Noel
Barker, the British Minister of State and a U. N. O. delegate who says that
the phrase ‘restoration of orders’ often has a most sinister connotation in
connection with colonial history'’. Again, he sums up the situation by saying:

“And we say that war is being waged against the Indonesian population. This is &
very dangerous situation. It is dangerous to the future. It may light a spark which may
set light to the powder-barrel and start a world-wide conflagration.”

Can anything be more vitally interesting to us? It is we here, who re-
present the countrv—well to whatever extent we do—who are fully aware of
the fact thnt on two different occasions during the last 25 years, this country
hae been dragged into devastating wars and their effect is visible in the country
to anyone who may pay even a flying visit here. Only the other day we were
discussing the food situation and we know what is going to happen. Was:
not this situation in India greatly aggravated by the operations which were
started here during the last war? 8ir, if another war is in the offing, T can
imagine what is likely to happen to the whole world.

Mr. President: The Honourable Member must now finish.

Mr. M. Asat Ali: T am finishing.. It might go up in smoke. Well, if those
who want to contend for power want to go up in smoke they are perfectly
welcome to do so. We do not want to be a party to any such proceedings and
it is on that basis that I censure this Government for not communieating our

views and feelings to the proper on who mij have conveyed them to the
Becurity Council of the United Nations Orgsmigation.
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Mr, President: Motion moved:

“That the Assembly do now adjourn.”

8ir Mohammad Yamin Khan (Agra Division: Muhammedan Rural): The
narrow issue before the House is whether it was part of the duty of the Gov-
ernment of India to convey the feelings and the views of this country to the
representatives who have gone to take part in the deliberations on behalf of
India. The Honourable the Foreign Secretary said this morning that he did
not consider it to be a part of his duty to convey these ideas. Now the House
wuants to impress on the Government that it is their duty snd it .nust be
-discharged by the Government of India whenever they find that there is a feel-
ing in the country on any issue. The Honourable the Foreign Secretary knows
fully well that there is a strong feeling in this country on this issue which has
been properly ventilated in this House on the last occasion. I need not go into
the details of what took place and how those ideas have been conveyed to the
Government. I think it was the duty of Goverument to have conveyed those
‘feelings of the country. It is not only a matter of mere sentiments and feel-
ings but it vitally doncerns the future independence of this country. India has
got feelings for all the Asiatic countries and the liberation of the Asiatic coun-
tries is an issue which should be made known to all the people of the United
Nations who are taking part in the discussions outside India and they must be
fully informed that this House, as representative of the people, voices the
feelings of practically everybody in this country. These nations should be so
treated so that they may achieve their freedom and there should be no action
‘daken -which may postpone the independence cr hamper the achievement of
independence of any ccuntry.

It was alleged in this House that it was not the Government of India which
was taking any part but it was on the orders of the Home Government that
these actions had been taken,

Our position, 8ir, is this: If His Majesty's Government takes any action on
behalf of India, then they should be fully informed about the feelings of India,
-and not only His Majesty's Government but also the representatives who have
been de'egdted from here to take part in the deliberations of the U. N. O, Our
representatives should support the views as they have been ventilated in this
House. That is the narrow issue and I think my Honourable triena, the
Becretary for External Affairs, said that he did not feel it his duty to communi-
cate the views of this House to our representatives. By this motion it is our
intention to impress upon him that it is a part of his duty to do so and that he
shall in future discharge his duty properly and even now I hope he will convey
to our representatives,—people who have been deputed as our representatives
and who call themselves as our representatives—to voice our feelings.

With these words 1 support the metion,

Sir Hassan Suhrawardy (Burdwan and Presidency Divisions: Muhammadan
Rural): Sir, I also want to add my feeble voice to the motion for adjournment
‘g0 ab'y moved by the Deputy Leader of the Congress Party. The issue before
us, as Asiatics and as Indians, is one of self-respect, which I very much wislt
our Honourable friend on the Treasury Bench will respect. Ours are the
wishes of the Indian people, the elected representatives of the Indian people,
-elected representatives who are sitting on the Congress Benches and on the
Benches of the Muslim League. How often have we not heard that if India
unites, if the Muslim representatives and the Congress Hindu representatives
united, we are going to get every thing. Well, the action of the Government
of India as expressed by the Honourable Secretary for External Affairs has
abgolute'y shaken the foundation of this oft-repeated slogan of Whitehall and
Delhi—‘‘Unite and you will get what you want.”” We cannot even get common
justice, we cannot even get ordinary decent treatment and the united - wishes
of this country are not forwarded to our own represenfatives sitting at the
U.N.O.—our representatives who have gone there on the money of the Indian
rate-payers, whom we represent here. If that is the positioa, our posiiion
must be very very poor indeed.
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Then, as the Deputy Leader of the Congress Party pointed out, we have
been told that we are on the threshhold of self-government. The oit-repeated
promises of the British have given rise in us to a spirit of self-respect and to
rise to full human stature which we wish that those gentlemen who sit on the
Treasury Benches will respect. We do not ask for very much more. The
united voice of Indis wanted that in the struggle for freedom of the Asiatio
nations against exploitation and domination the British and Duteh Imperialisms
should not unite to crush it. Are these the values for which India shed her
blood, sent her manhood abroad and spent her money? The war was over
only a few months ago and we are told that our united voice is not worth
. consideration and that our representatives sitting today in London are not
going to be told what we want them to say. May I ask, are our. represen-
tatives at the U.N.O. dumb-driven cattle of the British? If that is so, say
so: we will then know where we stand then.

8ir, I do not wish to take the time of the House, as there may be many
other speakers who would wish to express their feelings. I only wanted to
let the gentlemen who sit on the Treasury Benches to realise that when India
wishes & thing, whether it is the wish on behalf of the Muslims or of the
Hindus, it should be respected and if it is the united voice of India, I ask:
them to stand true to their word that the united voice of India shall be
respected.

Mr. Sasanka Bekhar Banyal (Presidency Division:: Non-Muhammadan
Rural): Mr. President. Being a back-bencher I would naturally hesitate to
take part in a matter which would raise controversial issues but since the
issue (ll)efore the House today is a very simple one I ventute to tread upon the
ground.

Bir, I can understand my Honourable friend, the Government spokesmsn,’
objecting to the admissibility of the motion. After all I can understand that
he is avoiding discussion on a subject, in which the Government had no case.
But after, in your wisdom, you decided to admit the motion, I thought that
as & sportsman my friend over there at 4 p.M. would come and say that the
Government made an honest mistake and that they were going to rectify it..
But, Sir, I was disappointed since that sportsmanlike attitude was not
exhibited.

Mr, President: The Honourable Member has not spoken yet.

Mr, Sasanka Sekhar Sanyal: There would have been no occasion for any-
body to speak if he had stood up like a brave man and said that it was an
inadvertant mistake, in which case there would have been no occasion for the
debate and somehow or other the discussion would have taken a different
turn.

Sir, the question, as has been said by the previous speakers, is s straight
one. It is a question of propriety on the part of .the Government. We have
been told for many years that democracy functions by discussion. A demo-:
cratic government i8 a government by discussion. If that .is so, then it is.
expected that democratic discussions will receive the respect that is due to. it.
Though it is not expected that the Government and the Opposition wil! agree.
on every matter, it is certainly expected that when the House gives its
verdict upon & particular matter, that verdict will go out to the world as a
matter decided upon in the wisdom of the House on the basis of considered
discussion.

Bir, Parliaments in our country are rather peculiar. The provinces are con-
nected with the Centre. the Centre of this country is connected with tha.
British Parliament and the British Parliament is also connected with what
we are seeing, under the restriction of the U.N.O. 1If that is the chain, and '
if that is the link, is it too much for us to expect that whatever is discussed
in a representative Assembly, as far as it is representative, should go out to
the world with a!l its implications.

8ir, what is the position of our delegate there? Is he there to voice the
opinions of the big men of the United Kingdom or is he there to bear the
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[Mr, Susanks bekhar Sanyul]
burden of the opinions which are voiced in this country? If the discussions of
the elected representatives of the people of this country are treated with such
seant respect, 1 submit, Bir, it is no use flaunting the words that popular
government is going to be inaugurated in this country. The other day the
leader of the lKuropean Group spoke in terms to suggest anticipation. The
War Secretary yesterday also spoke in terms of anticipation. Sir, if they
could anticipate even the semblence or a fraction of popular government, what
would be the position? The position would be that the voice of this House
would be heard not only outside this House in this country but a'so beyond
this country, becouse the position is clear that the fate of this country - is
more allied to the Asiatic nations and the Asiatic people than with Europeans
who for the time being are holding the key position, and these European
friends know it too well. Therefore they do all that lies in their power to
keep the world outside as much in the dark as possible regarding the feelings
and decisions of this House. We not on'y feel for our Asiatic sister ecountries:
we have pledged our faitl: to them, and the British power knows that the
alliance with Russia is more or less an uncertain factor. They are not yet
certain as to the direction in which the Russian power will travel in the near
future. Therefore it is a planned policy on thewr part to keep us as much
away from Russian contact and contact with sister Asiatic countries as pos-
sible; and I submit this sort of test-tube democracy will not do. After all,
we are not going to be a party to being mere dol's in a house in which we
have neither power nor the position in the outside world. What would be the
position if this government was even partly responsible? The verdict on the
Indonesian question would have led to the resignation of the Treasury
Benches. But even if the Treasury Benches which are under the terms of the
constitution irremovable, even if we cannot remove them, at least we can
expect that they would treat us as gentlemen and as decent persons and as
representatives of the people and they will at least give us the credit that we
want, when we discuss anything, that our discussion and decision shou'd be

heard outside. -

May 1 put a question to the 'Ireasury Benches? If the decision of the
House was otherwise than it has been, supposing the adjournment motion
had failed on that occasion, I am sure my friends on the Treasury Benches,
instead of flashing out the theory that they have no 'obligation to send out
the message of this country to the U.N.O. Council, they would have chartered
a special plan and by messenger they would have sent the proceediugs of
this House to the U.N.O. But since the decision has been against them,
they come and say that it is no part of their obligation. It is part of their
obligation, and I submit that this sort of treatment meted out to the represen-
tatives of the people leads to irritation and to violent feeling, and if represen-
tatives of the people are made to feel helpless in their discussions and ir their
decisions, the government has to thank itself if the psychological irritation
comes out into violence which has its repercussion outside.

After all, government has got the ultimate responsibility of behaving like
gentlemen, so that others also will behave like gent'emen on the larger issues.
Therefore the question is very simple. We want our opinions to be known to
our sister Asiatic nations: we want it to be known that we are of them and
we are with them and I want it to be known that whatever has been done
by this irresponsible Government has been done against our knowledge and
consent.

Therefore I submit that I gupport the motion of my deputy leader as a
censure and I also support Sir Mohd. Yamin Khan when he said that this
ghould be taken as a guidance for the future; and I would go & lit.tle_further.
that they should not on'y consider steps for sending out the proceedings of
the debates .of today, but they should also send out the prageedings of the
debates on the Indonesian question of .f.h:a firat day, and ,t_he Government
ought ta offer apologies to the House for having delayed it. Bir, T support.
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Lt.-Ool. Dr. J. 0. Ohatterjee (Nominated Non-Official): Mr. President, if
1 intervene in this debate it is because I want to make my own- position clear.
The Mover of the Resolution started by saying, and repeated it several times,
that the Government ought to let our representatives know the opinion of the
elected members of this House. Two gallant knights fol'lowed him and they
also said the same thing—namely, that it is for Government to inform other
Governments or our representatives of the opinions of the elected members of
this House. I feel that that is a most invidious distinction. Is it my
fault that I happen to be a nominated member or is it the fault of my
friend the Honourable Mr. Frank Anthony that he is & nominated member, or
that of Sir Cowasji Jehangir who is & nominated member of this House? We
have no other door of entry and therefore at all times and every time to throw
this up to us that we are in a different category or that we are opposed to
the sentiments of our friends and countrymen who sit on the other side,
merely because we happen to have accepted nomination, is, in my opinion,
most unfair. I am sure my friend over there and al! my other friends who
stand for equal rights for everybody (interruptions) do not wish and would not
like to dub any portion of this House as Harijans. Attempts are made conti-
nually to throw up to us this fact. (Interruptions.) Let me proceed. I also
wish to say this, that when I accepted the nomination to this House and on
previous occasions when a norpination was offered to me, I must say to the
credit of Government . . . . . -

Mr. M. Asat Ali: On a point of order: are we discussing nominations? We
are discussing quite another problem.

Mr. President: The point is not altogether irrelevant the motion speaks of
elected members.

Lt.-Col. Dr. J. O. Ohatterjee: I merely want to point this out that at no
time was I or any other nominated Member required to give an assurance to
Government that we shall vote on any question in any particu'ar way or that
we should vote against our consciences. So far as I am concerned, I say
this, that T am prepared to vote with Government when I find that they are
in the right and I shall vote with the opposition. . .

An Honourable Member: On a point of information. . . .
Mr. President: Let the Honourable Member proceed.

Lt.-Col. Dr. J. O. Ohatterjee: I do not give way. I will vote with the
Opposition on any question where my conscience dictates that they are right.
Today, my friend has moved a motion with which I am in complete agree-
ment and I am prepared to vote with him, and my reason briefly is this. . .

An Honourable Member: Protesting too much!

Lt.-Ool. Dr. J. C. Ohatterjee: There is no need to protest at all. The
point is that this question now has been narrowed down by yourse'f, Sir, and
very rightly narrowed down, to one single issue, namely, the failure of Gov-
ernment correctly or incorrectly to convey the wishes of this House. I say
of this House, not only of the elected portion of this House. I have as much
_right to convey my opinion, as my friends opposite, to our representative who
has been sent in the name of India and who has gone at the expense of our
taxpayers to represent the opinions of India at this world conference. Now,
Sir Ramaswami Mudaliar himself has again and again claimed there and in
other places that though he may be a Member of the Government of India,
he is as much a citizen of India and he claims always that he represents the
true views of India on these questions. I have no quarre! with him: I have
not the time nor material ready, to question his statement or to say whether
he does or does not convey the wishes of India before these representative
conferences. But what I wish to point out is this: how is he to voice the
feeling of this country or of this House before this assembly if he is not .kept
informed of the wishes of this House? As you have said, 8ir, that is the issus
before the House today. My feeling is that just as the representatives of other
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nations are kept fully informed and instructed by their Government of wha
the people of that country think and of what the Government of that count:
thinks, it is right and proper that our representatives at this gathering nhoulri
be continually kept informed of what their country desires. I do not think
anybody, even the British Government, would claim or maintain that members
representing the various Dominions and self-governing portions of this Com-
monwealth should take their cue entirely from the British Government. I do
not think that claim has ever been made or will be made. On the other
hand, it has always been said that they come from countries where there is
public opinion, where there is self-government and that they are all the time
voicing the opinions of their country. I hope that this will be the position
of our representatives at any International gathering within a very short time.
And as a preliminary and as a preparation to the measure of that stature, I
ask that whoever is sent in the name of India to any representative Assembly
shou'd be kept completely and constantly in touch with public opinion in his
country. Therefore, I join issue with my Honourable friend on that point,
but I would like him to realise that we do not vote as nominated members
but that  we vote according to our conscience.

Mr. H. Weightman (Secretary, External Aflairs Department): 8ir, in the
first place I was accused of trying to sabotage the motion right from the stert
by an objection on the point of admissibility. 1 congidered it my business and
my duty to bring to your notice that this motion might not be admissible with-
out consent under the terms of the rules. You, Sir, decided that it was ad-
missible and here we are this afternoon, and I take it amiss that this accusa-
tion is made against me. Secondly, I seem to have aroused a good deal hard
feeling by pointing to the fact—which is a fact, that when any Governmen$
sends a representative or a Delegation of representatives hefore an International
Conference, that Government after full consideration of all facts brought to
its knowledge and all information available to it and after consideration also of
any views that had been expressed, provided it is considered that those views
are well-founded, will instruct its delegate to communicate its own (that is,
the Government’s) considered view to that International body. And that, I
think, is a position which some of the Members here may be very glad to
maintain in a few months’ time &as I have tried to maintain it now.

Apart, however, from those considerations, I would suggest that the dic-
cussion this afternoon has been in an entirely wrong context. I am accused
of not making our representative to the-United Nations Orgsmisation aware of &
feeling of sympathy shared by everyone in this House towards the aspirations
of the Indonesians. 'There is no question before the United Nations Organisa-
tion of the aspirations of Indonesia or of the possibility of its liberation and the
tormation of & national government. Nothing of the sort. What is before the
Becurity Council at the moment is a suggestion by the Ukrainian delegate
backed by the Russian delegate that the presence of British troops in Indonesia
represents a menace to world peace. Now, Sir, had there been any question
beforc the United Nations Organisation of the future form of Government in
Indonesia it would have been a very different matter for the Government of
India, as at present constituted, is not without sympathy towards such aspi-
rations. I agree that it would have been perfectly proper, had there been such
a discussion in progrese to which our delegates at the United Nations Organi-
pation could properly contribute, to communicate the sentiments of all con-
cerned, of the whole of this House and of the whole of the country. But that
is not the position. Instead we have this fantastic allegation—I cannot ecall
it anything else—that the presence of British troops in Indonesia represents
m world threat, a threat to world peace. What did Mr. Bevin say? He said:

“1 have denied all a that there is a threat to peace as a consequence of the circums-
tances now in Indonesia, If there was that war that Mr. Vyshinsky hds been talking about
to us, would it be conceivable that leaders of the nationalist movement would be negotiat-

ing with us?"
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Every Member of the House must be aware that the Dutch Government
has made certain offers in the last two or three days to Dr. Shariar and his
confreres. 1 see that from to-day's Press, that although there was no imme-
diate comment by Dr. Shariar, the Indonesian Premier, other Indonesian
leaders approve the spirit of the Dutch policy. There are, I think, other points.
in the news that one might mention.

“The Dutch, recognising the right of self-determination for the citizens of Indonesia, have
put forward proposals which embody a clear and workable way towards democratic liberty.”

Now, 8ir, will the House bear in mind the facts of the position as they
exist? Why did the troops go to Indonesia, and were they so very unwelcome
to Dr. Bhariar and those who ure working with him? Honourable Members of
“this House read the news and they know that the troops were ndt unwelcome
there. In such circumstances how could Government instruct its delegate to-
go before the Security Council, if he could in fact go before the Security Council,
to support, as he would have had to support, this Ukrainian and Russian motion
that the presence of troops in Indonesia, troops supplied by the British Empire,
is likely to cause a world conflagration.

L do not see how Government could possibly have been justified in doing so-
and I do not think anybody in this House would really think, they were.

Prof. N. G. Ranga (Guntur cum Nellore: Non-Muhammadan Rural): Is that

o

so?

Mr. H. Weightman: If I may refer back just for a moment to the Adjourn-
ment Motion which was discussed here on 21st January on Indonesia, Mr.
Jinnuh remarked: .

“1 want to understand clearly whether it has ever been made clear to Dr. Soekarno or
the Prime Minister of the Republic that the Dutch Government or the British Government
are willing to negotiate and come to a settlement with them on the basis of their independence
being recognised.” .

That is exactly what has now happened,

Now, Sir, I come to what is a more or less Iozmal'pnint in relation to
Article 81 of the Charter of the United Nations. This reads—

“‘Any Member of the United Nations, who is not a Member of the Security Council.”
—India is not a member of the Security Council—

—"'may participate without vote in the discussion of any question brought before the
Security Council, whenever the latter—that 1a the Council—considers the interest of thas.
member are specially affected.’

Notv that they are specially interested, but that their interests are specially
affected. In other words, we should have had to instruct our delegate to make
some application to the Security Council for leave to say that the preseuce of
British and Indian troops in Indonesia is particularly dangerous from the point
of view of India, that we think that there is & very great danger, if they stay
there, of an immediate conflagration that may spread to India. Is that a sensible
course to take? Of course, not- That was why we did not instruct our dele-
gates to make any mention or attempt to secure facility to make any mention,
of the debate that was held in this House on 2lst January.

[ should like to repeat before concluding that the House must realise the
circumstances iu which this discussion is going on in the Security Council. It
" is not in the lesst a mutter of expressing sympathy with the Indonesisms or of
saying, as the Government themselves would have been perfectly ready to say,
that we should like to see a good and reasonable settlement which will pave the
way for comp'ete liberation of Indonesia. That was not the issue at all and
we could not have instructed our delegate to speak in such terms in the present
state of affairs. All we could have said was that the delegate should find an
opportunity of saying to the Becurity Council that we support the Russiam
view, that we think there is real danger at this moment. We did not think so-
and that is why we did not instruct our delegates.

Mr. K. 0. Neogy (Dacca Division: Non-Muhammsdan Rursl): Bir, my
Honourable friend has sought to draw a distinetion between the issue that has
beer raised Lefore the Security Council over the Indonesian question, and the
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issue that was sought by us to be raised in the Adjournment Motion that was
passed by this House on 21st January last. 1f my Honourable friend were to
pause and analyse the underlying purport and object of our Adjournment
Motion, as also the Ukrainian Motion before the Becurity Council, he would
find that substantially the two issues arc the same. Sir, the issue that is now
befor the Becurity Council is substantially for the withdrawal of British troops
from Indonesia. Put it on whatever ground you like, it is the withdrawal of
the British troops which term includes, Indian troops, that really matters. We
on our part sought in the Adjournment Motion to reprimand the Government
for their failure to refuse to co-operate with the British Government in their
violent operations in Indonesia and Indo-China, even after the war with Japan
was over. ‘I'hat substunualiy is a demand for the withdrawai of Indian troops
from. Indonesia, and therefore there is absolutely no distinction between the
substance of the two issues. Now, Sir, there was & much more important
issue which my Honourable friend has perhaps unconsciously raised in his
speech, and that is of a constitutional character. My Honourable friend, in
the first instance, wanted to be thanked for having upheld the interest of the
future National Governmment in seeking to prevent a discussion of this character.
Does my Honourable® friend reulise that such u situation could mever possibly
arise, if we had a National Governmeut installed here, a National Government
supported by a majority of the people’'s representatives. But then, my Honour-
ul le friend went further to assert the right of any Government, whether national
or nol, to determine after considering the various views that may be expressed
in the legislature and by the public outside it, as to whether to instruct any
delegation that may be speaking in the nume of the nation on the lines on which
public opinion may express itself. My Honourable friend laid great stress on
the authority of the Government of the day to decide whether or not to accept
the opinion expressed by the legislature on an occasion like this, If I have
understood enough of the British constitution in its operation in India, it is this,
that the Government must be responsible to some legislature, the Government in
the Provinces or at the Centre must either be responsible to the Central legislature
or Provincial legislature as the case may be, or in the alternative, the Government
must be responsibie to Parlisment. That is the corner stcne of the British
constitution in its application to India at the present moment Take the case
of the now too familiar instances of the administration of provinces being con-
dueted under section 98 of the Constitution Aet. In such cases, the normal
constitution being suspended, the Governor assumes all the administrative
suthority and responsibility, and he is, in his turn, responsible to the Governor
General, the Governor General acting in his diseretion. But it is clearly laid
down that in so far as the Governor may be responsible to the Governor General,
the Governor General in hig turn is responsible to British Parliament. Take
sgain, the case of u very well known instance in which the British Parliament
and the Secretary of State, as an instrument of British Parliament, have waived
their responsibility in the administration of the Central Government. I am
thinking of the so called fiscal convention. It has been laid down that if the
Government of India, as now constituted, acts in agreement with the legis-
lature in any fiscal matter, the Secretary of State and necessarily the British
Parliament will not interfere in any such case. Therefore, it is quite clear that
in so far as the Government of India may be made independent of the control
of the Secretary of State and of British Parliament, the Government of India
must agree to be controlled by the central legislature, as a matter of convention.
Take again the very recent instance of Bretton Woods agreement. It was
made quite clear on behalf of the Government that although the Government
felt it necessary to enter into that agreement, they would abide by the decision
of this House. That declaration was realiv in eonsonanee with the constitutional
position. Time and again, India is getting represented on international bodies
of various characters. The theory is. I do not know what the ‘pragtice is, the
theory is that the Government of India is free to choose their representative
for India to participate in such international conferences. The second
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theory is that the Government of India is free to instruct the delegation that
may represent India on such international bodies.

It is the claim of Government that they do not get any instructions from the
. Becretary of Btate in regard to the selection of delegates, or in regard

"™ to the conduct of such delegates as may be selected by the Govern-
ment of India for representing India on any one of these international bodies.
I tuke it, Bir, that that is also the position of Government with reference to
the United Nations Organisation and the Security Council. I take it that it
wiil be claimed by Government that they had an absolutely free hand in the
selection of India’s delegation to the United Nations Organisation, and that the
Government of India have s free hand in the matter of giving any instructions
that they choose to the delegation that speaks in the name of India today.
Now, Sir, what is the position of the Government of India, if that assumpticn
is made? Is it claimed by the Government of India that in so far as they are
concerned with all these international bodies, they are not responsible to Parlia-
ment, and they are at the same time not responsible to the Indian legislature?
T should like to know from the Pundits’ on constitutional law sitting on those
Benches whether this is the claim that they want to put forward. Sir, I have
my proper share of respect for the Honourable Members who occupy those
Benches, but is it to be claimed by them that the Government of Indiu in this
context, namely, when we are considering the question of India's representa-
tion on international bodies, is a corporation of twelve autocrate who are res-
pongible only to themselves? That is the issue on which I want a direct
answer. I again repeat,—do they maintain that they are responsible to Parlia-
ment through the Secretary of State in the selection of India's delegates to the
international bodies and in giving instructions to the delegateg in such matters,
or do they maintain thatr they are absolutely independent of any control of any
legislature, either in India or in Eugland? 8ir, I had occasion to read a debate
that took place sbout a year ago in the other House regarding the selection of
Indisn delegates to the San Francisco Conference; and I will just quote oue
sentence from & speech delivered by an Hunourable Member who is an Execu-
tive Councillor, obviously with the fullest authority of the Government of India.
‘T'his is what he said:

“The Executive Councillors’ decisions are supreme.’’

He wanted to make out that there is no interference from outside. This is
& position which is constitutionally untenable unless you accept the position of
being responsible to the Indian Iegislature.

It is a constitutional issue of great importance, and I should like the Law
Member, or any one else to deal with it on behalf of Government.

8ir Oowasjee Jehangir (Nominated Non-Official): Sir, I had not the slightest
intention of taking part in this debate, but some interesting speeches have been
made on the constitutional issue. I should have thought that you and most
Members of the House were aware of the most illogical position in which this
House works. We have been made aware of that for years past, but this debate
has brought pointedly to our attention this most illogical position. Here is a
Government trying to function in a House where the Opposition is in a large
majority. I ask you, Sir, just to try and give me one instance in any part of
the world where the Government functions on a democratic basis while the
opposition is in the majority. But that happens to be the case in this House,
and it is the old Act of 1919 under which we are working, and naturally these
illogical positions arise. Now, what is the position that has arisen in this parti-
cular case? It is a well-known fact that Indians on the whole in this country
—I do not wish to divide them into religious sections, but of all religicus
gections—are of opinion that Indian troops should no longer be used in that part
of the world which we are discussing and that they should be withdrawn. They
rightly or wrongly feel that these Indian scldiers are being employed to suppress
—I will not say oppress—the rightful claims of the Indonesians for self-govern-
ment. They may not be right, mind you, but that is the feeling in the country
today; and that was the feeling voiced in this House from all sections of the
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opposition. It wuas brought beiore the House quite lutely. Government are
now blamed for not conveying that opinion or those sentiments heid by the
. people of this country to their delegate who is now representing them on the
United Nations Urganisation. .-But Goverweut are uot of that opinion; they
have explained thewr own position. That position is, putting it into very few
words, that it was a pure accident that Indian troops had to go to Indonesia.
It was a result of the war; they are there for particular purposes, one of them
.being to capture all the Japanese they could lay hands on. They are there to
fulfil that purpose; they will be kept there till their object hus been attained
.and then they will return to India.. That is the Goverument case. Now in
no parliament in the world can the opposition expect that the government will
voice their views before au international organisation. If the Conservative Party
just now in the House of Commons were to demand of the Labour Party that
their views on a particular subject should be voiced by their Foreign Secretary
Mr. Bevin before the United Nations Organisation, what sort of reply would
they get? They will be told to mind their own business. But they are there
‘in a minority, while you are here in a majority. But the constitutional position
is that Government, although in a minority in this House, are the Government
in this country today, and that has been the complaint of India for the last so
many number of years. What is the use of talking of that comnplaint today?
Let us hope and pray that that complaint will be no longer voiced in six months’
time. That is the only hope and prayer that we can offer. It is no use asking
<Government to express our views when they are not bound to do so by law and
under the constitution. Mr. Neogy talked of their responsibility to this House;
they are no more responsible to this House than they are to the Russian Govern-
‘ment.

Mr. K. 0, Neogy To whom are they responsible? That is my query.

Bir Oowasjee Jehangir: They are responsible us a Government under the
Present constitution to the Secretary of State who is responsible to Parliament.
That i3 the legal position and on more occasions than one have I pointed out to
the Treasury Benches the real facts, namely, that my Honourable friends are
‘the agents of the Secretary of State for India in India.

Dr. @. V. Deshmukh (Bombay City: Non-Muhammadan Urban): You are
supporting them or letting them down?

8ir Oowasjee Jehangir: I am speaking the truth. I am not accustomed to
support people against my conscience like some other Members of this House.

Dr. G. V. Deshmukh: They are your own friends.
Mr. President: Order, order. ] would like the Honourable Member to with-
draw these words.

8ir Cowasjee Jehangir: Which words?
Mr. President: ‘‘Like other Members of this House.”

Sir Oowasjee Jehangir: Bir, I withdraw these words . . .

Dr. G. V. Deshmukh: If he made this remark against me, it does not apply
4o me; he need not withdraw the words.

Mr. President: Order, order. The Honourable Member need not wear the
<ap.
8ir Oowasjee Jehangir: Now, Bir, that fact has been pointed out over and over
again and for the last number of years all sections of public opinion in India
and the British Government are trymng and considering how this illogical position
can be overcome. Instead of pointing to this illogical position which does exist,
let us hope and pray that wisdom will dawn on us and that we ghall stop for
all times this illogical position, and we will see my Honourable friends all over
the Opposition, including perhaps some nominated Members, taking their place
on the Treasury Benches when such an illogical position will become impossible,
a8 Mr. Neogy has described, and they will then have the majority in this House
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behind them and then they will be in a position to instruct their delegates to
express their opinion which must be the opinion held by the majority in this
House,

Nawabzads Liaquat Ali Khan (Meerut Division: Mubammadsn Rural): Mr.
President, it is but natural that the peoples of India who are struggling for their
own freedom should feel so deeply for the freedom of other subject nations.
Bir, we believe that as long as the exploitation of Eastern nations is carried on
by the west, there will neither be peace nor prosperity in the world. The two
bloody wars which have been fought, more bloody than many people might
think, during the last thirty years, have been due to this fact. It has been the
greed of the Western nations which has been responsible for this terrible tragedy
that has taken place in this world. The people of the West have been paying
for their sins, but unfortunately the poor people of the Luart also have to pay
heavily with them.

The Honourable Secretary has laid down certain propositions—I do not know
whether he was really serious or whether he was trying to argue a very week
case. If he had been a lawyer, I would have said his arguments were like those
of a third-class lawyer. He said that no Government in the world fakes into
consideration the decision of a legislature before they communicate their views
to their delegates at any International conference. 8ir, I do not know. but I
think my Honourable friend has got the experience of only this Government.
Tf he had said that this Government never takes into consideration the views
of either the legislature or the peoples of this country, he would have been
nearer the mark. If the Governments in other countries that are responsible to
the people did not act in aceordance with the wishes of the elected representa-
tives of that particular country, they would be kicked out within five minutes.
(Interruption) I think my Honourable friend, the Leader of the House, said
something whieh I did not quite ecatech. If he would be good enough to say it
loudly, I shall be prepared to sit down and give him an opportunity to do so.

Sir, the proposition is indeed a very simple one: 1t is the expression of dis-
satisfaction of this House over the attitude of the Government with regard to a
certain motion of adjournment that was passed the other day in this House.
We on this side of the House felt, and still feel, that it was the duty of the
Government to huve conveyed to their delegate at the United Nations Organisa-
tion what the peoples of India felt about the Indonesian question. The Hon-
ourable Secretary does not seem to think so. He said that the question of
Indonesian freedom or independence is not before the United Nations Organisa-
tion. It may not be directly in so many words, but when that motion, to which
my Honourable friend has referred, is being discussed by the Security Counecil,
the effect of that motion is nothing else but the freedom of Indonesia, because
I have no doubt that if the British withdraw their troops from Indonesia, the
Indonesians would wipe out the Duteh in five minutes. Therefore, Mr. Presi-
dent, the two are very intimately inter-connected, and for him to say that the
Security Council is not considering this matter and therefore it was not negessary
for the Government of India to convey any instructions, is not right. He has
not told us whether the Government of India have conveyed any instructions
to their delegate at all in this connection. I want to ask them a very straight
question, because I think that the Leader of the House is probably going to
take part in this debate. From the copious notes that he has been taking down
I am inelined to think that he is. Would he be good enough to tell the Hon-
ourable Members of this House if the Government of India have issued any
instructions, any directions, any mandate, to their representative at the United
Nations Organisation with regard to the Indonesian question? Have {hey no
opinion on this subject? This is a very direct question and I hope the Honour-
able Member will be good enough to enlighten the Members of this House on
that. 8ir Cowasjee Jehangir pointed out what he described as the illogical
position of the Government of India in relation to this House. It is true that
the Government is not responsible to the House, but surely I ask him and the
Government of India. is it too much to expect them to be at lnset responsive
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to this House? Can’t they at least be responsive if under the law they are not
responsible. Bir, to say that this Government is incapable of doing anything till
the Act of 1919 and that of 1935 are changed is 1 think too much to swallow. 1f -
the Government of India had the will to follow: what was the opinion of the
peoples in this country, they could do so in spite of the linitations which there
may be in the present Aot. As & matter of fact there are no limitations. At
least a responsible Government has got to carry out only that which a legislature
sy prescribe for it. Here this Government can do much more than what
even & responsible Government can do with regard to the welfare of the peoples
of a particular country. 8ir, ] am afraid that the speech of the Honourable
the Secretary has not been a very convincing one. 1 still fail to see why the
Government of India could not have conveyed to their delegate at this confer-
ence the feelings, the sentiments and the opinions of not only the Honourable
Members in this House but of the peoples of India as & whole. My Honourapie
friend has said that this matter is not before the Council. Well, any matter
may come up before the Council tomorrow. Have you got any opinion on this
subject or have you not? Have you been able to form any opinion with regard
to this Indonesian question or is your mind & complete blank as it is on nost
of the subjects? Sir, the motion which has been moved by my Honourable
friend, the Deputy Leader of the Congress Party is one to which I do not think
that any Member of this House could take the least objection. It is to censure
the Government in the hope—not that our censure would make any difference
to them becsuse they are not only well clothed but they are too thick-skinned—
but it is only in the hope that in the future you may in your own interest tuke
into consideration the united will of the peoples of this counrty and not treat
with contempt whatever is said by this side of the House. You have been shout-
ing from the house-tops that India is to gain freedom within a very short time.
Well, # you really feel that way, then you should become more responsive to
public opinion. We know that you are irresponsible. But that is no reason
for you to be irresponsive. Therefore, I would suggest to the Government of
Tndia if they are capable of receiving any. sensible suggestion or good advice—I
would advise them even now to convey to their delegate at the United Nations
Organisation the united will of the peoples of India that whatever steps may be.
necessary in whatever manner our delegate can help at_this United Nations
Organisation he should assist and help Indonesians to achieve their freedom. T
think, 8ir, there are so many other ways also in which a representative of a
Government can assist a particular cause, provided the Government of that
country were really anxious to see that that cause wns advanced. He moy not
he 8 member of the Becurity Council. Even if the question of Tndonesia’s
freedom does not come up categorically before the Council in so many words, he
can use hig influence, hin offices to advance the cause of the freedom of Indo-
nesia. Therefore, Sir, T would request the Government of India to make up
their minds once for all on this question. They must do whatever lies in their
power to see that the millions of Tndonesians are freed from the subjection.
the exploitation and domination of the Dutch. We know that they might have a
soft corner for their co-exploiters. But a time comes when exploitation of
weaker nations instead of being a source of strength to any particular nation
become a disaster Yo that natlon. T feel, Mr. President, that today the time
has arrived when all the western nations should realize that they should give up
exploiting the weaker and eastern nations. Tf they do not, then nemesis would
cvertake them.

Shri Satya Narayan Sinha (Darbhanga cum Saran: Non-Muhammadan): The
question be now put.

Mr. President: The question is: . . .

The Honourable Sir Edward Benthall (Leader of the Hi .
thought he was going to speak. (Leader of the House): T am sorry. 1

Shrl Satya Narayan Binha: The Leader of the House may ‘speak.
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The Honourable Sir Edward Benthall: 1 feel 1 must deal with a few of the
points which have been rnised by Honourable Members and I would first of all
eal again with the accusation that Government tried to evade this debate.
‘Well, Sir, adjournment motions are in the form of a censure of Government.
Tf they were not, it would be easier for Government to &ccept the debate.
But they are always in the form of a censure, the House almost invariably does
its best to bring censure upon Government, and Government. therefore must be
.excused for endeavouring to avoid occasions of this sort when having adjourn-
ment motions moved against them. But we have not burked opportunities to
discuss important matters and have given days for such questions of importance
as Bretton Woods and the activities of the Planning and Development Depart-
ment.

The second point I would like to make is a point which struck me very
forcibly. The first three speakers—the Deputy Leader of the Congress Party,
the Deputy President and my Honoursble friend Sir Hassan Suhrawardy—all
got up and demanded that the views of the elected Members of this House
should be sent to what they described as ‘‘our representative’’ in London.

Mr. M. Asaf Ali: T did not.

Shri R. Venkatasubba Reddiar (South Arcot cum Chingleput: Non-
Muhammadan Rural): How do you describe him?

Mr. Pregident: Order, order.

The Honourable Sir Edward Benthall: I regard that as heartening because
hitherto in the past I have time and again sat here and listened to debates in
which my Honourable friends opposite have repudiated Members of Govern-
ment who have gone to international conferences. Tt is most encouraging fo
hear an Honourable colleague openly recognise a representative of this Govern-
ment as that of this country. It is greatly appreciated as a tribute to my
Honourable friend and T am sure that in reality this House does appreciate the
magnificent work which he has done for this country, which is a credit both to
Tndia and if T may say so, also to this Government.

Mr. M. Asaf Ali: I never used the expression ‘‘our representative’’.

The Honourable Sir Edward Benthall: Reverting io the subject matter of
the debate, I would not like my friends opposite to feel that this Government
does not pay attention to what is said in the course of debate whether on
adjournment motions or otherwise.

We have taken a most careful note of every thing which has been said on
the Indonesian debate and copies of the debate have heen sent to London, to
the India Office and T may add that even if the debate had gone the other way,
if the motion had been in our favour, copies would yet have been sent and I
also undertake that copies of this debate too will be sent to London. What-
-ever Honourable Members opposite may say, the responsibility for handling of
foreign affairs rests always with the Executive. My Honourable friend, Sir
Cowasjee Jehangir, has explained the special conditions under which this Gov-
ernment works, which may at times seem to be illogical. The fact, however,

remains that the handling of these foreign affairs must be the job of the Execu-
tive Government. -

Sir, my Honourable friend, the deputy leader of the Muslim League Party,
asked me whether any instructions had been sent to our delegate on the
U. N. O. to intervene in this matter. The previous speaker for Government
has -made it clear that our delegate there had no locus standi in this matter
and I can give him a straight answer that no instructions have been sent for
the reason which I will repeat, that on the Security Council, before which the
matter comes, we in India have no locus standi. Under Article 81 any member
of the United Nations, who is not a member of the Security Council may only
participate in the discussion of any. question brought before the Security Council
whenever the latter considers the interest of the member are specially affected.
The Council hat’ not taken that view. It is difficult to claim that our interests
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are specially affected, however deeply we may feel on the matter. This is an
. international agreement to which we must adhere.

Then, 8ir, in conclusion, my Honourable friend asked me . , . . .

Mr. M. Asat Ali: It is surprising that the interests of- Ukraine have been.
affected but not those of Indial

The Honourable Sir Edward Benthall: | do not kmow what the technical
position is but if they had not the power to bring it before the Council, they
would not by the rules be permitted to do so. Ukraine happens I am told to
be a member of the Security Council and therefore can bring the matter . .

Prof. N. G. Ranga: Not Ukraine, only Russia is a member. There sre only
6 members on the Security Council. Ukraine has no seat. Your friend is
completely ignorant,

The Honourable Sir Edward Benthall: I am informed that there are twelve
members and that Ukraine is one. I feel quite certain that at its first meeting
the Becurity Council would not have allowed the Ukraine to confront it with
something with which it is not entitled to deal.

The correct answer i3 that there are eleven members on the Becurity
Council, not 12,

Now, Sir, my Honourable friend the Deputy Leader of the Muslim League
Party enquired whether we had taken note at all of the last debate on Indonesia
or whether our minds were a complete blank in regard to any policy in respcet
of Indonesia. S8ir, I think, if I may say so, the boot is on the other leg and
that his mind has become a complete blank. For if he had listen to the end of
my speech on that occasion, he would have heard my very clear statement on
what the attitude of the Government of India towards the withdrawal of Indian
troops from Indonesia was and also a very clear view that we felt at the
present time that the best way of getting this matter settled was by negotia-
tion. And I suggest still that as negotiations, from the reports I have seen,
appear to have started very favourably, the best way of trying to get this
matter of getting Indian troops out of Indonesia settled to every one’s satis-
faction is by negotiation.

Prof. N. G. Banga: Sir, the question be now put.

Mr. President: The question is:

“That the question be now put.”

The motion was adopted.

Mr, President: The motion now before the House will be: ‘‘That the
Assembly do now adjourn’’ but before putting the question to the House, T just
wanted to know whether the Honourable the Mover of the motion would. not
like to have a little amendment to what he originally submitted to the House,
viz., to have the words ‘‘views of the Assembly’’ instead of ‘‘views of the elect-
ed members of the Assembly’’.

Mr. M. Asaf Ali: T agree to the amendment. As a matter of fact, I am
sorry that I particularly emphasised the elected members right to be heard
and in the light of what my friend Dr. Chatterjee has said, every word of which
I endorse, I allow them also to have their say. They are with us in this.

Hr_. '.l'._ Ohapman-Mortimer (Nominated Non-Official): Sir, whose amend-
ment is this? Am I deprived of expressing my opinion?

Mr. Pregldent: The motion before the House is only that the Assembly do
now adjourn. I only wanted to have this explanation on record and therefore
I put it to him,. -

The question is:

“That the Assembly do now adjourn.”

The motion was adopted.

The Assembly then adjourned till Eleven of the Clock W
18th February, 1946. . ek on Wedneaday, the
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